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In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
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». No. 17, dated tho 23rd April, 1961,—
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diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
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- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—
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(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
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IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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The Houj^e met at Half-past Eight of 
the Clock.

[M r . S pea ker  in  the Chair]
ORAL ANSWERS TO QUESTIONS

State Concerns

*3508. Dr. Ram Subhag: Sinch: (a)
‘Will the Minister of Works, Prodns- 
tlon and Supply be pleased to state 
whether it is a lact that the Govern
m ent of India have decided to run 
State concerns on commercial lines?

(b) If so, do Government propose 
to  have all the State concerns 
registered as private companies under 
the Indian Companies Act?

The Minister of Works, Prodaetioa 
and Supply (Shri Gadgll): (a) Govern
ment have decided that a private 
limited company or companies consti
tuted under the Indian Companies Act 
will be the proper form of organisation 
lor the undermentioned Governmenl 

industrial undertakings:
(i) The Fertilizer Factory at 

Sindri.
(ii) The Penicillin Factory near 

Poona.
(iii) The Dry Core Cable Factoiy 

at Mihijam.
(iv) The Machine Tool Factory at 

Jalahalli.
(b) No, Sir. The exact form ol 

management will depend upon the 
nature of the undertaking. For 
example, the enterprises for tne manu
facture for sale of articles or services 
could be suitably organised as Joint 
Stock Companies. But the powers and 
functions which a company can 
pertorm may be inadequate for certain 
type.' of underta Kings such as (i) 
public utility undertakings, (ii) enter
prises which involve exercise of powers 
which can only be conferred by legisla-
5B—P.SJ[>.

35SS
tion, (iii) enterprises which not beinf 
commercially self-supporting, have to 
be financed by regular grants from 
Government, etc. For this class of 
undertakings, the constitution of sta* 
tutory corporations may be preferable.

Dr. Ram Subtaag Singh: What are the
reasons for (]k)vernment*s decision to 
run these State concerns on commer
cial lines?

Shri Gadgil: The policy of the
Government in the matter of industries 
has been laid down some two years 
ago. Industries are divided into three 
sections. Section 1 deals with Indus* 
tries of national importance and in 
their case the ownership and manage
ment will rest with Government. 
Section 2 deals with industries which 
may be run by private enterprise under 
State regulation. Section 3 deals with 
industries which are entirely free for 
private enterprise.

Dr. Ram Subhag Singh: In view of 
Government’s jflecision to nm  these 
concerns on cdiiimercial lines, may I  
know whether this wiU affect the 
nationalization programme of key 
industries?

Mr. Speaker: How will it aifeet when 
they have laid down clear classiflca-> 
tions?

Shri SidhTa: In view of the recom
mendations ' bf the Salt Export 
Committee and the Salt Advisory 
Committee to entrust the Government 
Salt Works to private companies, may 
I know whether Government have 
come to any decision on this matter?

Shri Gadgil: The matter is under 
consideration.

Shri T. T. Krishnamachari: Has the
attention of the hon. Minister been 
drawn to a statement made by Mr. K.
C. Neogy, a former Commerce Minister 
of this Government, in regard to at» 
offer made to him of the Chairmanship 
of the Sindri Factory and of the subse
quent change in the terms of the offer 
by Government; If so. has the heo. 
Minister anything to say about it?
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Shrl Gadgil: That question was once 
asked and I gave the answer. How
ever, 1 may state that when the offer 
was made the final decision of Govern
ment had not been arrived at about 
the particular form in which the 
oiiganisation of the Sindri Factory 
should be. Thereafter, it was decided 
th a t in view of the finances involved 
there should be greater control over 
the Company, whatever the nature of 
it  may be. Obviously, this was not to 
the liking of my hon. friend Mr. K. C. 
Neogy. He however suggested the 
constitution of an Advisory Committee 
and that suggestion is under consi
deration.

Shii Goenka: May I know if the 
policy of the Government is to run 
these institutions departmentally and 
not as autonomous bodies as was 
decided in the Industries Committee 
some two years ago?

8hri Gadgil: The experience of
having autonomous Corporations has 
not been very happy or satisfactory. 
In the li^ht of that experience, it has 
been decided by Government that there 
should be less autonomy and more 
financial control. Like any other 
person, Government is also learning 
from experience.

M a intenance A llow ance to 
D isplaced  P erso n s

*3509. Dr. Ram
the Minister of 
pleased to state:

(a) the expenditure Incurred every 
month on pa3ring maintenance allow
ance to aged displaced persons and 
minors from West Pakistan; and

(b) the number of recipients of 
Aich allowance?

The Minister of State for RehabiU- 
tation (Shri A. P. Jahi): (a) As the
maintenance allowance scheme caters 
for displaced persons who are aged, 
infirm, widows, unattached women and 
minors, no separate figures are avail
able for *aged’ and ^infirm’ displaced 
persons only. The total amount sanc- 
xiooed per month for all eligible dis
placed persons goes on increasing, 
depending on the nxnnber of applica
tions sanctioned each month. Accord
ing to the number of applications 
sanctioned upto 28th March, 1951, the 
total expenditure per month comes to 
Ba. i,87^88.

<b) The total No. of displaced 
persons of all categories for whom 
maintenance allowance has been sanc
tioned was 13,383 on 28th March. 1951.

Dr. Ram Sabhag Slagh: May I know 
whether maintenance allowances are 
tfven to the displaced parsons from

East Bengal also as are given to those 
from West Pakistan?

Shri A. P. Jain: That scheme is not 
applicable there, because displaced 
persons from East Bengal are in 
possession of their properties. They 
can derive benefit from them. The 
condition of displaced persons from 
West Pakistan is quite the other way.

Shri Chattepadhyay: What is the 
rate of maintenance allowance far 
majors and minors?

Shri A. P. Jain: There is no distinc
tion of major and minor. The mainte
nance allowance is met from the  
income derired from urban immoveable 
property which the applicant had in  
West Pakistan.

Pandit Mnnishwar Datt Upadhyay:
Is there any age-limit for entitling a  
person to get the maintenance allow
ance, or is there any medical certificate 
required for this purpose?

Shri A. P. Jain: In the case of an 
old person, it means a person who has 
exceeded the age of 60 years. In the 
case of infirm, in most of the cases it 
depends upon the visual look of the 
person. Of course, no certificate is 
msisted upon.

Shri Sidhva: In regard to widows, is 
there any distinction made or do all 
widows get this allowance irrespective 
of special qualifications?

Shri A. P. Jain: This maintenance 
allowance is meant for persons who 
have no means of livelihood, who are 
indigent and who need help.

D ry  B a tter ies

*3511. Shri S. C. Samanta: (a) Will 
the Minister of Commerce and Indus
try be pleased to state the types of 
dry batteries that are at present 
manufactured in India?

(b) Have any developments in the 
technique of dry battery manufacture 
taken place in recent years and if so, 
what are they?

(c )What are the tariff protections 
enjoyed by the industry?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) (1>
Batteries lor fiash lights.

(2) Batteries for c3^1e lamps and 
lanterns.

(3) Batteries for telephones.
(4) Inert ceUs and lac elements for 

telephone and signalling equipments.
(5) Radio batteries, high tension and 

low tension, for broadcasting receiver*.
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(6) Battle batteries for Defence 
Services.

(b) Yes. A new technique has been 
evolved for the manufacture of dry 
batteries known as the layer built 
batteries. These batteries are superior 
in performance and have a long cell 
life,

(c) This industry is protected by a 
tariff duty of 30 per cent, ad valorem 
on imports with effect from April, 
1948.

Shri S. C. Samanta: May I know
whether any Arm that was manufac
turing dry batteries in Baroda was 
closed in 1949?

Shri Mahtab; I want notice of the 
question. In fact, in the list of firms 
manufacturing batteries I do not find 
this Baroda factory.

Shri S. C. Samaata: Is it a fact that 
the National Carbon Company Limited 
and Estrella Batteries Limited were 
brought under statutory control in 
1942 and their whole output was taken 
over by the Government?

Shri Mahtab; This very question was 
put to me last time with regard to dry 
batteries. I do not understand what 
is meant by bringing these factories 
under statutory control. The same law 
that applies to all other industries 
applies to this industry. I do not 
understand the difference between 
statutory and the otlier kind of control.

Shri S. C. Samaata: May I refer the 
hon. Minister to the I. and S. Bulletin 
of April—^June, 1950, in which this 
statutory control has been referred to?

Mr. Speaker: He can enquire from 
the hon. Minister later on.

Shri S. C. Samanta: May I know
\ what sort of batteries are required for 

or are used by the Army and what 
improvement has been made in those 
batteries?

Shri Mahtab: I have said that these 
» are battle batteries for the Defence 

Services. I do not really know the 
difference between this and the other 
type of batteiries.

Pandit Monishwar Datt H^adhyaj:
How many hours* life of these batteries 
is used for radio?

Shri Mahtab: I am sorry I cannot 
answer that question.

TO ^  V f

% 3TRf| f  ?

[Seth Govind Du; What Is the total
requirement of such batteries in India 
and of these how many are manufac
tured here and how many imported 
from abroad?]

Shri Mahtab: The total requirement 
is about 200 million cells. The total 
capacity of production is about 230 
million cells, but the production aver
age is about 137 million cells.

Shri A. C. Goha: May I know the 
fair selling price of indigenous batteries 
and the price of imported batteries.

Shri Mahtab: The exact figure is not 
with me. But when it was enquired 
into by the Tariff Board it was found 
that the prices of injported batteries 
are lower and besides that there is a 
prejudice against the locally manufac
tured batteries.

Shri Raj Bahadur: May I know when 
the question of affording protection to 
this mdustry was last examined by the 
Tariff Board and whether that protec
tion has proved adequate?

Shri Mahtab: As I said, the protec
tion was given in 1948 and up till now 
there has been no complaint.

C la im  A p pu c a t io n s

♦3512. Shri B. R. Bhagat: Will the 
Minister of Rehabilitation be pleased 
to state:

(a) whether it has been decided to 
permit the filling of a claim on trans
actions which remained incomplete 
due to non-confirmation by the Cus
todian of Evacuee Property or some 
other legal bar;

(b) if so, how and to whom the 
applications for claims are to be 
made;

(c) the last date for making such 
applications; and

(d) the number of applications 
made so far?

The Minister of SUte for RehabiUU- 
tion (Shri A. P. Jain): (a) to (c). A 
copy of a Press Note issued in this 
connection is placed on the Table of 
the House. [5ec Appendix XXIIl, 
annexure No. 1.]

(d) Only 10 such applications have 
been received.

Shri B. R. Bhagat: May I know what 
is the prescribed fee in the case of 
claims applications?
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Shri A. P. Jain: The prescribed fee 
varies from  Re. 1 to Rs. 10 according 
to the value of the property claimed.

Shri B. R. Bhapat: W hat is the to tal 
value of such Incomplete transactions?

Shri A. P. Jain: I have not got the
total, but it would be less than Rs. 20 
lakhs.

Shri B. R. Bhagat: Have claims
applications for all incomplete trans
actions been preferred, or are there 
<;ertain cases in which claims have not 
been filed?

Shri A. P. Jain: The notification was 
issued and everybody was a t liberty 
to apply. If people have not chosen 
to apply, we would be in order to 
presum e tha t nobody is left out.

S ocialized  H ealth  S e r v ic e  
S chem e

Shri B. R. Bhagat: (a) Will 
the  M inister of Rehabilitation be
pleased to state w hether a Socialized 
H ealth  Service Scheme is being orga
nized in Faridabad?

(b) If so, how m any persons are 
'Covered in this scheme?

(c) W hat is the num ber of Health 
and other Centres to be organized un
der this scheme?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) Yes.

(b) About 25 thousand today and 
fifty thousand ultim ately.

(c) Five Health Centres and one 
General Hospital.

Shri B, R. Bhagat: W hat is the cost
of this scheme?

Shri A. P. Jain: The cost of this 
.scheme for 1951-52 is:

Hospitals and health centres— 
Rs. 3,32,230.

Public Health and Sanitation— 
Rs. 1.65,332.

Shri B. R, Bhagat: Is any tax  or levy 
made to meet the cost of the scheme?

Shri A. P. Jain: The hon. Member 
appears to be unaw are of the position. 
Faridabad is a township where dis
placed persons are rehabilitated; so no 
question of imposing a tax  on them 
ariKes for the time being.

S u r v ey  of I n d u stries

*3514. Shri B. R. Bhagat; WiU the 
M inister of Commerce and Industry

pleased to state:

(a) whether a com prehensive su r
vey of industries has been undertaken 
in Delhi;

(b) if so. under whose auspices the  
survey has been undertaken;

(c) the aim and purpose of the 
survey; and

(d) the num ber and nature of fac
tories so surveyed?

The Minister ef Commerce and 
Industry (Shri Mahtab): (a) and (b>. *
A survey of industries in Delhi was 
undertaken in 1945 and a fresh survey 
of both big and small industries is 
being conducted since 15th November,
1950, both under the auspices of th e  • 
Chief Commissioner, Delhi.

(c) The object of the present survey 
id to collect latest inform ation about 
the development of industries in the 
State, changes effected by the influx of 
organised and cottage industries follow
ing the partition of the country and 
the problems facing the industries.

(d) About 2.500 big and small fac
tories and industrial concerns are 
likely to be surveyed. A statem ent is 
laid on the Table of the House showing 
the names of the industries under 
survey. [See Appendix XXIII. annex- 
ure No. 2.]

Shri B. R. B harat: May I know
whether any information regarding the 
structural or economic unit of industry  
in Delhi has been made available as a 
result of this survey?

Shri Mahtab: As a m atter of fact the 
survey has not yet been concluded. I 
expect when the report is published it 
will contain the inform ation required 
by the hon. member.

Shri B. R. Bliagat: Then on what 
basis is the list of industries to be 
surveyed prepared?

m
Shri Mahtab: The list will show the j 

type of industries to be surveyed. It 
will be seen tha t it contains not only 
large scale industries but also small 
scale industries.

Shri B. R. Bhagat: May I know whe 
ther any survey has been done w ith 
regard to the categorisation of different 
industries, big, medium or small indus
tries, in Delhi?

Shri Mahtab: The programme of
survey includes tha t and when the 
survey is completed all this Information 
will be available.

Shri B. R. Bhagat: By w hat tim e will 
the survey be completed?

Shri Mahtab: As early as possible.
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S hrl D eshbandha Gupta: May I know 
w hat really  is the object of the survey?

Shri M ahtab: The object is to know 
the exact position and try  to improve it.

Shri D eshbaadha Gupta: Is it a fact 
tha t the Government of India have 
decided th a t large scale industries are 
not to be put in Delhi?

Shri M ahtab: There has been no 
decision to th a t effect.

The M inister of State for RehabiU- 
tatfoii (Shri A. P. Ja in ): There are four 
questions on resettlem ent in today’* 
lis t which are more or less overlapping. 
If you will perm it me, Sir, I can read 
ou t the answers to all the four ques
tions, after they have been put by the 
respective hon. Members and let there 
be supplem entaries on all the questions. 
The questions are: 3515, 3518, 3541,
and  3542.

Mr. Speaker: Hon. Members may 
p u t those questions.

A llo tm en t  of S h ops  and H ouses  
IN G andhigram

•3515. Shri Sidhva: (a) Will the 
M inister of Rehabilitation be oleased 
to  sta te how m any allotm ents of shopi
and residential quarters have been 
m ade in Gandhigram  (Kandla)?

(b) Have they all been given to dis
placed persons and if So, displaced 
persons coming from which p art of 
Pakistan?

(c) Is it a fact tha t before allotting 
these shops and houses, the Sindhu 
Resettlem ent Corporation demanded 
purchase of shares from displaced per
sons?

(d) Has any Vocational Training 
Centre been opened in Gandhigram 
and if so, w hat are the conditions of 
appointm ent for displaced persons?

(e) How much money has been 
sanctioned for the displaced persons 
in Kutch for rehabilitation purposes?

(f) How much relief and w hat relief 
have the displaced persons now in 
Kutch received from Government and 
other sources?

The M inister of State for RehabUita- 
tion (Shri A. P. Ja in): (a) and (b). 
2,395 houses and 153 shops and other 
commercial premises have so far been 
constructed and allotted. Except for 
about 400 houses which have been tem
porarily allotted to Government 
se i^an ts engaged in P ort Development 
Scheme, almost all the other allotments 
have been made to displaced persons 
*tom Sind.

No.

(d) Yes. A Vocational Training 
Centre for the training of overseers, 
sub-overseers, carpenters, mechanics 
and fitters has been opened in Gandhi- 
dham. Displaced persons have to pro
duce certificates of academic qualifica
tions, age, domicile, etc. Candidates 
for the overseer’s course have to be a t 
least M atriculates.

(e) Rs. one lakh have been sanc
tioned for ru ra l loans and Rs. two 
lakhs for urban loans for 1950-51.

(f) (i). In 1949-50 Rs. 88,650 were 
granted to 124 displaced persons as 
loans (ru ra l and urban).

(ii) Twelve displaced persons have 
been sanctioned monthly m aintenance 
allowance.

IhVESTMENT ON SlWDHU RESETTLE
MENT Corpo ra tio n

♦3518 Prof. K . T. Shah: (a) WiU 
the M inister of Rehabilitation be 
pleased to state w hat amounts have 
been advanced, or invested, by (i) the 
Government of India; (ii) the S tate 
Government, or the previous Ruler 
of tha t State; and (ill) by the public 
at large in or outside the State in the 
Sindhu Resettlement Corporation 
(Gandhigram ) in Kutch, since the for
mation and registration of tha t Cor
poration?

(b) W hat is the total capital, autho
rised, issued, subscribed, and paid-up 
of this Corporation, and how much of 
tha t has been subscribed to and paid 
up by (i) the Government of India;
(ii) the Government of the State, or 
the previous Ruler; and (iii) the pub
lic including the organisers and Direc
tors of tha t Corporation?

(c) W hat concessions have been 
granted bv the Government of India, 
or the Government of tha t State or 
its previous Ruler, by way of free or 
cheap land or otherwise, to the Sin
dhu Resettlement Corporation in 
Kutch, and what is the estimated 
price of the same?

The M inister of State for Rehabilita
tion (Shri A. P. Ja in ): (a) and (b). A 
statem ent is placed on the Table of the 
House. [See Appendix XXIII, 
annexure No. 3.]

(c) The term s on which the land has 
been given to the Corporation have 
yet to be finalised. It is not possible 
to estim ate the price of the land.

S indhu  R esettlem en t  C orporation

*3541. Dr. Deshmnkh: (a) Will the 
M inister of RehabUltation be pleased 
to state the subscribed capital of the 
Sindhu Resettlement Corporation?

(b) Who constitute the Board of 
Directors and w hat is the amount of 
shares they have purchased?
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(c) W hat is the num ber of Govern

m ent Directors?
(d) When did the Corporation s ta rt 

functioning and w hat is the work they 
have done so far?

The M inister of SU te fov RehabiUte- 
tion  (Shri A. P. Ja in ): (a) Rs. 150
lakhs.

(b) A statem ent is placed on the 
Table of the House. [See Appendix 
XXXII, annexure No. 4.]

(c) Four.
(d) The Corporation was incorporat

ed on 26th January , 1948, and received 
its certificate for commencement of 
business on 17th May, 1948. Regarding 
the work done, attention is invited to 
the reply given to p a rt (c) of S tarred  
Question No. 2344 answered by me on 
20th March, 1951.

B airagarh  T o w n s h ip

•3542. Dr. Deshmnkh: (a) Will the 
M inister of Rehabilitation be pleased 
to state the date on which the B aira
garh  township was opened for dis
placed persons?

(b) W hat was the num ber of dis
placed families adm itted to this town
ship?

(c) How m any of them  are living 
in the barracks form erly used as a 
camp for Prisoners of War?

(d) W hat is the am ount spent on 
repairs to these barracks?

(e) How m any new houses have 
been constructed and a t w hat cost 
each?

(f) Is this township intended for 
perm anent rehabilitation of displaced 
persons?

T he M inister of State for Rehabilita
tion (Shri A. P. Ja in ): (a) B airagarh  
camp (not township) was opened on
23rd September, 1949, when the first 
batch of displaced persons was sent to 
Bhopal.

(b) 2,308 families were adm itted of 
whom some have left. The present 
num ber is 2,068 families.

(c) All the families are living in the 
Prisoners of W ar barracks which w ere 
reconditioned by Government.

(d) Rs. 3,85,123/2/1 were spent on 
repairs and reconditioning of these 
barracks.

(e) 290 single-roomed tenements are 
under construction. Cost of each tene
m ent is Rs. 1,050 approximately.

(f) I t was so intended, but it is felt 
th a t all the displaced persons may not 
be able to find opportunities of gainful 
em ploym ent there and therefore the

question of constructing houses for 
some of them nearer the town at 
Bhopal is being examined.

Shri Sidhva: W hat is the cu rren t 
y e a rs  program m e regarding the build
ing of shops and houses in Gandhi- 
gram  and w hat is the am ount to be 
spent for that?

Shri A, P. Jain: The construction o l 
the houses in K andla has been com
pleted. A ltogether 2,500 houses were • 
to be built. B ut this year we havv 
sanctioned an am ount of Rs. 25 lakhs 
which is to be d istributed for p rivate  
construction a t the flat ra te  of Rs. 2.500 
per unit. The rest of the finances wiD * 
have to be provided by the person 
himself.

Shri Sidhva: As regards (dV th a t la 
Vocational Training Centres opened, 
m ay I know how m any displaced 
persons have been trained and w hether 
they are employed w ithin th a t colony 
or w hether they have been given 
service elsewhere?

Shri A. P. Jain: T hat centre has been 
opened recently. I am not quite su re  
w hether any students have really been 
trained  and sent out—may have been, 
bu t I am  not sure.

Prof. K. T. Shah: May I ask w hether 
all the capital sought to be subscribed 
and paid up has been utilised in cona- 
truction of the houses and other objects 
of the Corporation, or has any p art of 
It been deposited in or advanced to 
any bank, and w hat is the position ol 
th a t bank?

Shri A. P. Jain: Well, I have not got 
the full accounts before me, b u t I  
should believe th a t a substantial portion 
of it has been invested in  the construc
tion work.

Prof. K. T. Shah: Is it a fact tha t a 
considerable sum has been advanced ^ 
to a bank which has failed? 4

Mr. Speaker: I th ink this question 
was fully discussed last time when the 
Exchange Bank question came on.

Prof. K. T. Shah: May I then enquire *■ 
as to the am ount of capital advanced 
by Government and w hat securitar 
Government has taken for the repay
m ent of capital and interest thereon?

Shri A. P. Jain: In the first place 
the buildings tha t have been construo  
ted, in the second place the Rs. 50 
lakhs th a t has already been subscribed 
by shareholders, in the third place the  
contingent liability of another Rs. 50 
lakhs th a t they are liable to pay on th e  
unpaid portion of the shares, and lastly 
any other shares th a t would be subs
cribed.
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Prof, K. T. Shah: Do I understand 
then that the houses and other assets 
of the Corporation are so much security 
to the Government for their advances?

Shri A. P. Jain: Well, our loan of 
one crore and ten lakhs has the first 
p rio rity  on them.

Prof. K. T. Shah: Therefore it is a 
m ortgage—the entire assets of the 
Corporation?

Mr. Speaker: Order, order. T hat is 
a  m atte r of argument.

Prol flu T. Shah; As regards the
15,000 acres of land th a t has been 
given, m ay I know w hether tha t is land 
la  private possession or it is all public 
land tha t is given to them, and if it  is 
in  private possession w hat is the pre
vailing price of sim ilar land round 
about?

Shri A. P. Jain: This land was given 
by the Rao of Kutch. I am not sure 
w hether the entire land was owned by 
the Kutch S tate or w hether some 
portion was in private possession and 
acquired. But a t any ra te  it was given 
by the Rao of Kutch and we have 
confirmed th a t transaction.

Prof. K. T. Shah: May I ask w hether 
there is any inform ation with the hon. 
M inister w ith regard to the nature of 
th a t land when it was given—whether 
i t  was public land (not the private 
property of the Rao) or w hether it was 
acquired and paid?

Shri A. P. Jain: I think the States
M inistry will be in a better position to 
answer tha t question.

Dr. Deshmukh: Referring to my 
question No. 3541, may I know if the 
Corporation's capital a t the present 
nioment is sufTicient, or have they asked 
for any more capital?

Shri A. P. Jain: There is no such 
thing as sufficient or insufficient. Suffi
cient or insufficient is in relation to the 
conditions tha t prevail, and as and 
when the township develops more and 
more capital will be got. Maybe tha t 
one day the capital of this Corporation 
m ay have to be enlarged. For the tim e 
being the Corporation with its own 
funds and the funds tha t we have 
placed at the disposal of the Corpora
tion is able to carry on its work.

Dr. Deshmukh: With regard to the 
next question No. 3542, I think the 
answer to part (f) was in the affirma
tive. If tha t is so, may I know, if the 
township is intended for perm anent 
rehabilitation, w hat additional sum of 
money would be required for this pui^ 
pose, and is there any scheme for this

tha t has been prepared, for making t te  
township permanent?

Sbri A. P. Jaia: The township if  
m eant to be perm anent. The houaet 
tha t are built there are perm anent and 
the residents of the township will fltMj 
employment in the Kandla port and 
all the allied things th a t develop in th# 
Kandla port.

Dr. Deshmukh: Does not this refer 
to B airagarh township?

Shri A. P. Jain: We are Ulking of
Starred  Question No. 3542.

Shri Sidhva: Yes, and it refers to 
Bairagarh. I t should not have beea 
mixed up w ith Kandla.

Shri A. P. Jain: I am very sorry. In  
fact we found th a t a t Bairagarh p e r 
haps the means of livelihood were not 
so extensive and now we have decided 
tha t for quite a large num ber of these 
families out of these 2,068 we shall 
build houses near Bhopal.

Shri Sidhva: In reply to part (c) of 
my question No. 3515 the hon. M inister 
answered in the negative, tha t is to saj 
no demand for a share is being asked 
from a displaced person before a shop 
or house is allotted. May I know 
whether his attention has been draw n 
to a letter by the management of the 
Gandhigram asking a displaced person 
who made an application tha t he must 
first purchase the share and, if not, 
will he make an enquiry into th e  
m atter?

Shri A. P. Jain: My attention haa 
been fully drawn to it. But tha t letter 
has been countermanded. A reference 
was made to the Chief Commissioner 
of Kutch, and the Chief Commissioner 
of Kutch, after enquiring from the 
Corporation has intim ated th a t the 
le tter issued by the Corporation was 
based on incorrect facts and th a t no 
share need be acquired before the 
allotment of the houses there.

f tff  : 3nft 

^  ^  ^  ^  ^

[Babn Ramnarayan Singh: It
stated a short while ago in reply to  m 
question tha t a t some places qualiflc»> 
tion certificates are demanded from
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the displaced persons. May I know 
what wUl happen to those persons who 
may have lost the ir certificates?]

<;» # p f : ^  ^  %

^»JrC % ^  ^  ^

m  v m  ^  ^

w TfRff ^  1 afhi:

M  «TW ^  'sre'«r t ,  

w? f  JTi «rff f?r%

5it 5nrr»T ^  ^fv<rr t  

VK ^  t> srr^ ^  *Tiw5 
9iff t t m  Pp TO fiwrr |  9 t «r|t 

lit srpT >js^ % srre 

^  f ^ r  3n5rr i  i w rro  

^  ^rFePfi^ 'T v fi !T|f t  M l
%■ JIT s f tr  îPTT 5T

^  I

(Shri A, P. Jain: I regretfully  subm it 
that the hon. Member did not try  to 
follow the answer of this question. 
Those youths who seek admission to 
tlie Training Centre have to be atleast 
M atriculates. W hatever proof they 
give of having passed the M atriculation 
ibcam ination is usually accepted by us. 
In  case of no proof being available, 
they are adm itted after being asked a 
few questions. A part from this no 
other certificate granted either by the 
G overnm ent or by any educational 
institu tion  is essentially required.]

S hortage  of  O ffic e  A ccom m odation  
IN D el h i

««516. Pandit Munishwar DaU 
Upadhyay: Will the M inister of 
Works, Production and Supply be 
pleased to state:

(a) how many Government offices
are short of accommodation in Delhi; 
and *

(b) w hat Princely Houses have been 
occupied by the Government offices 
and on w hat term s?

The Deputy Minister of Works. 
Production and Supply (Shri 
Bura^rohain): (a) and (b). A statem ent 
is laid  on the Table of the House. [See 
Appendix X XIII, annexure No. 5.]

Pandit Munishwar Datt Upadhyay:
May I know w hat are the charges for

the m aintenance and repairs of these 
Princely buildings in which the offices 
are accommodated and w hat is the tax  
tha t the G overnm ent has lo pay?

Shri Buragohain: We h a \^  taken five 
Princely Houses for accommodating 
offices of the C entral Government. In 
two cases we are paying ren t and the 
houses have been taken on lease and 
in three other cases, the arrangem ent 
has not yet been finalised, Sir.

Pandit Munishwar Datt Upadhyay:
May I know w hether the accommoda
tion is a t all suitable for the offices? 
They were buildings m eant for m ilitary 
officers^

Mr. Speaker: The pressure on accom
modation is so great tha t if th e  
Governm ent were to w ait for the 
suitability  of the accommodation, the 
offices will never get any.

Shri Buragohain: The House is well 
aw are tha t attem pts were made and 
are^now  being made to shift some of 
the offices to places where accommoda
tion suitable for offices are available. 
B ut recently reluctance has been 
shown by the various M inistries owing 
to the fact tha t the very move wUl 
involve extra expenditure in the form  
of transportation  charges and travelling 
allowances etc. In the light of this, the 
m atter is being reconsidered.

Shri Deshbandhu Gupta: May I know 
whether Hyderabad House is one of 
the five houses referred to by the hon. 
M inister and w hether It is a fact to a t 
the M inistry of External Affairs was 
billed for Rs. 20,000 for two months 
for the stay of His Highness the 
M aharaja of Nepal?

Shri Buragohain: With regard to th e  
la tte r p a rt of the question, I should 
like to have notice and w ith regard to 
the first p art of it, a portion of this 
House is used by the External Affairs 
M inistry for housing their External 
Publicity  Division and tha t is only as 
a tem porary measure.

Shri Deshbandhu Gupta: W hat is the  
monthly ren t paid?

Shri Buragohain: As I stated already^ 
it is one of the three houses for which 
the arrangem ent has not yet been 
finalised.
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? tJ** **)
[G laai G. S. Musafir: Are some

offices of the Central Government, or 
some portions thereof, being shifted to 
places outside .Delhi on account of the 
shortage of accommodation?]

Shri Buragohain: This question was 
answered sometime ago in this House 
and some ofllces were actually sent out 
of Delhi.

Shri R, Velayudfaan: May I know
w hether there was any proposal for the 
p ^ c h a s e  of any of these Princely 
Bouses by the Government of India?

Shrl Bnragohain: That question was 
considered bu t it is felt tha t with the 
cost involved perhaps new houses could 
be built with more suitable accommo
dation.

S bii Jnani Ram: May I ̂  know how 
m any other Princely Houses are pro
posed to be taken?

Shri Baragohain: There are certain 
other houses taken for other purposes, 
nam ely, for residential accommodation 
and for instance, locating Government 
hostels and certain others have been 
taken for diplomatic missions.

P andit M tmishwar D att Upadhyay: 
May I know why all these offices 
having been accommodated for a long 
tim e the term s have not yet been 
settled? May I know if there is any 
hitch on the part of the owners of these 
Princely buildings?

Shri Buragohain: With regard to the 
ownership, tha t is a m atter which 
should properly be addressed to the 
S tates M inistry as to whether the 
houses are the personal property of the 
ru lers or of the States concerned.

P andit Mimisbwar D att Upadhyay: 1
wanted to know why this delay has 
happened in the settlem ent of terms.

Shri Buragohain: There is no parti
cular hurry  in this m atter.

Shri Deshbandhti Gupta: May I
know whether one of the 
Houses is allotted to the Circuit Bench 
to r their High Court?

Shri Buragohain: One house is being 
allotted for the Circuit Bench.

Mr. Speaker: I am going to the next 
question.

P r o v id e n t  F u n d  an d  Bomxs o f 
C o l l i e r y  L a b o u r

*3517. Dr. V. Snbramanlam: (a)
WiU the M inister of Labour ^  plMs- 
ed to state whether it is a fact that

Provident Fund of the Colliery labour 
is with Government in the form of 
stamps and the bonus am ount is not 
with Government?

(b) Is there any finalised scheme re 
garding paym ent to the employee by 
Government of the Provident Fund 
due to him, when he leaves the mining 
industry once for all?

(c) Is there any minimum period of 
service which he has to put in to get
his employer’s contribution?

The Minister of Labour (Shri 
Jagjivan Ram): (a) The Coal Mines 
Provident Fund is adm inistered by a 
Board of Trustees consisting of repre
sentatives of Government, employers 
and employees. The subscriptions to 
the Fund are realised by means of 
stamps which are sold to the colliery 
owners through selected treasuries and. 
post offices. The money collected by 
treasuries and post offices is realised 
monthly and invested in Government 
Securities, National Savings Certifi
cates, etc. The yield on the securities 
etc. is distributed to the subscribers 
annually by way of interest. Govern
ment is not directly concerned with the 
money. The bonus is distributed to 
the employees by the colliery owners 
direct.

(b) Yes. The accumulation in the 
Fund is payable (i) on perm anent 
retirem ent from service in the coal 
mining industry at any time after the 
attainm ent of the age of 50 years and 
(ii) on retirem ent on account of bodily 
or mental infirmity. Besides, the Board 
of Trustees may perm it a member who 
has not attained the qualifying age of 
50 years to withdraw his money if he 
has migrated from India for perm anent 
settlem ent abroad, or he has not been 
employed in any coal mine for a conti
nuous period of not less than one year 
immediately preceding the date on 
which he makes an application for 
withdrawal, or in the case of a member^ 
employed on fixed term  of contract, he 
does not continue to work in the coal
fields under the expiry of his contract.

(c) Yes. A member who retires 
after attaining the age of 50 years 
should have pu . In a t least 5 years of 
service before he can get the employer’s 
contribution. No minimum period of 
service Is, however, necessary for 
getting the employer's contribution in 
the case of members who joined the 
membership of the Fund before the 
30th September, 1948 or who die while 
in service or who are forced to retire 
on account of permanent and to tal 
Incapacity for work in the coalfields 
due to bodily or mental infirmity.
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^  n tp w r JTfPC ^

^  3pfr ^  ^

w?rr$ ^  ^  ^

^  ^  t  ^  «THFIT

^  t ?
[Seth Govind Da«: May I know whe

th e r  such conditions exist in all the 
' collieries or there are some where such 
conditions do not exist?]

v m : ^srm:

^  ^  ^  ^  1 1

[Shri Jagfjivan Ram: Such conditions 
generally exist in all the collieries.]

Shri A. C. Guha: May I know w hat 
is the total am ount collected for the 
P rovident Fund and the Bonus Fund

* during the last two years?

Shri Jagjivan Ram; Up to the end of
. January , 1951, a sum of Rs. 173 lakhs 

had accrued to the fund on account of 
P rovident Fund. As regards bonus, 
since the introduction of ttie bonus 
Bcheme in 1947 to the end of Septem
ber, 1950, a sum of Rs. 1,53,79,631 has 
been paid to the colliery employees as 
bonus.

Shri A. C. Guha: I wanted to know 
how much was collected for the Bonus 
Fund?

Shri Jagjivan Ram: My hon. friend 
is confused perhaps. Bonus Fund is 
not collected. The bonus is distributed 
by the employers direct to the 
employees who qualify for tha t and 
I have given the figure th a t a sum of 
Rs. 1,57,79,631 has been distributed as 
bonus to the employees.

Shri Jnan i Ram: May I know the 
num ber of collieries which have not 
contributed to the Provident Fund?

Shri Jagjivan Ram: There are a few 
and I understand we are taking legal 
action against them. Some of them 
are being prosecuted.

Shri R. Velayudhan: W hat is the 
respective contribution by the Govern
ment, by the colliery owners and by 
the employee himself in this respect?

Shri Jagjivan Ram: I would refer 
my hon. friend to the Bonus and Provi
dent Fund Act.

Shri Sidhva: The hon. M inister * pro
mised to this House tha t he would 
bring forw ard a Provident Fund Bill 
lo r all employees. May I know when 
is it likely to be introduced?

Shri Jagjivan Ram: I think I gave 
in answ er to a question th a t the scheme 
was recently exam ined a t the Labour 
Ministers* conference and the details 
are being worked out in the Depart
m ent in consultation w ith the various 
M inistries concerned.

Shri A. C. Guha: Is the Government
satisfied tha t the bonus money collected 
according to the ra te  of cess autho
rized by the Governm ent has been 
fully paid to the employees?

Shri Jagjivan Ram: Again I would 
refer the hon. Member to the A c t 
According to the Act, certain  condi
tions are laid down which should be 
fulfilled before a w orker qualifies him 
self for the bonus and the figure is 
quite encouraging. Quite a nuniber of 
them  have qualified themselves for the 
bonus. There was some increm ent in 
the price of coal due to the aw ard of 
the Conciliation Board and that 
elem ent was taken into consideration; 
th a t increase is not fully d istributed to 
the workers because only a percentage 
of them qualify for bonus and they 
only Set it and not all the workers.

S tatutory  D ev el o pm en t  B oards

*̂ 3519. Shri Krishnanand Ral: Will 
the M inister of Commerce and Indus
try be pleased to state:

(a) whether Government have fina
lised their scheme of setting up S tatu
tory Development Boards for starting  
industries in various local regions of 
the country;

(b) w hether the financial aspect of 
the above scheme has also been fina
lised; and

(c) if so, when is the scheme going 
to be acted upon?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) to (c>.
The way in which industries can be 
developed w ith due regard to regional 
requirem ents, resources and facilities 
is being actively considered by Gov
ernm ent and it will be announced a t a 
very early  date.

Shri Krishnanand Rai: May I know
whether the Industry M inistry has 
subm itted any proposal or scheme 
before the P lanning Commission for 
regional development of industries in  
the country?

Shri Mahtab: I have been cany ing  
on discussions with the Planning Com
mission on this m atter.

Shri Krishnanand Rai: May I know
w hether any detailed survey or exam i
nation exists to know the relative 
advantages of the different local
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regions for specific types of industries 
in  the country?

Siiri Mahtab: All the State Govern
m ents have their own general survey 

reports also. B ut the kind of 
survey which is required for making a 
detailed plan does not exist today. 
Therefore, we are taking the Arst step 
to  m ake a detailed survey of the 
several typical regions to know how 
th e  resources of tha t particular region 
•could be developed.

Shrl Krishnanand Rai: By w hat time 
does the Government expect to launch 
iihis scheme?

Shri Mahtab: I think we will have 
th e  report of the survey in about two 
m onths.

Shrl R. Velayudhan: May I know
■whether the State Governments are in 
agreem ent with the regionalisation of 
the development of industries?

Shri Mahtab: Not only the State 
Oovernm ents, but all reasonable think
ing people are in agreement with this.

Shrl B. R. Bhagat: May I know
w hether the Government has subm it
ted to the P lanning Commission any 
-blue-prints on this matter?

Shri Mahtab: It is now under prepa
ration.

A ccidents in  M in e s

*3520. Shri P. Kodanda Ramiah:
Will the M inister of Labour be pleased 
to  state:

(a) how many accidents have taken 
place in Mines in India during the 
years 1949 and 1950; and

(b) what steps have been taken to 
prevent them?

The Minister of Labour (Shri 
Jagjlvan Ram): (a) 227 fatal and 1.524 
oerious accidents during 1949 and 235 
fata l and 1,973 serious accidents during
1950. The figures for the year 1950 
are not final as inform ation from 
certain  quarters is still awaited.

(b) Frequent surprise inspections 
are being made by the inspection staff 
of the Mines Department. Steps are 
also being taken to amend the Indian 
Coal Mines Regulations, 1926, and the 
Indian Metalliferous Mines Regula
tions, 1926, with a view to ensuring 
a  greater measure of safety in mines.

Shri Challha: W hat is the num ber 
o f accidents State-wise and may I 
know whetlier there were extensive 
accidents in Assam?

Shri Jagjivan Ram: I have not g o t 
the figures State-wise. I have got 
figures year by^year.

Pandit Munishwar Datt VmtdhjBr-
W hat is the am ount of compensatkHi 
that has to be paid for Injuries in these 
accidents?

Shri Jagjivan Ram: I will refer the 
hon. Member to the W orkmen's Com
pensation Act.

A m erica n  P eace T reaty  w it h  J apam

*3522. Shri Kamath: Will the 
Minister be pleased to state:

(a) whether the Government of the 
United States of America have kept 
India informed about their recent ne
gotiations or talks through Mr. DuUea 
with the Japanese Government, about 
an early peace treaty  with Japan; and

(b) at what stage the m atter rests?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) and (b). No. 
But Mr. Dulles discussed during last 
autum n the question of a peace treaty 
with Japan with representatives of the 
member countries of the F ar Eastern 
Commission, of which India Is one. 
These talks were informal and confix 
dential and our views were communi
cated through our Ambassador in 
Washington.

A draft treaty  prepared by the 
United States of America, has recently 
been received by us for comments. 
This is a t present being examined.

Shri Kamath: Is there any proposal
before Government for the termination 
of India’s state of w ar with Japan even 
before the conclusion of a peace treaty 
as has been done in the case of 
Germany, and if not, w hat are the 
reasons for adopting a different course 
in the case of Japan?

Dr. Keskar: The Government of 
India is not adopting a different atti^ 
tude with regard to Japan as contra- 
distinct from Germany. The state of 
w ar in Germany could be terminated 
when the occ upying authorities In West 
Germany allowed it to be done. The 
same thing can be said with regard 
to Japan.

Shri Kamath: Is Government consi
dering the Japanese peace treaty  in 
isolation or as a oart of the general 
settlem ent in East Asia?

Dr. Keskar: That is one of the ques
tions which will be discussed In Uie 
negotiations that may take place 
regarding the terms of the treaty  that 
has been received from the U.S.A,
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Shri Komath: W ith regard  to the 
d ra ft trea ty  received by the Govern
m ent from the G overnm ent of the 
U nited Kingdom and U.S.A., is there 
any tru th  in certain  Press reports th a t 
the Governm ent of India is opposed to 
Japanese re-arm am ent in spite of the 
fact th a t some of her neighbours are 
arm ed and are even increasing their 
arm am ents?

Dr. Keskar: The Government of 
India’s general views with regard to 
Japanese re-arm am ent are well known 
and the Prim e M inister has once or 
tw ice expressed them openly in in te r
views w ith foreign correspondents.

Shri Kamath: Not in this House. Sir.

Mr. Speaker: Order, order. The hon. 
M inister.

Dr. Eeskar: As I said. Government 
o f Ind ia’s general views w ith regard to 
Japanese re-arm am ent are well known 
and  the Prim e M inister had expressed 
them  in interviews with foreign corres
pondents. But, w hat our attitude will 
be w ith regard to the d raft trea ty  with 
Ja p an  regarding Japanese re-arm a
m ent, I think it would be a little pre
m atu re  to say anything about it a t 
th is moment.

Shri Kamath: May I submit, Sir, the 
views are not so well known.

Mr. Speaker: Order, order. He has 
said tha t it is prem ature to discuss it 
on the floor of the House.

Dr. Ram Suhhag Singh: In view of 
th e  fact tha t the U.S.A. is carrying on 
peace talks w ith Japan  w ith a view to 
facilita ting  the Pacific Relations 
system, m ay I know the attitude of our 
G overnm ent in regard to having an 
aarly  peace treaty  with Japan?

The Prime Minister (Shri Jawahar- 
lal Nehru): As you just pointed out to 
the House, Sir, it is very difficult for 
us to discuss this m atter which is in 
the course of consideration by various 
Governm ents. It may be em barrassing 
for us and for other Governments if 
we go into further details in regard  to 
this m atter.

Shri Kamath: Is it a fact . . .
Mr. Speaker: I am going to the next

question.
J u t e , Cotton  and R ice  f r o m  

P a kistan

♦3524. Shri B. K. Das: Will the
Minister of Commerce and Indnstry
be pleased to state the am ounts of 
Jute, cotton and rice received from 
P akistan  in accordance w ith the
February  Trade Agreement?

The Minister of Commerce and 
Industry (Shri Mahtab): According to 
the reports received by G overnm ent ut> 
to the 18th April, 1951, the am ount o f 
ju te  received in India from Pakistan  
under the Indo-Pakistan Trade Agree
m ent of February, 1951 is 3,05,908i 
m aunds. There has been no im port of 
cotton so far from Pakistan. Ship
m ents of rice from tha t country up to  
the end of March, 1951, under the 
Agreem ent amounted to 93,000 tons.

Shri B. K. Das: I could not catch the 
first p art of the answer about jute.

Shri Mahtab: The am ount of jute- 
received in India from Pakistan  under 
the Indo-Pakistan Trade Agreem ent 
of February, 1951, is 3,05,908i m aunds.

Shri B. K. Das: W hat are the reasons 
for this short supply?

Shri M ahtab: Probably there is some 
m isunderstanding about these maunds. 
Five m aunds make one bale. Out of 
the Government stock of Pakistan^ 
India has to get lakh bales up to 
the end of June. The rem aining 
lakh bales will be purchased by the  
m erchants on their own account. That 
was the arrangem ent. From  tha t total, 
receipts up to now are: 2,64,277 m aunds 
out of 31 lakh bales on G overnm ent 
account, and 41,631i m aunds out of 6) 
lakh bales on m erchants’ account. 
Now, recently, there has been some 
shortfall. That is due to transport 
difficulties and various other norm al 
difficulties. There has been a perfect 
understanding between the two parties 
in this m atter.

Shri B. K. Das: May I know w hat 
steps are being taken by the Govern
m ent to remove the difficulties in the 
transport of the jute?

Shri M ahtab: Difficulties are sought 
to be removed by m utual discussions. 
Recently we had a meeting in which 
these difficulties were . discussed and  
we are taking steps to remove them.

Shri Goenka: O ut of the 3*5 lakh  
bales of Jute to be delivered to this 
country w ithin six weeks, according 
to the hon. M inister’s statem ent only
55,000 have been delivered. May I 
know w hether this is only a short or 
small decline from the am ount speci
fied in the term s of the Agreement?

Shri M ahtab: The question can bo 
put by the end of June. By June end 
we expect to have the full supply, 
nam ely 3*5 lakhs of bales.

Shri Goenka: But is it not a fact th a t 
according to the term s of the Agree
m ent 3 ‘5 lakhs of bales have to be 
delivei^ed w ithin six weeks and th a t 
period of six weeks has already 
expired?
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gbri Blahtsb: That is not co rrec t 
H i*  iVgreement is tha t by the end a t 
J u n e  we will have this 3>5 lakh bales.

i ^ r l  H lm atsiafka: Is it the end of
Ju n e?

Shri M ahtab: 1 think it is the end of 
Ju n e .

Mr. Speaker: On a previous occMion 
-also this point was made clear. I think.

Shri 8. C. Sam anta: May I know how 
m uch of the goods mentioned by the 
hon. M inister has been carried into 
India by air?

Shri M ahtab: I do not th ink  the 
goods have been carried by air.

Shri A. C. Guha; W hat is the price 
a t  which the  ju te  is received on Goy- 
■ernment account and w hat by private 
negotiations?

Shri M ahtab: The price on G o v er^  
m ont account is Rs. 34 Pakistani ru p w  
p e r  bale. The price on private 
m erchants’ accounts I do not have.

Shri Goenka: Is it not the fact tha t 
30 th  June is the dale by which the 
whole quantity  of 10 lakh bales 
have come and the period w ithin whteh 
the 3-5 lakh bales were to be delivered 
was six weeks after llio date of th e  
A g re em e n t?

Shri M ahtab: It may be; 1 do not 
exactly remember. The 
before the House and what the

^sought to  b e  m ad e  ou t.

Mr. Speaker: The p o in t is th a t  th e re  
has b e en  a  b re a c h  of A g re em e n t a n d  
w h a t  s te p s  G o v e rn m e n t a re  ta k in g  on 
th is  m a tte r .

Shri M ahtab: G o v e rn m e n t do not 
think there has been a breach of Agree
m e n t.

Mr. Speaker: That is a different 
m atte r. I am only stating the point.

Dr. Deshmukh: But, Sir. more than 
^ n e  commodity is concerned here and 
we . . .

Mr. Speaker: May be. but the point 
is very clear.

The Deputy M inister of Commerce 
.and Industry (Shri K arm arkar): May
I clarify the position? According to 
the term s the time ior delivery of 10 
Ukh bales is up to the end of June 
.and not within six weeks. Out of 10 
lakhs, 3-5 lakh bales are on Govern
m ent account and 0-5 lakh bales on 
p riv a te  account. But the whole (u»«n- 
tity  of 10 lakh bales should be 
cdelivered v.'ithin f 'c  30th of June.

There is no stipulation to have Oie 
ju te  earlier.

Mr. Speaker: And so there is no 
mention of six weeks according to  th e  
Agreement?

Shri K arm arkar: No, Sir.

Dr. Deshmukh: About cotton the 
hon. M inister said that no cotton was 
imported. In view of the scarcity of 
cotton in India, may I know the reasons 
why we have not obtained any cotton 
from Pakistan?

Shri Mahtab: With regard to cotton*
the Government of Pakistan has n a  
destinational quota and a t present 
India is free to buy any quantity tt 
likes. But India does not buy because 
of the high prices ruling there. Whett^ 
ever Pakistan fixes any destinationsA 
quota, they have agreed to give a quota 
of 4 lakh bales to India. ^

Dr. Deshmukh: At what price?
Shri Mahtab: Any m erchant can b u j  

it a t any price he likes. By saying that 
it is free, I do not mean tha t the 
Government will purchase the cotton.

L abour D is pu t e s

*352.5. Pandit M unishwar Datt
Upadhyay: (a) Will the Minister of 
Labour bii pleased to state whether 
rases of labour di.sputes in 1<>51 relate 
ing U) “C entral Spheie” undertakings 
are on the increase or decrease as 
compared to the record of 1950?

(b) Is the loss iii man-days on the 
increase or decrease?

The M inister of Labour (Slurf 
Jagjivan Ram): (a) and (b). During 
the year 1950, there were 120 indus
trial disputes which resulted in the 
loss of 7.86,049 man-days. The num ber 
of disputes and the num ber of man* 
days lost during the first two m onths 
of 1951 were 27 and 28,057 respec
tively. The figures for the correspond
ing period of 1950 are 14 and 26,85tf.

As the strike statistics are now avail
able only for the first two months of
1951, it is not possible to make a com
parison between the record of strikes 
in 1950 with that of 1951,

Pandit M unishwar D att Upadhyay:
How many cases were settled amicably
o.nd how many by arbitration, in 1950?

Shri Jagjivan Ram: I have not got 
the figures with me here; but I may 
refer the hon. Member to the recent 
issue of the Indian Labour Gazette, m 
copy of which is available in the  
library of the House.

Pandit Monlshwar Datt Dpadhymr:
May I know in how many cases the
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claim s of labour were wholly or partly  
accepted and in how many cases were 
they found to be baseless?

S hrl Jaffjivan Ram: In all disputes 
th e re  are a num ber of points. And 
w henever there is an adjudication or 
conciliation, on some points the aw ard 
is  favourable to the w orkers and in 
some it is favourable to the employers. 
So it cannot be said definitely in how 
m any they were favourable to one 
side and in how many to the other. I 
m ay say th a t on the totality, the 
aw ards go generally in favour of the 
w orkers.

C oal M in e  L abour

*3526. Pandit M unishwar Datt 
UlMUUiyay: (a) Will the M inister of 
Labour be pleased to state w hether 
there has been increase in the num ber 
of labourers employed in coal mines 
in  India?

(b) W hat is the increase in produc
tion of coal from  this increased labour?

The M inister of Labour (Shri 
Jagjiyan Ram): (a) No.

<b) Although there was a decrease 
of 15|256 In the num ber of persons em
ployed during 1950 in coal mines as 
com pared to 1949, there was an in
crease in the output by 111,203 tons 
in 1950.

Pandit Munishwar Datt Upadhyay:
M ay I know w hether the introduction 
o f the P rovident Fund and bonus 
schemes has attracted  a larger num
ber of w orkers to the industry?

Shrl Jagjivan Ram: It may not 
have attracted  a larger number, bu t it 
has certain ly  stabilised the labour 
force.

Shrl Rathnaswamy: May I w ith your 
permission, Sir, take up my question 
No. 3528 first and then my question 
No. 3527?

Mr. Speaker: He may take up, put 
question No. 3528, and he may 

not put his question No. 3527, and it 
w ill not appear in the proceedings a t 
aU.

Shrl Rathnaswamy: I shall first put 
No. 3527. Sir.

Mr. Speaker: All r ig h t 

M a d ra s  E m p lo y m e n t E x c b a n o i

*3527. Shri Rathnaswamy: Will the 
M inister of Labour be pleased to state:

(a) how m any applications were re
gistered by the M adras Emplosrment 
Exchange during the last year and how 
m any of them  were provided with 
Jobs; and

(b) how m any of them  were skilled 
workers and how m any unskilled?

The M inister of Labour (S hri 
Jag jivan  Ram ): (a) 28,126 applicaut& 
were registered during 1950 by the 
Employment Exchange a t M adras 
and 3,611 placed in em ployment d u r
ing the same year.

(b) Of those registered, 39*5 per 
cent, were unskilled persons and the  
rem aining 60-5 per cent, belonged t a  
skilled trades and professions. 
Among those placed the correspond
ing percentages were 35 >4 and 64*6.

R e q u is i t io n in g  o r H in d u  H o u s e s  in : 
E a s t  P a k i s t a n

*3528. Shri Rathnaswamy: Will th e  
Prim e M inister be pleased to state:

(a) whether it is a fact th a t H indu 
houses are being requisitioned in  
Jes.sore district (East Pakistan) by th e  
local authorities;

(b) if so, w hether Govenim ent h av e  
any inform ation about the num ber of 
houses requisitioned so far; and

(c) whether any action has beea 
taken in the m atter and if so, w ith  
w hat re.suU?

The Deputy M inister of E x te rn a l 
Affairs (Dr. K eskar): (a) Yes.

(b) 303 houses are said to h av e  
been riitiuisition^d since partition, of 
which Hi were lequlsitioned during 
l')50-51.

(c) Our M inister of State for Minor
ities has been in correspondence w ith  
the Pakistan Central M inister regard
ing this m atter. The Pakistan- 
Minister, while agreeing tha t every  
attem pt should be made to derequi
sition as m any of the houses as possi
ble, has pointed out the difficulty of 
doing so in towns such as Jessore 
where there has been a very la rg e  
increase of population within a short 
period. As a result there was a. 
scarcity of accommodation which 
Governm ent had to m eet by requi
sitioning private houses.

Shri Rathnaswamy: May I know th e  
purposes for which the Government o f  
Pakistan requisitioned the houses o f  
the Hindus there?

Dr. Keskar: It is not possible to go- 
into Jhe details. I do not think even 
th a t the purposes were gone into in 
detail. I may inform my hon. friend  
tha t during the visit of our Central 
M inister for Minorities who toured 
tJtot area, he visited the town of 
Jessore where the requisitioning had 
taken place and he discussed with the  
authorities there the means for de
requisitioning as many of t'^e houses 
as possible. During these d  ^cussions
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the Pakistan  authorities while pro
m ising to derequisition as many as 
possible said tha t it would be difficult 
to derequisition the m ajority of the 
houses Immediately.

Shri Rathnaswam y: Is there any
tru th  in the Press report tha t certain 
Hindu firms or their factories had 
been taken over by Pakistan and m ay 
I know w hether any compensation was 
giveti to those parties who were
affected?

Dr. Keskar: I am unable to reply 
to the question; it does not pertain  to 
th is question. I rem em ber th a t once 
I replied to a question regarding a 
particu lar factory. If my hon. friend 
w ants any more inform ation I would 
require notice.

WRITTEN ANSWERS TO QUESTIONS 

D is p o s a ls  O r g a n i s a t io n

*3510. Pandit M. B. Bhargava: Will 
the M inister of Works, Production and
Supply be pleased to state:

(a) the approxim ate value and 
quantity  of goods still awaiting dis
posal a t various centres;

(b) the total expenditure incurred 
on the Disposal Departm ent during 
the year 1949-50; and

(c) what is the estim ated expendi
tu re  to be incurred on this Departm ent 
during the year 1951-52?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) Goods 
available for disposal on 1-3-51—

Surplus stores—Book value
Rs. 40- 87 crores approx.

Salvage and Process Scrap—
3.749 Tons. (No Book values).
(b) The total expenditure incurred 

on the Disposal Organisation during
1949-50 was Rs. 2,04,67,972/-

(c) The estim ated expenditure for
1951-52 is Rs. 41,60,000/-.

“  F rench  C ourts (A ppea ls)

*3521* Shri Hanumanthaiya: (a)
Will the Prime Minister be pleased to 
state w hether it is a fact that the 
French Courts of Causation a t Paris 
has rejected the appeals of persons 
sentenced in 1948 in Mahe?

(b) What are the offences alleged 
against them, and what are the sen
tences passed on them?

(c) Are Government contemplating 
to  take any effective steps to get the 
said prisoners released?

The Depttty Minister at ExtonuU
Affairs (Dr. Keskar): (a) Yes.

(b) The alleged offences were re
bellion, arson, looting, destruction of 
public records, theft of arms, illegal 
arrest and wrongful confinement. Of 
the fifteen persons who were in French 
custody at the time of trial; four were 
released, and eleven sentenced to 
various terms, ranging from two to 
five years rigorous imprisonment w ith, 
or without fine extending to 1,000 
francs. Those tried in absentia were 
awarded harder sentences ranging 
from five years simple to twenty years 
rigorous imprisonment with or without 
fine.

(c) The Government can only take 
such steps as are in accordance w ith 
International usage. It is not possi
ble for the Government of India to 
interfere in the affairs of a territory  
under Foreign jurisdiction.

A ccommodation  fo r  G o v ern m en t  
Em plo y ees

*3523. Shri Kshudiram Mahata: Will 
the M inister of Works, Production and"
Supply be pleased to state:

(a) the number of Government resi
dential accommodation in New Delhi 
and Old Delhi areas separately for 
the Government of India employees;

(b) the num ber of requisitioned re
sidential accommodation for Govern
m ent of India employees in Old Delhi 
and New Delhi areas separately; and

(c) whether any residential accom
modation in Old Delhi ha^ been given 
to the employees in New Delhi and if 
so, their number? 1

The Minister of Works, Production .̂ 
Supply (Shri Gadgil); (a) New 

Delhi 13,178; Old Delhi 1,181.
(b) New Delhi 328; Old Delhi 46.
(c) No such allotment was made 

but 26 employees who secured allot
ment in Old Delhi have since been 
transferred  to New Delhi.

T atars S chem e  fo r  S teel  P roduction

*3529. Dr. V. Subramaniam: (a)
Will the Minister of Commerce and 
Industry be pleased to state whether 
the “Tata Iron and Steel Co.** have 
finalised their proposals for expansion 
of their steel production and if so. 
w hat will be the Increase in the out
put of steel and w hat kinds of steel 
will they produce?

(b) What is the programme of Gov
ernment for increased steel production 
next year?
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The Minister of Commerce and 
hkdusiry (Shri Mahtab): (a) (i) Yes.

(ii) 181,000 tons in the following 
categories:

Railways and S tructurals 25,000 
P lates 40,000
Sheets 6,000
M erchant Products 15,000
Wheels, Tyres and Axles 5,000 
Skelp 72,000
O ther categories 18,000

(b) No appreciable change in in te ^  
aa l production is expected as the 
expansion programme of the producers 
is not expected to be completed till 
the end of next year. j

T rade w it h  I n d o n e su

*3530. Shri Lakshmanan: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the chief items of export and 
im port under the recent Trade Agree
m ent signed between India and Indo
nesia;

(b) w hether any price has been
stipulated in respect of copra and 
coconut oil to be imported into this 
country and if so, w hat are the prices; 
and ■

(c) w hat quantity  of copra and 
coconut oil has so far been imported 
pursuant to the Agreement? .

The Deputy Minister of Commerce 
jmd Industry (Shri Karmarkar):
(a) The chief items of export are 
cotton piecegoods, knitted goods, agri- 

' cu ltural machinery, cement, lac includ
ing shellac, tobacco, ju te  goods, etc.

' and the chief items of im port are palm 
oilr copra, coconut oil, spices including 
betelnuts, tin, tapioca, maize, teak- 
wood, raw  hides and skins etc.

(b) No price has been stipulated in 
respect of copra and coconut oil to 
be imported under the Agreement.

(c) No imports of copra and coconut 
oil have been recorded during the 
months of November, 1950 to Febru
ary, 1951 at the ports of Calcutta, 
Bombay and Madras. Figures for 
later months are not yet available.

R eba ie  in  I m po r t  D uty

*3531. S hri Lakshmanan: Will the 
M inister of Commerce and I n d n s ^
be pleased to state:

(a) whether Government give any 
rebate in im port duty on articles used 
in any industry the m anufactured pro 
duct of which has nn export m arket;

Cb) whether this rebate Is uniiorm  
in all cases or varies from article to 

^mrtlcle:

(c) w hat is the am ount of rebat*  
th a t Government have given on this 
account in the financial year 1950-51; 
and

(d) to w hat extent this rebate sys
tem has stepped up the export of the 
products of the concerned industry  
during the period?

The Deputy Minister of Commeree 
and Industry (Shri Karmarkar);
For the sake of convenience I am ana> 
wering parts (a) and (b) together. 
A full rebate of the im ports duty paid 
on raw  m aterials which are used in 
the m anufacture of products which 
are exported, may be allowed if 9U';h 
m anufacture takes place In a manu
factory in Customs bond subject to  
such ruletfj and conditions as the Cen
tra l Board of Revenue may prescribe. 
W here m anufacture is not conducted 
under customs surveillance the ques
tion whether a rebate on any raw 
m aterials used in the products tha t are 
exported should be granted is, on 
application, considered by Govern
ment on the m erits of each case. Such 
rebates are not sta tu tory  but e x  
gratia. The am ount of the rebate is 
determ ined according to the circum
stances of each case.

(c) The inform ation asked lor is 
being collected and will be placed on 
the Table of the House in due course.

(d) While rebates are designed to 
promote export trade, the effect cannot 
be assessed during a period of controls 
exercised on the articles in India as 
well as in the countries of destina* 
tions.

P roduction  C apacity  of  In o u strx is

*3532. Shri A. C. Guha: Will the
M inister of Commerce and Industry
be pleased to state:

(a) the installed production capa
city of the following industries: (i)
iron and steel; (ii) cement; (111) tex
tiles; (iv) paper, (v) coal; (vi) sugar; 
and (vii) jute; and

(b) the actual production in each 
of these industries during the la s t 
three years, viz. 1948, 1949 and 1950?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) and (b).
A statem ent is laid on the Table of th« 
House. [See  Appendix XXUI» 
annexure No 6.]

S t r e pt o m y c in  and CHLOROiynrcwnK

*3533. Shri Jnanl Bam: Will the
M inister of Commerce and Industry 
be pleased tu state:

(a) the quantity  of Streptomycin 
and Chloromycetin annually m a n u fa ^  
lured in India; and
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(b) the qMantity aimualljr imported 
into India?

The Dqnity BUnlster of Conunetce 
and Industry (Skrl Katmukar):
(a) The manufacture ol these two 
drugs has not so far been established 
in India.

(b) The following quantities were 
imported during the period January- 
December, 1950:

Streptomycin
Chloromycetin

33,22,000 
2,87.100 bottles 

<12 Capseals).
Power-driven Pubips

*3534. Shrl Jnani Ram: Will the
Minister of Commerce and Industry 
be pleased to state the number of 
power-driven pumps manufactured in 
India in the year 1950-51?

The Minister of Commerce and 
Industry (Shri Mahtab): Nearly 85,000.

Cement (Price)
*3S3€. Shrl Rudrappa: Will the

Minister of Commerce and Industry
be pleased to state:

(a) the controlled price of cement 
in South India; and

(b) the controlled prices of cement 
in other parts of India?

The Minister of Commerce and 
ladustry (Shri Mahtob): (a) and (b). 
The controlled price of cement is 
uniform for all parts of India. This 
price is Rs. 82/8 per ton f.o.r. desti
nation for all factories except for the 
three new factories viz. M/S. Shree 
Digvijay Cement Co., Ltd., Sika, M/S. 
India Cements, Ltd., Tinnevelly and 
M/S. Travancore Cements, Ltd., 
Kottayam, for which a special price 
of Hs. 90/- per ton has been allowed 
for a limited period.

Purchasing Organisations

*̂ *3537. Shri Sidim: WiU the Minis
ter oC Works, ProdacUoB aad Supply
be pleased to state:

(a) the total cost of establishment 
of Foreign Purchase Departments in 
the High Commissioned Office in 
London and hi the Ambassador’s 
Office in U.S.A.;

(b) whether the recommendations 
made by the Estimates Committee 
that all foreign purchases should be 
made through local Indian agents of 
foreign manufacturers have been exa
mined:

(c) whether it is contemplated to 
start a States Purchase Corporation 
and if so, what stage the scheme has 
reached;

(d) whether it is a fact that a Re
presentative of the Ministry admitted, 
during the course of evidence before 
the Estimates Committee, that the 
offices of D.G.,I.S.D., London, and 
India Supply Mission, Washington, 
needed pruning to a great extent; and

<e) if so, whether Government have 
examined and taken any steps in this
direction?

The Minister of Works, Production 
and Supply <8hri Qaddl): (a) The
total cost of establishment of the 
India Store Department under the 
High Commissioner for India, London, 
and the Supply Mission under the 
Indian Ambassador in U.S.A. for the 
year 195(K51 and the provision made 
in the budget for the year 1951-52 is 
as follows:

1960-51
(RevasMl
£)stimatej)

1951.52
(Budget
Estimate)

Bm. Rs.
India Store Depart-

mont, London. 38,41,000 38,55.000
India Supply Mi«4on,

Washingtoii. 21,M,800 20,31,100

(b) Yes. This recommendation has 
already been given effect to in the 
majority of cases, except for certain 
special stores where the demands have 
to be cross-mandated to the Purchase 
Organisation abroad.

(c) This question is under the con
sideration of the Government of India.

(d) Such evidence is confldential, 
and is only the personal opinion of 
one individual oficer out of many.

(e) The staff position in both the 
foreign Purchase Organisations has 
been reviewed from ttme to lime. 
Recently the High Commissioner tor 
India, London and the Indian Am
bassador in U.SA. have b m  reqtiest- 
•d  to kx)k personaliy into m  working 
of the Purchase Organisations under 
their administrative control and inti
mate the result to the Government of 
India. The possibility of pruning 
the staf  ̂ will be considered on receipt 
of their reports.

Trade Commissionerb

*3538. Shri Sidhva: WUl the Minis
ter of Commerce amd iaduBtry be 
pleased to state:

(a) whether the attention of GoV' 
ernment has been draim to the sug
gestion made by the Estimates Com
mittee that selections of Trade Com
missioners and commercial represen
tatives be made from among persons
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having technical knowledge and a 
suitable cadre formed; and

(b) if so, w hat steps have been 
taken to im plem ent these suggestions?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Yes, Sir.

(b) The Committee's suggestions in 
th is  regard  are under exam ination.

P rofits tor Cloth Dealers

^S539. Dr. Bam Subhag Singh: WiU 
the M inister of Commerce and Indiu-
tey be pleased to state whether it is 
a  fact th a t the Government of B ihar 
had recommended to the Government 
of India to increase the m argin of 
profit for cloth dealers from 14 to 20 
per cent.?

The Minister of Commerce and 
Industry (Shri Mahtab): Yes.

I ndustrial T ribunals

♦3540. Dr. Deshmukh: (a) Will the 
M inister of Labour be pleased to state 
the num ber of Industrial Tribunals 
set up by the Central Governm ent 
working in the country?

(b) When were these Tribunals 
created and how m any of them  are 
likely to be made perm anent?

(c) W hat is the expenditure incur
red on each of them  per annum  since 
the ir establishm ent?

(d) W hat are the num ber of dis
putes dealt w ith by each one of them  
and how m any have been decided?

(e) How m any were decided in 
favour of employers and how m any in 
favour of employees?

The Minister of Labour (Shri 
Xagjivan Ram): (a) The Central Gov
ernm ent have set up two Standing 
Industrial Tribunals, one a t Dhanbad 
and the other a t Calcutta.

(b) The Tribunal a t D hanbad was 
created in February, 1948, while the 
one a t Calcutta was set up in  August 
the same year. The question of 
m aking the two Tribunals perm anent 
has not yet been taken up.

(c)

c
^22

Induairial Tribu
nal, Dhanbad

Induttrlal Tribu
nal, Oaloutta

Rs. Rs.

1948-49 1,420 14^67

1949.50 29.716 52,268

1950-61 24,600 57,400

(d) (i) Thirty-nine disputes have 
been referred to the Industrial T ribu
nal, Dhanbad; awards have been given 
in 29 cases.

(ii) Ten disputes have been 
referred  to the Industrial Tribunal, 
Calcutta; aw ards have been given in 
6 cases. One of the adjudications 
pending before the Calcutta tribunal 
is a composite one involving a large 
num ber of individual cases relating to 
several banks and their employees.

(e) I t is not possible to give precise
ly the num ber of disputes decided in 
favour of employees or employers. 
When a dispute is referred to a T ri
bunal for adjudication the term s of 
reference comprise all the item s 
under dispute and in most of the cases 
the aw ards are partly  favourable to 
the employees and partly  to the 
employers.

R ubber

•3543. Shri M. V. Rama Rao: Will
the M inister of Commerce and Indus
try be pleased to state:

(a) w hether Government have any 
estim ates of the expected increase in 
the production of rubber in India dur
ing 1951-52 and the succeeding years;

(b) w hether Government have any
program m e for building up reserves of 
rubber stocks in India; •

(c) if the answer to part (b) above 
be in the affirmative, the particulars 
of the programme; and

(d) if the answer to p art (b) above 
be in the negative, w hat is the policy 
of Government towards Rubber P lan t
ing in India?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar):
(a) The estim ated production of 
rubber in India during 1951-52 and 
subsequent years is as follows:

1951-52 16,500 tons
1952-53 17,600 tons
1953-54 18,600 tons
1954-55 19,300 tons g

(b) No, Sir.
(c) Does not arise.
(d) Government had set up a Deve

lopm ent Committee to go into the 
question of making India self-suflfl- 
cient in rubber. This Committee 
recommended the creation of a  develop
m ent fund for helping the producers 
to step up production. This quesUon 
was referred to the Indian Tariff 
Board, whose report is now under 
examination.

A rticles used for T yre Manufacture

*3544. Shri M. V. Rama Rao: Will
the M inister of Commerce and Indus- ^
try  be pleased to state:

(a) the names and proportions of 
constituents other than rubber which
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are used in the m anufacture of rubber 
tyres;

(b) the quantities of these other 
constituents which are produced in 
India and the quantities which are 
imported from elsewhere;

(c) the value of the other constitu
ents im ported by the tyre-manufac- 
tu rers in 1949 and 1950;

(d) w hether any im port duty is 
levied on any of these other consti
tuents and if so, the am ount of duty 
levied or paid in 1949 and 1950; and

(e) whether Government have at 
any time examined the actual cost of 
production of tyres by cost-accounting 
or other enquiry and if so, when and 
how?

The Deputy Minister of Commerce 
Md Industry (Shri Karmarkar):
(s) and (b). A statem ent is laid on 
the Table of the House. [See Appendix 
XXIII, annexure No. 7.]

(c) Inform ation is not readily avail
able, as separate statistics are not 
m aintained in regard to the import 
of raw  m aterials required by the tjTe 
industry.

(d) Yes, Sir, on some of them. In
form ation in regard to the am ount of 
duty levied or paid is not readily 
available, as separate statistics are not 
being m aintained.

(e) No. Sir.

R u b b e r

'^3545. Shri M. V. Rama Rao: Will 
the M inister of Commerce and Indus
try be pleased to refer to the replies 
and statem ents furnished in answer 
to my S tarred  Questions Nos. 2393 and 
2394 asked on the 20th March, 1951 
regarding rubber and state:

(a) whether the average value per 
ton of rubber imported during July, 
August and September. 1950 is record
ed in the accounts m aintained by the 
Rubber Board and if so, whether a 
copy of the statem ent containing the 
information will be placed on the 
Table of the House;

(b) w hether the tyre prices actually 
paid by dealers are recorded in the 
accounts of the Rubber Board and if 
so, whether a copy of the statem ent 
containing the inform ation for the 
ye*ars 1948, 1949 and 1950 in respect of 
which a statem ent has been furnished 
in reply to S tarred Question No. 2394 
will be placed on the Table of the 
House; and

(c) what is the basis on which rub
ber production in India is estimated 
and w hat is the m aterial on the basis 
of which the estim ate for 1951-52 has

been made while increasing the tyre 
prices?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar):
(a) and (b). The answer is in the 
negative.

(c) Rubber production in India is 
estim ated on the basis of:

(1) actual production ’etom s 
received by the Indian Rubl>er 
Board from estates;

(2) estimates for small estates 
and small holders, which fail to 
subm it returns, on the basis of 
returns received from other simi
lar estates.

The estim ate for 1951 was based on 
the figures furnished by the Indian 
Rubber Board.

E a st  and W e s t  B en g a l  B o u n d a r y

*3546. Shri B. K. Das: Will the 
Prime Minister be pleased to state:

(a) w hat m utual transfer of areas 
has been decided upon or effected bet
ween India and Pakistan in the course 
of the work of dem arcating the boun
dary between East and West Bengal;

(b) in which place or places a d iver
gence between the boundary as des
cribed in Annexure A and as delineat
ed on the map in Annexure B of the 
Radcliffe Award has been detected and 
how it has been reconciled;

(c) whether it is a fact tha t the 
map used by Sir Cyril Radcliffe has 
been found to be a wrong map; and

(d) if so. whether a correct map is 
being followed in the work of dem ar
cating the boundary between the two 
Bengals?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) As a result 
of the dem arcation of the West-East 
Bengal boundary made so far. an area 
of 517*96 acres in  the Betai-Bhatupara 
sector has been transferred  from East 
Bengal to West Bengal and Mauza 
Joynagar with an area of 567*23 acres 
from West Bengal to East Bengal.

(b) Detailed inform ation in this 
connection is being collected and will 
be laid on the Table of the House as 
soon as it is received.

(c) No.
(d) Does not arise.

A l u m in t u m

*3547. Dr. M. M. Das; Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) the quantities of aluminium 
produced in the country during
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of the last t h m  ycara and the res
pective quantities im ported from  
abroad; aqd

(b> t t o  value in Indian currency 
of eacU year's import?

T he M in iste r o f C om m eroe a« 4  
IttduaH ir ( t t r l  I f e b ta k ) :  (a> and  (I)). 
A  s ta tem en t is la id  on tW  T ab la  of 
th e  House. A ppend ix  iK I H ,
ani^ j(U f«  No, 8.1

PBOpycTioN AND EIxport of Cloth

*M4t. 8brl Kiiskmmnd Ral: WUl
the M^ntsUr of Commeroe a»a M « i-  
try be pleased to state:

(a) w hether it is a fact th a t more 
ciath waa c>«pert^ ii\ 1950 than  In 
1M9 and If so, to w hat e»tont;

(b) w hether it is a fact th a t ekith 
production in the country in 1950 was 
less than in IMO and so, to  w hat 
extent;

(c) w h e th ^  thQ ceJlin^ of cloth ex
port is fixed with eonsidmitlevi to pro
duction Of other factora alao 9ioA i t  so, 
w^Mit a?e the other factors taken into 
consideration; and

<d> w h e th tr  Governm ent have 
changed the ir pottcy ef cloth eicport 
for the year in viow of thft shor
tage of clQth in  hoine m ark ft and it 
so> in w hat m j ?

T he MUOater at C m in erce  and 
Industry  (Slirt M ahtab); (a) Yes, the 
increase was to the extent of 653 
mtWion yards.

(b.) Yes; thw e was a drop of 239 
million yards.

(c> Yes. The other factors t a h ^  
into consideration while flxing export 
quota are domestic requirem ents, the 
necessity to earn foreign exchange and 
to, n^tato m arkets lov Indian cloai 
biuUt in the pa^t.

(d) Yee. Export peJlcy has beea 
tightened and ticeaees are  m w  isaued

a doHftlte calling. Th* qttai>* 
turn of exports Axed far 1961 ia 
less than the quantity eKported in 
195(V bŷ about 170 millk>a yarda.

ExpiicT CoMMmcii (P rwxwg)

* m k  8 M WiU tha Miaiirv
ter of Works, P roiftaattan aiad Sumrty
be pleased to state:

(a) the num ber oX timas. tba Expart 
Committee (Printing) met and the 
num ber of timQs the Chairm an was 
present;

<h)) how  manjf of the- Presses ware 
viaMaa hy th a  Chaixman hUnself; and

(c) whether it ia a  fact th a t mac* 
htoaa of a  partlj^ular Qecman (ixja only 
waca «acQQg»nan4ad by a member of

the Committee condeming U.K. 
machines as not being up-to-dateT

The Miniatar of Works, Production 
and Supply (Shri Gadgtt): (a) The
Committee m et 12 tim es and the C hair
m an attended 7 meetings. The mem
bers of the Committee also visited 
Qovernm ent of India and private 
Presses on six occasions.

(b) The Chairm an visited the New 
Dalhi P ress only.

(G> Yes.

G erman  P rintiko  Ma c io n is

*365*. Skci J u M te : WiU the Minis
ter of Works, Production and Supply
be pleased to state:

(a> w hathar in the opinion of the 
Expert Conunlttee, the Germ an m ade 
printing machines fitted w ith autom a
tic f e v e rs  are eonaidered to ba  the 
modern and up-to-date machines and 
the U.K. machmes are  not considered 
as modern and up-to-date, and if so, 
what are the reasons;

(b) w hether Government propoae to  
coaisult exports before accepting the 
reeonunendati^na for the m achines 
of a particular Germ an firm; and

(c) w hether Government asked one 
Mr. K. P. Dar, a member of the Expert 
Committee (Printing) U.P., to axarolne 
the recommendations regarding pur
chase of Germ an machines made by 
Mr. Rauladar, a Member of the Expert 
Conwaittae (Printing) appointed by 
the G avernm ent of India and if so, 
w hat w ere the views of Mr. Dar?

The Minister of Warka* Produethm  
and Supply (Shrl G adgil); (a) No.

(h ) G o v en v n en t do  not propose  to  
purchaao a ll printio^  machijoes from  
a paFticuter G erm an ftrm and there
fore the noceaaity o f coxisuUing ex p erts  
in th a  m atter does not arisak

(e) I4jf. Dar was reqi*ested to advise 
Government regarding reorganisation 
of the Government of India Presses.

ha» recotnmended in ter alia tha t 
alt p r in tii^  machines should not be 
purchased from one country or one 
Arm.

aum n #  6bW Rw  
« h i t ;

n Bwwi ^ # w r  f w  I

a n w il % etacRFT
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’IT# 3rrai*r ^  P w if tR r

M ^ t ?

PfiRsoNS Evicted from Assam

[*3561. Shri Jangde: Will the Prime 
Mintotor be pleased to state w hat is 
the to ta l num ber ol persons evicted 
from  Assam since the passing of the 
Eviction of Undesirable Im m igrants 
from  Assam Act, up to March, 19S1?]

The Deputy Minister of External 
AflPairs (Dr. Keskar): 354.

RsQUXSiTKuniD Buildings

Sliffi Dcshlrandho Gimta: 
Will the M inister of Werks, ProdvetiMi 
and Supply be pleased to state:

(a) the num ber of houses de-requi- 
sitioned in Delhi during the last year; '

(b) the num ber of houses which 
have been under requisition in Delhi 
for more than four years; and ^

(c) the principle followed by Gov
ernm ent in de-requisitioning houses?

n e  Miaister of Works, Prodoctioi 
~ S v r ty  (Shri GadgU): (a) 109.
(b) 236
(c) G overnm ents policy in this 

respect is one of progressive derequi
sitioning as was announced in the 
Press Communique, dated the 24th 
January , 1951.

Im pe r ia l  P reference

*3559. Shri A. G. Guka: Will the
M inister of O m m epee mnI Industry
be pleased to state:

(a) the articles in which India is 
giving preference to Britain and/or 
her colonies according to the term s of 
the Indo-British Trade Pact of 1939;

(b) which of these articles are eo  
joying protective tariff in India; and

(c) w hat are the articles of Indian 
m an u fac^ re  or production which en
joy preference from the U.K.?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar):
(a) to (c). I would refer the hon. 
Member to the Indian Ctrstoms Tariff 
(33rd lssue> and the Indo-U.K. Trade 
Agreement of 1939, which contain all 
the  required information. Copies of 
these publicatioof are availaMe in the 
Library of Parliam ent.

Coca-Cola

Shri BlyanAe Win the Bffinis- 
ter of OMmerce and l id nrtry be 
pleased to state;

(a) how much dollar currency was 
allowed to Coca-Cola Company in 
1950; and

(b) whether any dollar currency is 
allowed to any other aerated w ater 
m anufacturer?

n e  Dgpnty Minister of Commerce 
and Indus^y (Shri Karmarkar): 
(a> Rs. 2,30,480.

(b) Information is being collected 
and will be laid on the Table of the 
House.

Estimate for Szkari Factory

*3555. Shri Kamath: Will the Minis
ter of Wofks, Prodnction and Supply
be pleased to refer to his reply to the 
debate on the Demand for the Ministry 
of Works, Production and Supirfy aod 
state;

(a) whether an estim ate for the 
Sindri Fertiliser Factory has been pre* 
pared; and

(b) if so, whether it has oeen placed 
before the Standing Finance Committee 
and communicated to the Estimates 
Committee?

The Minister of Works, Protfuction 
and Supply (Shri Gadgil): (a) and
(b). Yes, Sir. I propose to place 
the estimate before the Standing 
K nance Committee shortly.

P et itio n  f r o m S xndhx D isplaced  
F a m il ie s

*3556. Shri Kniriiiraman: Will the
M inister of Rehabilitation be pleased to
state:

(a) witether it is a fact that Govern
ment have received a petition from 
100 Sindhi displaced fam ihes expres
sing their desire to return to Pakistan 
provided their homes and properties are  
returned to them; and

(b) if so, what steps have been taken 
or are proposed to be taken in this re
gard?

The Minister of State for Beiisbmta- 
tlon (Shri A. P. Jain): (a) Yes.

(h) The Government of Pakistan 
have expressed their willingness to 
g ran t resettlem ent facilities only to 
those persons who migrated from West 
Pakistan between the 1st February 
and a is t  May, 1950. The Sindhi 
Panchayat Gwalior, from whom the 
petition was received, has been re
quested to indicate the dates on which 
the families migrated to India. Tho 
m atter will be taken up with the 
Government of Pakistan on receipt of 
a reply from the Panchayat.
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A marda  C a m p

*3557. Shri M. Naik: (a) Will the
M inister of Rehabilitation be pleased 
to sta te the num ber of displaced per
sons th a t have been accommodated in 
the A m arda Displaced Persons Camp 
in the D istrict of M ayurbhanJ in Orissa?

(b) How m any of them  are in re 
ceipt of doles and how m any have 
been supplied with perm anent or quasi
perm anent occupations?

(c) W hat portion of the original dis
placed persons have so far been reha
bilitated?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) 6,426.

(b) On 10th April, 1951. 6,322 persons 
were on doles. 104 persons are 
tem porarily employed in and around 
the camp.

(c) 3,614.

D isplaced  M u s l im s  in  A ssa m

*3558. Maulvi WaJed Ali: (a) Will
the M inister of Reliabilitation be pleas
ed to sta te w hether it is a fact th a t 
large num ber of such returning Mus
lims have not been able to cultivate 
lands, for w ant of loans, cattle, seed, 
grains etc. and are in dire distress?

(b) If the answer to p a rt (a) above 
be in the affirmative, do Grovernment 
propose to advance sufficient loans and 
grants immediately, for the benefit of 
these persons?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) No. In
fact about 80 per cent, of returning 
Muslim m igrants have not only been 
restored their houses and lands bu t 
also given rehabilitation loans aggre
gating Rs. 22-68 lakhp up to February,
1951.

(b) Does not arise.

CiGARETTE-PAPEJt FACTORIES

*3559. Shri Sohan Lai: (a) Will the
M in is te r  o f Commerce and Industry be
pleased to state how m any cigarette- 
paper producing factories are running 
in India to day?

fb )  W hat is the paid-up capital of 
each factory separately?

(c) W hat is the estim ated productton 
and consumption of this paper in India 
at present?

(d) w hat was the value of imports of 
this paper in the years 1948, 1949 and 
lySO resp e c tiv rij t

The Dg>uty Minister of Commeree 
Md Industry (Shri Karmarkar):
(a) Two. .

(b) M /s. T ribeni Tissues—Rs. 1-3 
crores.

M /s. Bengal P aper 
lakhs.

Mills—Rs. 15

(c) The production was 300 tons 
only during 1950, bu t it is expected to 
be m uch m ore during this year, as 
Messrs. T ribeni Tissues have recently 
come into production.

The consumption is roughly 1,600 
tons per annum.

(d) Inform ation is not readily  avail
able, as statistics of im port of cigarette 
paper are not m aintained separately. 
The value of licences issued was as 
follows:

1948
1949
1950

Rs. 35,92,839 
Rs. 6,54,694 
Rs. 14,49,349

G rants to S tates  fo r  E ducation  
OP D isplaced  P er so n s

*3560. Shri S. V. Naik: (a) Will the
M inister of Rehabilitation be pleased 
to state w hat are the am ounts granted 
to different S tates towards education 
of displaced persons during the years 
1948, 1949 and 1950?

(b) W hat is the approxim ate num ber 
of students who have benefited from 
these grants?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) and (b). 
The inform ation is being collected and 
will be placed on the Table of the 
House in due course.

T o u r  o r  U.S.S.R. b y  In d ia n s

*3561. Shri Kamath: Will the Prime
Minister be pleased to state:

(a) w hether it is a fact th a t the 
U.S.S.R. Society for Cultural Relations, 
and the Union of Soviet w riters have 
<nvited twenty-four Indians to tour the 
U.S.S.R.;

(b) if so, whether the in^/ltation has 
been accepted;

(c) the date of the proposed visii 
to U.S.S.R., together with the names 
and qualifications of those who will 
undertake the tour; and

(d) the aims and objects of the tour?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Government 
have seen reports to this effect. They 
have not been officially informed nor 
consulteil.
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(b) to (d). A pparently the invita
tions are personal and have been ex
tended directly to the individuals con
cerned. Government have no further 
inform ation.

A llocation  to M adhya P radesh by  
T e x t il e  Co m m is s io n e r

•>>3562. Shri Kannamwar: (a) Will the 
M inister of Ck>mmerce and Industry
be pleased to sta te whether Govern
m ent have received any representation 
from  the M adhya P radesh Cloth Im
porters* Association stating tha t the 
M adhya Pradesh State has lost over
17,000 bales due to faulty  system of al
location by the Textile Commissioner, 
Bombay?

(b) If so, w hat steps do Government 
propose to take in the m atter?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Yes.

(b) Due to the reduced availability 
of cloth during the year 1950 every 
State including Madhya Pradesh has 
received less than the quota fixed in
1948 and it would not be possible to 
m ake good the backlog. The Govern
m ent have, however, taken the follow
ing steps to increase the availability 
of cloth to the States including 
M adhya P radesh:

(i) Export quota of cloth has 
been curtailed;

(ii) Mills have been directed to 
earm ark 90 per cent, of their 
packings for internal consumption;

(iii) In order to make more 
dhoties  and saries available, mills 
have been directed to utilise 50 
per cent, of their wide looms for 
the m anufacture of these sorts.

C ottage I n d u stries

«S5€3. Babn Gopinath Singh: Will the 
M inister of Commerce and Industry be 
pleased to lay on the Table of the House 
a statem ent giving the following infor
mation separately, for the years 1948
49, 1949-50, and 1950-51:

(i) budget grant for Cottage In 
dustries;

(ii) the am ounts distributed to 
various States and Organisa
tions for development of Cot
tage Industries;

(iii) w hether the distribution of 
the amounts mentioned in part
(ii) above was made with the 
approval of the Cottage Indus* 
tries Board or whether it was 
made by Government without 
reference to the Cottage In
dustries Board; and

(iv) whether the am ounts referred 
to in part (ii) above were 
given in respect of any approv
ed schemes and if so, who ap
proved these schemes?

The Deputy Minister of Commerce 
and ^ Industry (Shri Karmarkar):
A statem ent is laid on the Table of the 
House, [See Appendix XXUI, 
annexure No. 9.]

C ottage I ndu stries  E m po r iu m

*3564. Babu Gopinath Singh: (a)
Will the M inister of Commerce and In
dustry be pleased to state whether ii 
is a fact tha t the Central Cottage In
dustries Emporium stocks only supe
rio r quality goods of high prices and 
tha t ordinary and cheap quality pro
ducts of cottage industries which are 
largely required by the middle and 
lower middle classes are not available?

(b) Do Government propose to take 
any steps to avoid the recurring loss of 
Rs. 2,000 per month on the Emporium?

The Deputy Minister of Commerce 
and IndusfiT (Shri Karmarkar):
(a) It is true tha t the Emporium gene
rally stocks superior quality goods, 
but all the goods are not of such high 
prices tha t they are beyond the reach 
of the middle and the lower middle 
classes. The question of stocking and 
selling utility goods is under consi
deration.

(b) The whole m atter has recently 
been considered by the Executive 
Committee of the Cottage Industries 
Board and their recommendations are 
being examined by Government.

M aintenance of R esidential  Q uarters

*̂3565. Babu Gopinath Singh: (a)
Will the Minister of WorkSi Production 
and Supply be pleased to state the rea
son for the expenditure to the extant 
of 90 per ce n t of the annual income 
from residential quarters being incurr
ed by the Government of India on the 
maintenance of such quarters?

(b) W hat is the normal percentage 
allowed by the Income Tax authorities 
and Municipal Boards for annual re
pays and maintenance of buildings?

(c) Do Government charge any 
am ount from the occupants of residen
tial quarters for the services of m alies  
deputed to look after their lawns and 
gardens?

(d) If so, w hat is the usual rate and 
is it sufficient to cover the pay and al
lowances of malies?

(e) If no charge is being made, w hat 
are the reasons for allowing free ser
vices of malies?
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The Minister of Worlu, Production 
and Supply (Shrl GndgU): (a) As the
hon. Member is aware, the annual 
income from  residential quarte rs is 
not neoessarily the m axim um  income 
tha t is realisable, as the ren t recovered 
fro m  G overnm ent servants is in m any 
cases a concessional rent, being lim ited 
to  10 per cent, of the em oluments of 
the occupant concerned. In view of 
this, the proportion th a t the expendi
tu re  on m aintenance bears to such 
income m ay be com paratively high. 
Even so, I am having the m atter fu r
ther exam ined to ascertain w hat this 
proportion is normally, and whether 
there were any special reasons for 
th is proportion being about 90 per cent, 
in  the year 1949-50, as the hon. Mem
ber has presum ably based his question 
on the reply I gave to a question of 
his on the 26th M arch last.

(b) The Income Tax authorities 
allow 16 2/3 per c e n t of the annual 
letting value of the property and the 
M unicipal Committees in Delhi S tate
10 per cent, of the gross annual rent, 
for the purpose.

(c) No; except in the case of the 
occupants not entitled to the conces
sional rent.

(d) In the case of non-entitled per
sons, the garden charges are recovered 
a t a flat ra te  of Rs. 46/8/- per acre 
for lawns and Rs. 6/- for m aintenance 
of paths etc. and these are sufficient 
to cover the pay and allowances of 

m aliea.

{a) So far. Government have taken 
the view tha t the ren t realised from 
G overnm ent servants should equitably 
cover not only the ren t of the bare 
house, bu t of the house situated and 
m aintained in the m idst of appropriate 
surroundings, lawns and garden. 
Further, it has been the view of Gov
ernm ent tha t being the capital city, it 
is desirable to m aintain the parks, 
lawns, hedges, etc., in New Delhi at 
a certain  standard and th a t therefore 
G overnm ent should appropriately ac
cept the responsibility for their m ain
tenance.

P e n ic il l in  F actory

*3566. Prof. S. N. Mishra: Will the 
M inister of Works, Production and 
Supply be pleased to state:

(a) the original estim ate for starting 
a Penicillin factory in India?

(b) w hether the original estim ate 
has undergone revisions and if so. to  
w hat extent?

The Minister of Works, Production 
and Supply (Shri Gadgll): (a) Rs. 90
lakhs on account of cap ita l cost.

(b) Yes. The revised estim ate is 
Rs. 278 lakhs but both the original 
and the revised estim ate include esti
m ates for setting up production of 
sulpha drugs and an anti-m alarial 
drug also.

R adio M anufacture

>̂ 3567. Pnrf. S. N. Miskra: WiU the 
M inister of Commejrce and Industry
be pleased to state:

(a) the am ount of capital invested
in the radio-m anufacturing industry  in  
India; ^

(b) the nam es of firms engaged in 
radio m anufacture; and

(c) the output of radio-receivers in 
1950?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Govern
m ent have no inform ation.

(b) A statem ent is laid on the Table 
of the House. [See Appendix XXIII, 
annexure No. 10.]

(c) 43,500 approxim ately.

E vacuee P r o perty

242. Shrl Kam ath: WUl the M inister 
of Rehabilitation be pleased to  state:

(a) the total num ber of claims th a t 
have so fa r been registered in respect 
of evacuee property left behind in West 
P akistan  by displaced persons, to
gether w ith the total num ber of pro
perties and their value to which the 
claims relate;

(b) the num ber of Claims Officers 
tha t have been appointed;

(c) the procedure prescribed for 
verification of those claims;

(d) when the work of verification 
is expected to be completed; and

(e) whether the problem of setito-
m ent of evacuee property is under 

discussion between the Governments 
of India and Pakistan, and if so, on 
w hat lines?

The Minister ci State for R^abilita- 
tion (Shri A. P. Jain): (a) A ttention 
of the hon. Member is invited to 
my answer to  p art (b) of S tarred  
Question No. 1309 by Shri Sidhva on 
the 9th February. 1951. The position 
has not sui>stantiaUy changed since 
then.
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(b) 132 Claims Officers have ao far 

been placed in position.
(c) The procedure of verification ia

as laid down in Thef Displaced P er
sons (Claims) Act. 1950. .

(d) A ttention is invited to m y reply 
to p a rt (k) of S tarred  Question No.

3636

11th3020 by S hrl Raj Kanwar on
A pril 1951.

(e) The hon. Member’s attention is 
draw n to the reply given by me on 
the 9th February, 1951 to part (a) of 
Che S tarred Question No. 1309 by Shr; 
Sidhva. Since then there has been 
no further development in this matter.
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£M r . S peak er  in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

9-32 A^.

BUSINESS OF THE HOUSE

Shri Kamath (Madhya Pradesh): 
On a point of procedure, Sir. The 
Deputy Minister in answer to my 
starred question No. 3522 regarding the 
Japanese Peace Treaty did not give 
certain information to the House, 
because the Prime Minister had 
expressed his views thereon time and 
a^ain to foreign correspondents. So 
far as I am aware there has been no 
official or press note on the subject. 
It is difficult for all of us to keep pace 
-with the interviews given by the Prime 
Minister to foreign correspondents. 
May I request you to give a ruling or 
let us know whether certain matters 
which have been disclosed to' foreign 
correspondents or some correspondents 
could be withheld from the House just 
on that ground?

Mr. Speaker: The hon. Member has 
very probably misunderstood the whole 
position. One of the principles on 
which questions are allowed or dis
allowed is that matters, information 
about which can be had from records, 
need not be put in the House at alL 
If it is published in interviews or if 
the press gave pubUcity to these inter
views... (Shri Kamath: Even reports 
of interviews?) Let not the hon. 
Member argue while I am giving my 
rulmg. Such questions really should 
not be put at aU. Unfortunately it is 
our experience that such questions are 
78PS.
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put. But every time it is not possible 
for the Chair to disallow such a ques
tion or for the Minister to say that the 
information is published elsewhere. It 
is for Members themselves not to put 
questions of that tjrpe in order to save 

. the time of the House which can be 
better utilised for eliciting information 
on other questions. For example, il 
such questions had not taken up our 
time, the last question could have been 
better dealt with through supplemen- 
taries but imfortunately more informa
tion through supplementary questions 
could not be had. So I do not think 
any point arises. The Minister him
self is the best judge.'

Shri Kamath: The Prime Minister 
himself has told us that he had often 
been misreported by correspon
dents .........

Mr. Speaker: He can verify that
from the Prime Minister..........  {Shri
Kamath: Very strange.) The hon.
Member is not in order in passing
remarks of that kind. (Interruption). 
Whatever it may be it is no use raising 
It here.

ELECTIONS TO .COMMITTEES
I. Ce n t r a l  A d v is o r y  B oard  of 

Ed u c at io n .
II. G o v e r n in g  B ody  of the  I n d ian  

C o u n c il  of M ed ical R esearch .
III. S t a n d in g  F in a n c e  C o m m it t e e .

Mr. Speaker: I have to inform the 
House that up to the time fixed for 
receiving nominations for the Central 
Advisory .Board of Education, the 
Governing Body of the Indian Council 
of Medical Research and Standing 
Finance Committee, one nomination in 
the case of the first, two nominations 
in the case of the second and one 
nomination in the case of the last were 
received. As the number of candidates 

’ is equal to the number of vacancies in 
each of these Committees, I declare the 
following Members to be duly elected:

I. Central Advisory Board of 
Education.—Shrimati Sucheta 
Kripalanl.
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[Mr. Speaker]
II. Governing Body of the Indian 

Council of Medical Research.— 
Dr. K. V. Thakkar and Dr. 
Devi Singh.

III. Standing Finance Committee,— 
Shri V. Kodamdarama Reddy.

BENARES HINDU UNIVERSITY 
(AMENDMENT) BILL

l y i  J i  ^  U »*

jA U  i S  ^  LaS jU j ^

*  11 1»

[The Minister of Education
(Maulana Azad): I beg to move for 
leave to introduce a Bill further to 
amend the Benares Hindu University 
Act, 1915.1

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Benares Hindu University Act. 
1915.’»

The motion was adopted.

: *>13' ’-''’r*

- U )*

[Maulana Azad: I introduce the Bill.]

FINANCE BILL—conoid.

Mr. Speaker: Mr. Deshmukh.

Shri J. N. Hazarika (Assam): Sir, 
will no more Members be allowed to 
speak before the hon. Finance 
Minister replies?

Mr. Speaker: The hon. Member has 
perhaps not read or is not very 
conversant yet about the- rules of 
procedure. The hon. Finance Minister 
IS now replying and there wiU be no 
further debate now on the considera
tion motion: but the BiU will come 
before the House again in the clause 
by clause stage, when hon. Members 
will have opportunity, provided there 
is time, to make speeches. And there 
is guillotine at one o’clock. Whatever 
has remained undisposed at one
o clock will have toT>e put to the vote 
of the House.

Shri J. N. Hazarika: The hon.
Speaker has disallowed questions on 
the ground that those aspects had 
already been discussed on the Finance 
B ill.........

IVIr. Speaker: Hon. Mecnbecs must 
cultivate the habit of putting forward 
short arguments limiting themselves 
only to certain aspects of the vast 
administration of Government and try 
to speak only on those aspects. If 
every hon Member fo er«^v
the whole field of administration it 
will be impossiDie to give cnances to 
every one. If the hon. Member him
self* were to sit in the Chair he will - 
realise what a difficult thing it is.

Shri Hussain Imam (Bihar); The fact 
that many of the amendments are not 
going to be moved should be able to 
afford more time.

Mr. Speaker: If the amendments are 
not going to be moved the House is 
going to get the cliance again when the 
clauses come up for consideration. 
This is a peculiar Bill inasmuch as it 
makes provision for the financial needs 
of the Government and therefore every 
subject is open for discussion again.

Pandit M. B. Bhargava (Ajmer): 
Will the third reading of the Bill be 
guillotined?

Mr. Speaker: If the amendments are 
taken up till one o’clock. Fortunately 
there is a terminus here, so that hon. 
Members may satisfy themselves till 
one o’clock.

The Minister of Finance (Shri C. D. 
Deshmukh): In view of the time at my 
disposal I do not propose to be so bold 
and sweeping and imaginative as 
many of the hon. Members have been 
in discussing the Finance Bill. I shall 
convey to the Ministries concerned 
several grievances that have been men
tioned such as those by Mr. Ghule and 
Thakur Krishna Singh in regard to 
their local administrations and I am 
sure that those grievances will receive 
sympathetic consideration.

As regards the general remarks made 
by Mr. Brajeshwar Prasad, I view the 
geo-political field as being more 
dangerous than a mine field. It is all 
well trodden ground by those who are 
well qualified to tread it and the 
House has generally endorsed the lead 
that has been given in this matter by 
the Prime Minister. Therefore it is 
not necessary for me to devote any 
observations to that particular subject.

One of the most important questions 
^hat has been referred to is tha ques
tion of the cash balances. Mr. Shiva Rao
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and one or two other Members 
complained that the Select Committee 
were not aware of the state of the 
cash t>alances and had they been so 
aware then perhaps they might have 
gone further than they have in provid
ing relief in various taxation measures.

As was pointed out yesterday, that is 
not quite correct. Mr. Hussain Imam 
took the earliest opportunity of draw
ing attention to the cash balances 
and I gave an explanation. I wish to 
bring the figures uptodate because I 
do regard this matter as a very impor
tant one. I will try to give the latest 
appreciation of the position in regard 
to the closing balance on the 31st 
March, 1951. The latest information 
from the Reserve Bank indicates that 
the closing balance will be Rs. 160 
crores.

Shri Hussain Imam: So I was right.

Shri C. D. Deshmukh: I am always 
ready to acknowledge any error that 
has crept into my observations unlike 
many other Members. As I said, the 
latest information is that the closing 
balance will be Rs., 160 crores against 
Rs. 95 crores taken in the revised 
estimate. The breakdown of this 
improvement is as foUows:

(1) Investmep.t by State Ra. 6 crores.
Governments

(2) Less drawing by the
High Commissioner,
Lon^’on . . , , 13  „

(3) Le s payment o f food
bonus to States. „  4 „

(4) Improved re-
eovery o f food dues
from States. . . „  0 „

(6) Less loans to Statea
for rehabilitation „  3 „

(6) Better investment in 
treasury savings 
deposits . . 2 ,,

( 7) Im proved collection
of customs revenue. „  0 „

l8) Less expenditure on
Defence . . „  0 „

(9) Other heads . . „  7 „

Now, that makes a total of Rs. 65 
crores. As far as I can see, item (1), 
that is to say “ Investment by State 
Governments” is a temporary benefit 
because it is in the shape of treasury 
bills and in the course of the year they 
may want their money back. Then, as 
regards items 2, 3, 4, 5 and 8, as I 
explained last time they mean no more 
than a carry forward of expenditure 
trom last year to this year. Item 2, 
“Less drawings by the High Commis
sioner”, probably involves payinent for

food. “Less payment of food bonus to 
States” may mean that it .may have to 
be paid during the course of this year. 
“Improved recovery of food dues” , is 
like expenditure; if something has been 
recovered in one year then obviously 
you cannot recover the sarile thing in 
the current year. “Less loans to States 
for rehabilitation” , that again is an item 
which I have no doubt they will draw 
upon in the course of the year. Now, 
all these items which therefore do not 
represent any permanent improvement, 
aggregate to Rs. 46 crores and to that 
extent we may reasonably expect that 
our position in this year’s Budget will 
be affected. That leaves Rs. ten crores, 
“ Improved collection of customs reve
nue . Well, we were very pleasantly 
and agreeably surprised by the spu^ 
in the customs revenue in the last two 
months. As estimators we can only 
take th«> last ten months’ actuals which 
are known to us and add the average 
for the next two months and then 
arrive at an estimate, and that was the 
process followed. Anyway there is this 
improvement—whether it will continue 
during the next year or not is more 
than one can say. I believe it is a 
platitude that estimates of revenue will 
always be 4inderestimates and estimates 
of expenditure will always be 
overestimates no matter how precise 
or careful you may try to be.

Dr. Deshmnkh (Madhya Pradesh): 
To what extent?

Shri C. D. Deshmnkh: It is very
difficult to say but xhose are natural 
tendencies and it is no use blinking 
your eyes to them. All I say Is that 
the revenue estimator has to take into 
account gll kinds of contingencies. As 
a matter of fact, even now it has 
happened that there has been a restraint 
on buying in certain quarters in regard 
to our jute goods, and therefore it may 
be that the next two months' figures 
may not be as good as those we have 
taken for the purpose of our estimates. 
Anyway, Heave the matter there. As 
I have assured the House before, I have 
tried to make the best estimate possible 
and as I have, also pointed out we 
always recognise that there is room for 
improvement and if there is 'any scope 
for improvement then we will try to 
improve our estimates. Then, as 
regards item 8, “Other heads” , (Rs. 
seven crores), I have not got a break
down, so I take it that it may resolve 
itself into some kind of improvement. 
As against that there may have been 
unforeseen expenditures. So, I do not 
think the figures that I gave out last 
time . will' possibly be much different 
There might be an improvement of ten 
or twelve crores and I do not think 
that that figure is very far out.
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[Shri C. D. Deshmukh]

This is only one of *the considerations 
—it was a very forceful consideration 
m the beginning, in the sense that if 
we did not have any cash balance to 
speaic of, well, then taxation was 
aosolutely imperative on that ground 
alone irrespective of anything else. 
But what I claim is that the present 
taxation is needed on two other impor
tant grounds; One is to counter infla
tion and the second is to finance our 
development programme, or rather the 
first stage of our six-year development 
programme. In regard to inflation, all 
dispassionate economists have come to 
hold the view that the principal factor 
in the inflationary situation during the 
last three years has been the deficit 
miancing of - Government expenditure.

 ̂ certain amount of truth in 
this aUhough we pointed out that our 
total deficit over the last three years 
was about Rs. 170 crores as against a 

payment deficit of about Rs. 
500 crores. In one sense, therefore, we 
u ere not positively inflationary, but we 

disinflationary. On the 
other hand, wa must also remember that 
much of the expenditure incurred by 
Goyemment was on development and 
all in^vestment of this kind is inflationary 
m the sense that no matter how well- 
geared your economy may be it takes 
some time before your ship comes home 
and in the meanwhUe production has 
not kept pace with the purchasing 
power. Therefore, one has to take care 
of the immediate and short-term effects 
of investment expenditure and if 
Government were to absorb any of the 
foreign exchange which should other
wise go to the private sector, then to 
that extent we fail to cope with the 
cumnt inflation and it might have been 
certainly very desirable if we had been 
in a position to set aside for the private 
sector the Rs. 170 crores which we used 

X expenditure. To that
extent there might have been more 
goods had they been available from 
loreign countries and had releas^^ of 
sterling oeen of comparable magnitude. 
I f all these ‘ifs* had been satisfied then 
I should say that it might have been 
much more satisfactory if we could have 
spared for the private sector whatevei 
balance of payments deficit that we 
have. But what is true in theory does 
not always happen in practice. In any 
case, on the whole, giving a judgment 
on the last three years’ happenings 
one might say that Government’s 
investment expenditure and the wav 
m which it has been financed has not 
been positively inflationary to any 
significant extent. Well, we want to 
continue on the same lines. This year, 
as I said, our total deficit is likely to 
be of the order ofRs. 80 crores minus

that ten or twelve crores of that 
improvement; so you might reduce it 
to Ks. 70 ciores. Well, certain changes 
have been .r.ade in the Finance Bill and 
also in the increase in the railway 
fares, so that it may be that the total 
money that we shall raise will be less 
than what we ccdculated and that wiU 
neutralise the surplus of Rs. ten or 
twelve jrores to that extent.

But by and large, our situation will 
not be very much different from what 
we anticipated for the purpose of the 
Budget. I think the final result might 
be— and one can hardly afford to be a 
prophet in matters like these— t̂hat 
instead of ending the year with a cash 
balance of Rs. 43 crores, we may reach 
r. cash balance of about Rs. 50 crores 
or may be Rs. 55 crores. Anyway, 
those sums are not extravagant. 
That is from that point of view, 
but what I regard as the much more 
important point of vieŵ  is this, that we 
are taking a six-year view of this 
Budget. It is not as if we are living 
from year to year and just trying to see 
whether the year’s accounts are 
balanced or are not balanced or are 
weU balanced or are ill balanced. This 
is actually the first of the six years 
which were covered by the Colombo 
Plan or any other Plan which the Plan
ning Commission may bring out. It is 
somewhat unfortunate that the Budget 
should have come before the Planning 
Commission could complete their 
deliberations and bring out their report. 
It is not their fault, because it is the 
most complicated business and if they 
do bring out the Plan with in the next 
two or three months—and I think I can 
say as a member of the Commission' 
that they have done extremely well—we 
must consider ils implementation. But 
if that Plan had been before the House, 
the House would have been quite con
vinced that something has to be done 
in order to finance development. Either 
you give up the whole idea of planning 
for development or develop the country. 
Either you just live for the day or you 
say, “Well, we will make a brave effort 
to develop the country” . If you come 
to the latter conclusion, then I thiim 
taxation is inescapable, whether it is 
this year or the next year or the year 
after next. Taxation is completely 
inescapable and I do not think that the 
order of taxation that is proposed 
is excessive for the purpose. As 
Pandit Kunzru pointed out, the 
Colombo Plan states that we 
shall have to raise our own 
resources by about Rs. 380 crores, 
taking the resources of the Centre and 
the States together. Assuming that 
about two-thirds of this at least belongs 
to the Centre, that gives you Rs. 40 to 
45 crores and that is what we shall be
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raising by the taxation measures that 
the House will have adopted today. 
Therefore, the House would have given 
signal proof of their complete agree
ment with the view that we cannot sit 
still and that we must find the resources 
to develop the country, however great 
a sacrifice this may involve. Reference 
has been made to this country going 
around and asking for help and so on, 
but self-respect and dignity demand 
that whether help is likely to come 
from outside or not, we must make our 
own efforts to raise resources in the 
country.

Pandit Kunzni (Uttar Pradesh): Did 
the hon. Minister say that the taxation 
already proposed by him would enable 
him to get in future between Rs. 40 
and 45 crores?

Shri C. D. Deshmukh: No. Rs. 40 or 
45 crores a year. Multiplied by six 
years, this will give you about Rs. 270 
crores and that is only from the 
Centre. This is a very rough calcula
tion. Some of the export duties may 
not prove permanent. I am only 
giving a dimensional idea of the prob
lem and if there are deficiencies or 
excesses in regard to the target, then 
we should have to adjust from year 
to year.

Pandit Kunzni: No, but does my 
hon. friend mean that the taxation 
proposed- this year would in future 
yield' between Rs. 40 and 45 crores, or 
does he mean that he would have to 
impose additional taxation to the tune 
Oi about Rs. 40 crores next year?

Shri C. D. Deshmukh: I do not think 
any additional taxation will be neces
sary except for purposes of adjust
ment. It may be that we may be 
able to reduce some of the taxation. 
It may be that some small changes 
would have to be made elsewhere. I 
take it that it would not be our inten
tion to go back on the railway fares or 
on some of the other things that we 
have introduced. On the other hand, 
some of the surcharges may be taken 
off. It all depends upon how the year 
turns out. But the point I am makii^ 
is that there is nothing wrong in 
making a beginning with raising money 
for development purposes. Then the 
point has been made by Prof. Shah 
that it is wrong to tax the present 
generation for the future generation’s 
benefit. I say that once you admit 
that development is necessary and 
desirable then there is no way in 
which the present generation can 
escape this burden. It may be that if 
you do not tax, then probably you will' 
have to have deficit financing and 
deficit financing is a very untidy 
and disorderly way of taxing people. 
It simply means that the poor are 
driven to the wall and rich

are made richer and the p<^  made 
poorer. There is no discdmination 
and you are left with no choice. 
Government takes the m-oney in the 
way of higher prices. On the other 
hand, a taxation measure allows you 
some kind of choice. You may from 
time to time review the situation and 
that would be very hiuch easier in _a 
few months’ time when the results and 
revised figures of the national income 
would be in our hands. Once we 
know what the total national income 
is and how it is distributed, then will 
be the time for us to see if there is 
anything very wrong in our present 
structure of taxation.

That brings me to the next point, 
that is, the Taxation Enquiry Com
mittee. I think it will not be very 
fruitful to have a Taxation Enquiry 
Committee unless you have the basic 
data that would be required by such a 
Committee. I cannot imagine what a 
Taxation Enquiry Committee will do 
if it does not know what is the national 
income and how it is distributed among 
the various sectors of the community 
and unless we lay down some machi
nery to find out how from time to time 
the taxation measures affect the distri- 
button of income or the shift of income 
from one sector of the community to 
another, there would not be much 
ooint otherwise. So I think as soon 
as we get - the first figures of the 
National Income Committee, in the 
light of the completion or otherwise of 
those figures, we shall take up 
seriously for consideration the ques
tion of promoting an investigation 
into this question. What machinery 
should be employed is rather difficult 
to say at the moment. I myself have 
been toying with the idea that perhaps 
the new Finance Commission may be 
able to undertake this, with suitable 
assistance in the way of assessors. 
That will depend upon the qualifica
tions which the House approves for the 
members of the Finance Commission 
and the personnel that we succeed in 
getting for the Commission. Anyway, 
these are problems which will fall to be 
considered shortly, that is to say, 
within the next three months or so. I 
assume that the House will find time to 
pass the Finance Commission Bill in 
this session. I think that that is aU 
that I shall say on this very important 
aspect of cash balances and their bear
ing on inflation, development and so 
on.

The next issue that was raised, also 
by Shri Shiva Rao, was in regard to 
economic survey, annual administra
tion reports, personnel, office efficiency, 
works committees, Whitley Councils 
and the need for statistical observa
tion. A ll these are very valuable 
ideas and to the extent to which it is
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feasible I certainly agree with him 
that something should be done on 
those lines. Actually, so far as the 
economic survey is concerned, it is not 
as easy as apparently the hon. Member 
thinks. There also, you must have 
certain statistics'and I believe that you 
cannot produce a survey such as is 
produced in the United Kingdom 
unless you have figures of national 
income. So that unless you have in 
your hands the results of the National 
Income Committee’s, deliberations as 
well as the results of the National 
Sample Survey, nothing could be done. 
Once we have those results in our 
hands, it may be possible for us to try 
and attempt something in that direc
tion. The hon. Member complained 
about the lack of suitable personnel to 
assist the Finance Ministry. I do not 
think th ît that idea is quite correct. 
In the Reserve Bank, during the last 
three or four years a very competent 
machinery has been developed for 
studying these economic questions and 
they have some very able economists 
assisted by very bright youngsters 
who have studied economics. There
fore, we constantly draw upon that 
land of competence. The Finance 
Ministry itself has only a small cell. 
There is also the organisation of the 
Economic Adviser to Government 
which it will be our attempt now to 
review from time to time. So, I do 
not agree that we are as badly off as 
the hon. Member was inclined to think.

10 A.M.

As regards the Whitley Councils, I 
believe we have made some kind of 
beginning already. The Pay Commis
sion had already made a recommenda
tion in that regard and the Home 
Ministry have collected certain prelimi
nary material on the subject and they 
are now considering the recommenda
tion as part of the Reorganisation 
Scheme. Meanwhile, in certain Minis
tries, staff committees comprising of 
both the officers and the staff are 
already functioning. The main objects 
of this committee are to provide means 
of personal contacts between officers 
and the staff and to encourage the staff 
to take keen interest in the work and 
to enable them to put forward sugges
tions for ameliorating the conditions 
under which they work and for 
improving the standards of work. In 
our own Ministry, the Ministry of 
Finance, such committees have been 
functioning in both the Departments, 
and in the Economic Affairs Depart
ment, particularly, the committee is 
presided over by the Secretary him
self. I may add that I have attended 
a meeting of the committee myself and

I  know what valuable work that com
mittee is doing.

I come now to the various complaints 
in regard to inadequate provision, as 
for instance by Mr. Shiva Rao in 
regard to industrial housing, by Dr.* 
Thakkar in regard to scheduled castes 
and scheduled tribe areas, by Dr. 
M. M. Das in regard to Education and 
Health and by Mr. Sarangdhar Das in 
regard to health insurance and mini
mum wages for agricultural labour and 
so on. Now the provision reflects the 
list of priorities that have been drawn 
by the Government within the lim̂ its 
of their resources. These priorities 
are stated most exhaustively. We 
started discussing them, I remember, in 
June 1950, and ever since then we have 
been going over the ground again and 
again. We had the advantage of the 
advice of -the Planning Commission. 
But if we do find that there is an 
improvement in the resources, then it 
should be possible to find the money 
for some of these allegedly neglected 
subjects, provided the Government as 
a whole come to the conclusion that 
they deserve high priority, on the 
advice of the Planning Commission. I 
myself have gathered the impression 
that the House is favourably inclined 
to making additional provision for 
Education and Health schemes, but it is 
difficult for me to gauge the opinion 
of the House, when an hon. Member 
said that the Education and Health 
Ministries should be abolished and 
should be replaced by two peripatetic 
Ministers.

Shri J. R. Kapoor (Uttar Pradesh): 
We never said that ‘Education’ should 
be replaced.

Shri C. D. Deshmukh; I am glad to 
hear that he does not want the sub
jects to be abolished, but only the 
Ministry. But how that work is to be 
carried on is not quite clear to me. 
But that apparently is a minor point.
I am, therefore, comforted, judging 
from the general applause which has 
greeted these observations,, that the 
House would be in favour of increasing 
the provision for Education, Health and 
also for scheduled tribes and castes.
I might add that I myself am very 
sympathetic to these things, because, 
sincetely speaking, they do not make a 
very large demand on the total 
resources available and it should be 
possible not to stint them.

Dr. Deshmukh: Give five crores.
Shri C. D. Deshmukh: I would not 

like to venture on any figure. But I 
have given an indication of my own 
attitude on the subject and we shall 
try and pursue this matter a little 
further in the light of such ii tprove-
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ment in our resources as we find from 
time to time.

Now I come to the next point and 
that is multi-purpose projects, control 
of expenditure and so on. Now in 
regard to control of expenditure I have 
already said a great deal. We are 
trying to improve it, especially in the 
light of such failures as are noticed 
from time to time and failures there 
always will be in'such a big organisa
tion which is taking on wider and 
wider scope of work as a modem 
democratic Government.

I am very sorry that the hon. 
Member Mr. Shiva Rao misunderstood 
certain remarks which I made in the 
course of my speech. I did say 
‘captious’ criticism. But the ‘cap’ in 
that ‘captious’ was not meant for him.
So he need not wear it. I was rather 
annoyed—to speak the truth—at certain 
remarks made outside that the Indian 
Government has frittered away aU the 
balances and has started very ambiti
ous schemes which are showing no 
results. I only expressed my surprise 
that anyone should expect big hydro
electric schemes to show results within 
one or two years. It is not like an 
automatic machine where you press a 
button to get water or food. They 
take years to mature. So, my remarks 
were really directed against those 
critics and not against the hon. Member 
and I generally do not regard any of 
his observations as being every likely 
to be captious.

Now, there is also the suggestion 
-that the Ministry of Natural Resources 
and Scientific Research should be 
assisted by a Board of Advisers and 
Engineers and I shall convey that 
suggestion to that Ministry.

There was a question raised—I think 
by Pandit Kunzru—about the audit of 
the accounts of the High Commis
sioner’s Office in the United Kingdom. 
Weil, I had occasion to explain what 
the situation was in the course of my 
answer to some questions and I can 
only say that the Comptroller and 
Auditor-Greneral is completely seized of 
the situation. He could not have 
helped hearing something about what 
was said in regard to the purchase of 
.leeps and I have no doubt that he is 
lookmg into the affair. I  believe that 
the Public Accounts Committee’s 
report for 1948 is due to be submitted 
to the House very shortly and it may 
be that U will contain some observa
tions. I do not know—I have not seen 
the report itself—but I believe he is 
look i^  into some of these things and 
the House then wiU have an oppor
tunity of his mature and completQly 
dispassionate judgment in the affair.
I  need not, ttierefore, say anything 
more on the subject now.

Then questions were raised about the 
character of the Income-tax adminis
tration. There were one or two cases 
cited—I do not know whose cases they 
were. But if hon. Members who drew 
attention to them will let me have the 
details, perhaps it may be possible for 
me to look into them and see if there 
has been any failure on our part. At 
any rate, I do not think the situation 
is as bad as is made out to be. I am 
rather in a difficult position in this 
matter. If I discourage complaints, 
then it may be that those who are not 
doing their duty are encouraged; if on 
the other hand, I give too much 
importance to them, then those who are 
trying to do their duty get discouraged 
themselves. But both myself and my 
hon. colleague are very well aware of 
the need for improving , the relation 
between the aSsessees and the Income- 
tax Department and we are bending 
every effort to that purpose. I realise 
that it is no use answering charges 
and saying that this or that accusation 
is not well-founded. The fact remains 
that certain people are under the 
impression that they do not get a fair 
deal from the Income-tax Department. 
It should be our object to remove that 
impression, that is to say, to carry 
conviction to the assessees that they 
are going to be well-treated. And I 
propose to do that.

Then there was some question about 
the status of Assistant Commissioners. 
That is not such a simple question as 
Pandit Bhargava thought. They have 
a sort of double duty—they are both 
inspecting officers as weU as appellate 
officers, and sometimes there is an 
interchai^e between them too. But 
here again the general impression that 
the C. B. R. interferes and issues a 
flood of ciiculars directed against the 
assessee, I think, is completely un
founded. I have not got the statistics 
here, nor have I the time to quote 
them, but I have seen the statistics 
myself which show that in a large 
majority of cases the Assistant 
Commissioners upset the judgments of 
the Income-tax officers. And that 
shows it is not as if the Income-tax 
officers take all their orders from the 
Assistant Commissioners. If any 
Member is interested 1 would request 
him to visit the C. B. R. and to see the 
figures for himself. I am quite sure 
my hon. colleague will be prepared to 
show the figures to him. If a group of 
Members is interested I would invite 
them to have a little conference with 
my hon. colleague who is now in 
direct charge, and I am quite certain 
we shall be able to i i ^  out any 
differences in this matter and we may 
institute a common effort to improve 
the administration of the Income-tax 
Department.
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The next question is about inflation 

and prices. Mr. T. T. Krishnamachari 
has hinted at some radical remedies. 
How desperate the remedies should 
be depends on your diagnosis of how 
desperate the situation is. I my
self do not consider that the 
situation is quite so desperate and 1 
have not lost heart myself. There is a 
sort of strange concatenation cf cir
cumstances which has descended on 
us at the moment, but I think things 
cannot be very much worse, they must 
improve. I  think the king-pin of all 
this is the supply of food. We are 
trying to procure food from all over 
the world and as soon as that starts • 
coming, that is to say from the end 
of June, the situation should start 
improving. I  do not agree with the 
thesis that it is monetary inflation 
that is causing all this inflation. I 
have looked into this problem. The 
money supply has increased by 2-6 
per cent, while the index lumber of 
wholesale prices as compared to the 
beginning of 1950 has gone up by 
over 12 per cent. From this it would 
appear that the main reasons for the 
rise in prices are non-monetary. Dur
ing the last war when large amounts 
of money were created, the main con
tributing factor to inflation was truly 
the monetary factor. But since then 
the position has radically changed. 
The money factor now remains mere 
or less constant—subject to the cor
rection that has been made by Mr. 
T. T. Krishnamachari—apart from 
small variations about which there is 
a dispute. On the other hand, owing 
to the greater effective demand for 
capital goods, consumer goods and in
dustrial raw materials as well as 
food all over the world, there has been 
a world-wide rise in prices of such 
goods, especially after the Korean 
war. I am sorry it is a platitude, but 
it has to be stated again and again. 
The real factor contributing to the 
rise in prices, I maintain, therefore 
has been the international factor, and 
therefore it is to that extent beyond 
the control of this Government flone. 
There are countries which exert great 
pressure on prices because of their 
buying policy and their capacity to 
buy, and I think that is recognised 
in those countries themselves, and 
there are proposals to appoint Price 
and Wage Stabilisation Boards and 
to take other measures. To the ex
tent to which their measures are suc
cessful I think we shall be obtaining 
relief.

Another way in which it might be 
possible to alleviate the situation is 
by way of capital goods and consu
mer goods from abroad. It may be

that we might get some such aid un
der the Colombo Plan which might 
ease the situation, however 5lightly^ 
and that is all I think that one ran 
attempt to do at the moment, apart 
from the action which I have already 
indicated on the monetary- frorit, 
namely the present taxation, which I 
am quite convinced will help.

There was some reference to the 
actual distribution of taxes. WeU, ' 
that point I should have taken up to
gether with the appointment of the 
Taxation Committee. I do not think 
our ratio of direct and indirect ta
xation compares very badly with the 
ratio obtaining in other countries,, 
if we take into account the fact that 
some of our indirect taxation is due 
to export duties which do not bear 
on the common man, and if we take 
into account the fact that this is a 
poor country. Taking all these factors 
into account, as I can see things, at 
present the indirect taxation is not 
unduly heavy. But, as I  said, all 
these are questions which it is for the 
Taxation Enquiry Committee, or 
whatever body is charged with that 
function, to go into.

Pandit Kunzru has referred to the 
failure of our borrowing progi amme 
and he has ascribed that to lack of 
confidence in Government’s policies,
I do not believe that is a right diag
nosis at all. The loss of confidence 
may account for non-investment in the 
private sector, but so far as Govern
ment is concerned I am not aware 
that anything has happened that 
has damaged Government’s credit or 
has raised doubts about the profitabi
lity of its schemes. After all, the 
bulk of the money that we are spend
ing is on large hydro-electric projects 
of which India has had very conside
rable experience. India has the lar
gest irrigated area in the world, and 
we know far more about irrigation 
and about actual distribution of irri
gation than most other countries, al
though we may not know everything 
about high dams and so on and so 
forth. And technical assistance is 
available whenever we need it. There
fore, I cannot see any reason why the 
public should come to the conclusion 
that our projects are not going to be 
successful. It may be i*hat they will 
cost a little more than what the esti
mates suggest. But that is only say
ing in other words that inflation has 
not stiU been brought under control. 
But so far as the nature of our pro
jects is concerned I do not think there 
IS any need for the public to fight shy 
of investing. Actually, as soon as a 
certain issue appeals to the public it 
starts subscribing to it. Take for
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instance the Treasury Deposit Certi
ficates which were instituted in last 
February. So far we have collected 
about six crores which I think cer
tainly does not show that the conmion 
man, I mean the small m?n—because 
there is a limit of twenty-five thou
sand on it—is afraid of putting money 
into Government ventures. Or lake 
the State Governments. Last year 
some money was found by the local 
people fpr local projects. How the 
borrowing is to be improved is a 
matter which I have no time to go 
into now. There are very many fac
tors involved in it. It is the rate of 
interest which people expect from 
time to time; it is......

Pandit Maitra (West Bengal): What 
is the position with respect to the 
National Savings Certificates?

Shri C. D. Deshmukh: Well, I ex
pect altogether an improvement of 
twelve crores on thirty-one crores. 
That includes these new Treasury 
Deposit Certificates as well as the 
National Savings Certificates as well 
as some' cff the other Postal forms. 
And I  should be surprised if ^hat esti
mate is not exceeded, judging from the 
progress of the Treasury Deposit Cer
tificates.

Shri Hussain Imam: May I know 
what is the rate of interest whjch the 
hon. Minister allows on these certi
ficates?

Shri C. D. Deshmukh: Three and a 
half per cent, free of tax for the small 
man with a limit of Rs. 25,000.

Then I think it was Mr. Alva v/ho 
complained about the choice of the 
purchases. He wanted more milk. 
That is a very natural kind of desire, 
but in these matters we are guided by 
the recommendations of the Planning 
Commission and if the Planning Com
mission should say: “Let all our pur
chases be such as will give you more 
milk and honey” , then we shall adopt 
them.

Some other Members complained 
that Government had no plan at all 
and that the purchases were started 
without any plan. , It is true that 
purchases were started without 
a plan tJiree years ago. Ob
viously that is why we appointed 
a Planning Commission. Instead of 
the Government being thanked for 
appointing the Planning Commission, 
we are blamed for having started 
something three years ago. We have 
taken notice of the fact that an un
planned economy is not a very good 
thing for a country and that one :ught 
to have some orderliness iji tlie pro
gress. Therefore, it is wrong to say

that Government have no plan. Gov^ 
emment are, very much aware of the 
necessity of having a plan.

Another hon. Member referred to 
the bank award and he said that the 
strike in the Punjab National Bank 
is due to the fact that Government 
have not made up their mind yet as 
to what they will do in regard to the 
situation that has been created by the 
Supreme Court’s judgment, 'fhe facts 
are that in any case such a situation 
would have arisen. I do not know 
whether the hon. Member who has 
espoused the interest of the bank 
employees only lately according to 
his own statement is aware of all the 
facts. So far as A  class banks, that 
is the most important banks are con
cerned, the award already ended in 
February 1951. So even if the Sup
reme Court had not said anything 
about it, the award would have come 
to an end and there might have been 
a dispute. Some banks would have 
gone back on the pay scales. They 
have a legal right and whether they 
would be justified or not, I cannot 
say.

[S h r im a t i D u r g a b a i in the Chair]

I would like, to add that some of the 
other parts of the award only go up 
to August and it is only a few, that 
is to say the pay scales and allow
ances of C class banks which go on 
till February 1952. So in the course 
of things, these awards are only for 
a limited period and as soon as they 
end situations may arise which might 
lead to disputes. To what extent dis
putes will develop, depends on both 
the attitude of the employers as well 
as the attitude of the employees. I f 
there are disputes, then it is the duty 
of Government to refer the disputes 
to another Tribunal. So the situation 
with which we are faced would have 
arisen in any case and we are devot
ing attention to it. There is only one 
factual correction which I would Uke 
to make for the hon. Member’s infor
mation. He was under the impres
sion that the strike was due to the 
Punjab National Bank going back on 
some of the things which had been 
settled by the award. That is not the 
fact. The FKmjab National Bank ac
cording to my information have made 
no change in the pay and allowance 
conditions pending a decision by the 
Government. I believe, therefore, 
that the statement which was issued 
by the bank authorities that the strike 
was due to some employee going on 
leave without permission aî d so on, 
that is correst. I have not the time to 
verify any further......
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An Hon. Member: That is the last 
straw.

Shri Hussain Imam: Do Government 
propose to use the conciliation machi
nery for the settlement of this dis
pute?

Shri C. D. Deshmukh: That is ask
ing for a decision when the Govern^ 
ment as a whole are seized of the mat
ter and are likely to take a decision 
within the next, I should say, week. I 
would like to 6e conservative in these 
estimates.

Shri Hussain Imam: As you are in 
the expenditure and income side.

Shri C. D. Deshmukh: I think 1 
have referred to the general matters 
within the next, I should say, week. I 
turn to the particular matters that 
were raised such as the duty on motor 
vehicie parts. That is a matter which 
^lU come up during the tiourse of 
the debate on the amendments.

Then there was some reference 
made to the unwisdom of levying sur- 
•charge on imports. Everyone else 
seems to be satisfied that they are 
reasonable but that point was raised 
by Pandit Kunzru. Anyway the 
structure of our import duty is such 
that If an imported commodity is es- 
-ential then the rate on it is very, very 
low so that a surcharge of live per 
cent, on a low rate does not .‘imount 
lo very much.

There was some reference again of 
an almost sentimental kind to the 
role of the tobacco users. Somebody 
exhorted me not to kill the golden 
goose. I say that it is not 
my intention to strangle the 
.golden weed as hon. Members 
will have already seen from the Select 
Comni îttee’s report. So I think I 
that have been raised in the course 
that have been raised in the course 
of the debate and I would therefore 
commend my motion.

Shri Jhunjhunwala (Bihar); The 
hon. Minister has tabled an amend
ment regarding the non-resident asses- 
sees in clause 3. I would like to know 
what are the reasons for it, so that 
when I move my amendment I  could 
meet his point.

Shri C. D. Deshmukh: I was under 
tlie impression that some hon. .Mem
bers - wished to make statements on 
that, although the hon. Member might 
not be willing to move his a>nend- 
ment. Therefore, I was reserving my 
remarks for a reply to a similar ques
tion that might be raised by some

other person. I think it would be 
better if I dealt with it in the course 
ot the discussions on the amendment. 
Briefly 1 may say that last year we 
undertook to have this matter exa
mined and a Committee was appoint
ed. The Committee came to (^eitain 
conclusions. They examined the ac
tual motor parts that have been 
manufactured; they transferred some 
items from the higher duty to the lo
wer duty groups and the report of 
the Committee has not been examin
ed thoroughly by the Ministries con
cerned. Now I was faced with this 
situation: here was a chance of mak
ing a reduction at least on. the basis 
of the Committee’s report in the duty 
on some of the articles. I am told 
that would result in a relief of about 
Rs. 270 per vehicle. So the view that 
I took was that it was best to include 
that in this Bill, leaving it to the Com
merce and Industry Ministry to study 
the thing properly in consultation with 
the Finance Ministry and to come up 
later by means of a Tariff Bill. Now 
in that there may be changes which 
would reflect their mature •decision on 
the subject and to the extent to <vhich 
the changes are made the provisions 
made in the Finance Bill would be 
repealed but the only alternative to 
that is either making changes which 
afe not backed by any Government 
deliberations and accepting them in 
a hurry, which I think is a very un
desirable course, or to drop the provi- 
.sion altogether. Now if you drop the 
provision altogether, you deny a relief 
which is prima facie necessary accord
ing to the recommendations of the 
Committee.

Shri Joachim Alva (feombayj: rose—

Mr. Chairman: Further points can 
be cleared up on the clause by clause 
consideration. I do not want anĵ  hon. 
Mem.ber to take up the time oi the 
House.

The question is:
“That the Bill to give effect to 

the financial proposals of the Cen
tral Government for the year be
ginning on the 1st day of April,
1951, as reported by the Select 
Committee, be taken into consi
deration.”

The motion was adopted.
CHause 2.— (Income-tax and super

tax).
Mr. Chairman: Which of the hon. 

Members are moving their amend
. ments? I see some amendments on 
clause 2.

Shri Sarwate (Madhya Bharat) I 
move my amendment which st nds 
thus......
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Mr, Chairman: He may formally 
move the amendment. After all the 
amendments to clause 2 are moved 
the general discussion may follow.

Shrl J. R. Kapoor: On all the clau
ses?

Mr. Chairman: On clause 2.

Shri Sarwate: I beg to move:

To sub-clause (1) of clause 2, add 
the proviso:

“Provided that this sub-section 
shall not apply to territories in
cluded in and forming part of 
States, mentioned in Part B of 
Schedule 1 of the Constitution.”

What my amendment seeks to do is 
that the surcharge now proposed 
should not be levied from the assess- 
ees or incomes accruing in Part B 
States. I move this amendment be
cause I think it is in the spirit of the 
policy which has been followed at 
present by the Government of India 
with regard to Part B States in the 
matter of Income-tax. The House 
may well recoUect that last year the 
Part B States were financially inte
grated with the rest of India. Tl,ere 
is a general impression that by this 
integration, the rest of India stands or 
stood to lose. This is incorrect, be
cause most of the States or Unions of 
States which have been included in 
Part B, had large sources of income 
and comparatively the expenditure on 
collection of the money was small. 
Thus, there was a net gain to the rest 
of India or the federal finances by 
the integration. I will give one or 
two instances. In Mysore, the net 
gain was 269 lakhs; In Saurashtra 
the net gain was 232 lakhs. In Ra
jasthan, the net loss was 23 lakhs; in 
Madhya Bharat it was 45 lakhs and 
in PEPSU, it was 36 lakhs. These 
figures will show that whereas the 
gain is to a large extent, the loss is 
to a small extent. I do not mean to 
lodge any complaint on that account. _ 
because in the financial integration " 
and in the measures which have been 
taken, those States which , stood to 
lose were given relief by the Central 
Government by suitable grants. What 
I want to show is that there has 
not been a loss to the Government or 
the federal finances by this integra
tion as a whole.

From the Governments of these 
Part B States, I shall now turn to 
the people. In some of the States 
there was no Income-tax levied But 
there were some customs duties which 
were levied in those States which 
went to a very great extent to make 
tip the revenues of those States. As a

result of the financial integration, the 
people in the Part B States have now 
to pay Income-tax. The customs du
ties have not been abolished because 
the Financial Integration Committee 
stated that if these customs duties 
were all at once abolished, there 
would ba such a gap between the' in
come and expenditure in those States 
as would be hard to fill up. There
fore, the Committee suggested that 
for a number of years, five years in 
some cases, four in others, after the 
financial integration, these duties 
should be gradually abolished. There
fore, the present position is that the 
people in these P ^  B States have to 
pay customs duties which the people 
in the rest of India have not got to 
pay. They have to pay the import 
duties which the Government of India 
levies at the ports. In addition to 
those duties, they have also to pay 
the inland customs duties. Thus, the 

.duties are two fold in Part B States: 
one federal and one State. This is 
the peculiar situation. In addition to 
that, they have also to pay the In
come-tax levied all over India. 
Therefore, the Krishnamachari Com
mittee sugg^ted that the Income- 
tax rates in those States where 
there was no Income-tax should be at 
a certain lower level and for two 
years, this scale should not be dis
turbed. That is to say, they were 
given relief not as a special conces
sion, but because they were paying 
certain other taxes which were not 
levied elsewhere in the rest of India. 
Therefore, my suggestion is that tak
ing into consideration all these cir
cumstances, it behoves us to see and 
it is also in the spirit of the policy 
which has been so far followed, that 
the additional tax burden on the Part 
B States, so far as Income-tax is con
cerned, should be the lowest, that is, 
it may continue at the level that is 
obtaining in Saurashtra, which was 
thought to be within the means of the 
people in the Part B States. The 
Krishnamachari Committee report 
contains a table showing the vates of 
Income-tax payable by the Part B 
States. Government accepted that 
recommendation and issued what is 
called Part B States Taxation Con
cession Order. 1950. This main prin
ciple has been laid down in para 5 of 
this Order. Whatever be the amount 
of Income-tax and Super-tax in the 
rest of India, the difference between that 
amount and the amount of taxes which 
are to be levied according to this 
Order in Part B States, should be 
written off as a reSate. This is Ihe 
principle. I admit that technically 
speaking, this Order would not apply 
to the present case: because the words 
there in the Order of 1950 are ‘In-
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[Shri Sarwate]

come-tax and Super-tax’. The word 
‘̂surcharge” is not there. Otherwise, 
there would not have been any neces
sity to bring in my amendment. I 
appeal to the hon. Finance Minister 
to , consider whether it is fair and 
consistent with the policy, to levy this 
surcharge on Part B States. In view 
of the fact that they have to pay In
come-tax plus inland customs duties, 
the policy so far has been to give 
them relief because of the peculiar 
circumstances and peculiar situation 
which require a peculiar treatment 
also. The Surcharge should not 
therefore be levied in the Part B 
States as they stand on an entirely 
different footing and different consi
derations apply to them.

Further, it has been revealed in Ihe 
reply of tlhe hon. Finance Minister 
that there has been an improvement in 
the cash balances. If my amend
ment is accepted, the loss would be 
about, according to my rough calcu
lation, one crore or 75 lakhs. The 
whole income from this surcharge is 
estimated to be six crores and taking 
into consideration the proportion bet
ween the B States and the rest of 
India I think it may not be more than 
75 lakhs or one crore. I submit the 
Finance Minister could very well fore
go the income from this sur
charge from the Part B Slates, 
and show this concession or conside
ration to the Part B States people. 
People in Part B States have been 
sufferihg on account of economic politi
cal drawbacks. They have also been 
suffering on account of certain polici
es. I have very good ref^son to say 
that the burden of taxation jr inci
dence of taxation is higher in their 
case than in the rest of India because 
they have to bear the rest of India 
taxation plus their particular taxa
tion. For instance, in Madhya Bha
rat, the inland customs revenue comes 
to about 1-3 crores. I would request 
to the Finance Minister to take fUl 
these circumstances into oonsidera- 
tion, and show this gesture and ac
cept my amendment.

Mr. Chairman: Amendment moved:

To sub-clause (1) of clause 2, add 
the proviso:

“Provided that this sub-section 
shall not apply to territories in-, 
eluded in and forming part of 
States, mentioned in Part B of 
Schedule 1 of the Constitution.”

I would like to inform hon. Members 
that there is a guillotine to-day at 
one o’clock and so I would request

them to take .little time on clauses 
which are comparatively not of great 
importance.

Dr. Deshmukh: I will take he least 
amount of time as I always do in fact.

I have only just two points to :neke. 
The first is about the Insurance 
(Amendment) Bill I have given notice 
of and introduced. It refers to the dif
ficulties experienced by the Insurance 
Companies. There has certainly been 
a very drastic amendment of +he In
surance Act recently and the result 
is that life insurance companies have 
found themselves to be greatly handi
capped. Under the proposals now 
made, it will be found that the mutual 
insurance companies have been given 
two annas rebate, that is, the rebate 
so far enjoyed has been maintained. 
But in the case of the other life insu
rance companies it has been reduced 
to l i  annas and I very strongly urge 
that there is very little justification 
for this. There was an examination 
by the Income-tax Investigation Com
mission into the Question of assess
ment of insurance companies, espe
cially of life insurance companies and 
they have made certain recommenda
tions. I am sorry to say that instead 
of accepting the other recommenda
tions only this recommendation was ac
cepted by the hon. Minister, that is, to- 
reduce the rebate from two annas to 
1̂  annas. This is bound to hit the 
companies very badly. I say so 
because if you compare the rale of 
taxation borne by insurance compa
nies with those of other companies it 
will be found that the increase of 
taxation on insurance companies has 
gone up by as much as 21 per cent, 
as agaiiist five per cent, in the :ase of 
other companies. In 1949-50 the rate 
was 60 pies in the case of insurance 
companies, in 1950-51 it was 54 pies 
and in 1951-52 it is 65-4. In the case 
of other companies, along with the 
super-tax it Was 84 pies in 1949-50, 78 
pies in 1950-51 and 83-4 pies in 1951
52. So I urge that there is every rea
son, to continue the relief which has 
been given to the insurance compa
nies so far. In fact, in the year 1950
51 it was more or less understood 
when the rate was raised to 54 pies, 
that it would never go beyond 48 pies. 
But the result of the present propo
sal would be to worsen the condition * 
of the life insurance companies very 
much. There are already three fac
tors which work to their detriment. 
There is the increased expenditure; 
then there is the fall in their incomes 
from interest on investments and 
thirdly the depreciation of the values 
of their investments. I f  in additlm 
to these, the taxation is raised, then
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I  am sure they will suffer. Insurance 
business has now been brought under 
very good control and it should be the 
policy of the Government to encourSige 
the companies especially because ours 
is one of the most badly insured na
tions of the world. Moreover, our 
companies have to compete with very 
well established foreign firms with 
huge assets and large accumulation 
of funds. This our companies hnd it 
very difficult even under the present 
conditions to do. H there is to be 
this additional burden, the result 
would be that our Indian companies 
would suffer and would not be able 
to maintain their business even at the 
present level. I*herefore, I very 
strongly suggest not only that the re
bate should be continued as it is to 
all the life insurance companies but 
the difficulties from which they suffer 
may also be removed. Steps may also 
be taken at as early a date as possi
ble to examine the points mentioned 
in my amending Bill because it is 
not possible for a private Member to 
te t  a chance of having his Bill pass
ed in this House with limitation on 
time available to private Members. A  
Government Bill drafted on the neces
sary lines may please be brought in as 
soon as possible and passed, or my 
own accepted wholly.

Shri Hussain Imam: I wish to op
pose the increase in the taxation pro
posed in this clause and I do sd be
cause I believe there is no need for 
any such increase. My arguments *I 
have explained on former occasions 
and so I will not go into details but 
only state here one or two points. I 
*wiU first point out the fallacy in the 
argument of the hon. Minister. In his 
estimate of the income from customs 
and income-tax, he has not indicated 
how much he expects as betterment. 
The betterment stated was based on 
the facts as they were when the Bud
get was presented on the 28th of 
February To-day he has stared that 
he expects a betterment of ^s. ten
crores from customs in the laŝ year.

Shri C. D. Deshmukh: I did net say
that that would be the betterment 
from customs. I said there was a 
betterment on customs from Rs. ten 
crores and it may be that at the end 
of the year you will find that the 
total resources have improved by 
about Rs. ten crores  ̂ but not neces
sarily from customs.

Shri Hussain Imam: I personally 
believe that he is, as usual, very very 
conservative and cautious. He has 
evidently forgotten that the duty on 
Hessians which was Rs. 300 for six 
months is now Rs. 1,500. That is the

first factor which he seems to have 
forgotten. I should not say forgotten, 
because he knows it, but he has not, 
I would say, chosen to take the House 
into his confidence and told us how 
much he expects. Secondly, the duty 
on jute sackings had also been in
creased from Rs. 80 to 150 and from 
this year it is Rs. 350 and this in
crease had been effective only for 
five months of the last year. Arui you 
had seven months in which the income 
was not increased. I do concede that 
due to the fact that there are other 
competitors in the. field we may have 
a little reduction in the amount of 
export. But I do feel that even that 
will be counterbalanced by the other 
factors. I therefore, feel that there 
is ample justification to think that 
the income from exports and imports 
would be more in the neighbourhood 
of Rs. 175 crores and not Rs. 150 rro- 
res unless there are upsetting factors 
like a war or some such thing which 
none of us can predict. Therefore, I 
say that he could very well bank «)n 
this improvement in his income and 
so there should not be any need for 
any additional taxation on companies 
or on individuals.

I make this suggestion because after 
all is said and done, we have to in
duce the people to go in for private 
investments. How can you induce 
private investors to invest their 
money in industries if they do not 
feel secure that they will get a good 
return? The hon. Minister stated 
that his small savings scheme is prov
ing a good success. Why? That is 
because they are given 'interest of 3i 
per cent, free of income-tax. On the 
10th of March I urged the floating of 
bearer bonds income-tax free. with 
three per cent, interest. I f  he does 
that, I am sure the hon. Finance 
Minister will get more money than he 
wants. The incidence of income-tax 
in the case of ordinary persons has 
risen to 4i annas in the rupee and in 
the case of persons of higher in
comes ut may be as much as 12i 
annas in the rupee. Where is the ad
vantage for a man with big money to 
invest in Government security? If he 
dabbles in shares or in the black- 
market not only does he get a bigger 
profit but profit free of income-tax. 
Why allow profits in the blaclc-market 
when you can very easily take the 
money and give them a reasonable 
profit of three per cent, free of income- 
tax. That is why I have suggested 
bearer bonds.

A  part of the money that comes 
from the companies may be invested 
in improving the condition of the com
panies. Even last time I  had re-
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ferred to the fact th,9t Govern
ment is very parsimoni(»us and 
the administration of t he Com
panies Act is lacking in many 
essentials due to faulty personnel and 
economy ip expenditure. A  source 
which is giving you so much income 
can only prosper if there is full 
checking on its working. Wo have 
been told times without number that 
even the existing law is not utilised 
to its full. There was the case with 
regard to the Income-tax Investiga
tion Commission about which he had 
kept 'mum. We asked whether he 
was going to reveal the names 3f those 
who have defrauded the shareholders 
of their money. That is a very im
portant question on which the House 
feels rather strongly. Those who 
cheated the Government, as far as* the 
Government is concerned, Govern
ment has got its pound of flesh: but 
what about the shareholders? Ihey 
go without any relief and are they 
going to make any payment to rhe 
shareholders or make any honourable 
amends? How can this be in a de
mocratic States? A  democratic State 
must feel that the interest of the Gov
ernment and the people are one and 
the same. U that is so, are we doing 
the proper thing by the shareholdars?

One of the reasons why there is no 
investment in the industrial sector is 
the bad management. Even during 
the time the Company Law Commit
tee has been in existence we came 
across instances in which ,perfectly 
good managing agents had been and 
were being ousted by interlopers, by 
people who cornered shares. A  big 
industrialist, who is honoured in India 
—I will not mention his name—in his 
evidence said that today it is not a 
question of terminating the' manfig- 
ing agents but of protecting the good 
managing agents. Those who have 
dabbled in the blackmarket and have 
got the money go in for these things. 
There are other historic instances. 
There is the instance of the Bharat 
Bank which has transferred all its 
assets and liability to depositors to 
the Punjab National Bank. Vlthough 
the name is Bharat Bank, they have 
ceased to be a bank and have become a 
kind of investment company. There are 
other instances. Mr. Shankariah is 
the chairman of the shareholders of 
one of the companies, which was 
floated for some object aad . above 
three crores were taken from share
holders. The whole amount is now a 
loan to some companies under the 
same management. Things are get
ting from bad to yirorse. Unless the 
Government wakes up and does some
thing immediately the position of the

companies in India wlU become very 
bad. Just now there is an instance* 
of a jute company in Calcutta, about 
which a meeting is being held today 
and the company is being forced lo 
be managed by others.

The Minister of State for Finance 
(Shri Tyagi): On a point of order. 
This is hardly rc’ r’ ’ '' ';t ♦he clause 
under discussion. Tl.e subject o£ ther 
Punjab National Bank or other com
panies transferring their assets here 
and there is hardly relevant io clause
2 . ‘

Mr. Chairman: It is a general dis
cussion on the clause and he is not 
speaking on any amendment.

Shri Tyagi: It must pertain to the 
subject of tho clause under discussion.

Mr. Chairman: Perhaps he is trying 
to establish some connection.

Shri Hussain Imam: I was mention
ing that you are taking large income 
from companies as such; and the pro
tection of the companies is your duty. 
Today a meeting is being held through 
which a jute company is being for
ced, by cornering of shares, to lease 
out the company to another company 
under the same directorate. The other 
company has got no managing agents 
but a group of managing directors. 
The company is being forced—in spite: 
of the managing agents’ best efforts, 
because the others have been able to 
corner the shares—to lease out the: 
company at a sum less than the iast 
year’s income. A very well k:iown 
company of Bombay has had its 
managing agents discharged practical
ly due to cornering activities. I only 
wish to draw the attention of the 
Finance Minister to the fact that con
ditions of company administration are 
getting from bad to worse and Gov
ernment seems to be content with 
taking its pound of flesh in the shape- 
of income-tax and doing nothing to 
protect the interests of the L-hare- 
holdersT I therefore appeal to the 
Finance Minister to do something im
mediately to save the companies and 
their good managing agents and stop 
the bad managing agents from taking 
possession of companies to :he detri
ment of the shareholders.
• Shri T. T. Krishnamachari: (Mad

ras): I have only one narrow
point to make and that is with re
ference to sub-clause (4) of clause 2 
and the objection raised by my hon. 
friend Dr. Deshmukh. Before I meet 
that point I would like to say that I 
am very happy that the Select Com
mittee has thought fit to distinguish 
between a mutual company and a
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shareholders’ company in the matter 
of the rebate to be given on Income- 
tax. I think that is as it should 
because the whole question of the in
come of an insurance company is 
arrived at by the valuation of its as; 
sets and the surplus resulting there
from. Ordinarily the surplus of an 
insurance company comes from the 
fact that the premium which a person 
who insures pays is loaded by what 
is called bonus loading. The money 
is collected from the person who in
sures and there may be other inciden
tal funds on account of investment, 
so much so that there is a certain 
amount of surplus when the valuatun 
is made. If it happens the entire sur
plus goes to the benefit of" the person 
who insures. I would join with Dr. 
Deshmukh in pleading with the Fi
nance Minister that the rebate should 
be two annas and not reduced to U 
annas. But since it happens that a 
portion of the surplus goes to the 
shareholders, for what purpose 1 do 
not know, but that is the practice and 
that is the main reason why the Taxa
tion Investi.ffation Commission hns re
commended that the insurance com
pany need not be given special treat- ' 
ment, because what is really intended 
to be a sort of encouragement to ihe 
person who insures, at any rate a 
part of it, is being diverted Cor the 
benefit of the shareholder, who oth'er- 
wise gets his dividend also...

Dr. Deshmukh: The share of the 
shareholders in the profits is «o sirell.

Shri T. T. Krishnamachari: The
benefit may be ten per cent, of the
surplus but if it happens that the
share-holding of the company is Rs. 
80.000—as I know the case of one com
pany—and ,the amount of business it 
does runs to several crores, and like
wise the funds at its disposal run to 
several crores, the shareholder gets
no doubt the ten per cent, out of the 
surplus that is actually earned Ly Ihe 
bonus-loading on the insurance pre
mium.

1 might in all humility mention that 
I am familiar with this question and 
therefore I think that if any rebate is 
given at all to shareholders concerns, 
it is an ex-gratia rebate and there is 
no justification for it, unless 
these companies are going to mutualise 
so that the person who insures would 
be beneffted entirely. As it is, it is an 
ex-gratia payment and if a moiety of 
the U^^annas goes to the shareholders 
It is not justified under the circumstan
ces. The differentiation that the 
Select Committee has made, which I 
believe the Finance Minister has ac
cepted, IS a proper one. Any future

amendment of the Concession to Insu
rance companies should proceed on 
these lines rather than take a retro
grade step of treating ail companies^ 
mutual and share-holding, alike.

11 AJVL

I therefore oppose the prop.^sition 
put forward by Dr. Deshmukh though 
he has not put it in the form of an 
amendment.
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f  f ¥ :

“We think, however, that the 
immediate application of the full 
Indian rates in areas in which in
come-tax is not now levied or in 
which the rates are low, will gi\^ 
rise to difficult problems both to 
the Governments and to private
interests.”
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(English translation of the above • 
speech)

Shri Bhatt (Bombay): In spite of 
the fact that there is no necessity of 
speaking much on this subject, I would 
like to draw the attention of the hon.

Minister to a few facts. The Centre 
gives protection to the backward 
tribes and undeveloped States and 
areas as in the same way, protection 
is also plrovided to the industries. In 
1948-49 the Krishnamachari Commit
tee had recommended not» to ; ut any 
more burden on these integrated 
States as they were already overbiir- 
dened. With this view they had re
commended:

“We think, however, that the 
immediate application of the full 
Indian rates in areas in which in
come-tax is not now levied or in 
which the rates are low, will 
give rise to difficult problems both 
to the Government and to private 
interests.”
That is what they had recommen

ded. The hon. Minister of Finance 
quite understands what these recom
mendations, which have been accept
ed by the Government, mean. As my 
friend Shri Sarwate said, at that time 
any proposal to levy a surcharge was 
beyond imagination. But now such . 

•a surcharge is being proposed to be 
levied so that the Centre’s funds may 
continue to grow and other schemes 
that are to be taken up by the Centre 
may also continue to be properly im
plemented. Taking into considera
tions the spirit and not the letter, be
hind the provision of this surcharge,
I feel that the hon. Minister of Fi
nance will be liberal enough to see 
that relief is given to these backward 
areas. I think it will not be difficult 
for him to do.

I do not wish to argue any more. 
But I would once again like to urge 
upon him that it is an ordinary thing 
for him to do so. It is a question in
volving no more than sixty lo seventy 
lacs of rupees. If he is just kind 
enough to take it into consideration 
with a view to encouraging and heart
ening them, their burden will be 
lightened and tRe sense with which 
the report has been submitted will 
also be duly appreciated. Having 
submitted so much, I take the oppor
tunity of requesting the hon. Minister 
of Finance to pay his early attention 
to this fact and, if possible, provide 
them with relief.

Shri C. D. Deshmukh: All the argu
ments tlmt have been advanced hw 
Shri SarWate have reaUy na bearing 
on this problem as to whether we 
should continue with this proposal to 
levy a surcharge on the people in 
Part B States. If the validity of those 
arguments were to be accepted, then 
none of these taxation measures 
should apply to them, not even the 
surcharge on import duties. That is
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to say, the proposition is that be
cause they believe that they are 
handicapped by the financial r,ettle- 
ment and so on, there should be a dis
crimination in their favour from the 
rest of the States of India. That I 
think is a very wrong approach to the 

. problem. The thesis of this Budget 
is that leaving other things as they 
are, for development purposes the 
people of the country ought to bear 
certain additional burdens principally 
for development projects and so on. 
and it would not do to concede the 
proposition that in one-third of the 
country people should be exempted 
from this particular sacrifice. That 
sacrifice in itself is a very moderate 
one, namely, five per cent, surcharge 
on the income-tax; and the iiicome- 
tax payable by the people in ihe Part 
B States is In many cases at power 
levels than what is payable by peo
ple in the rest of the Union. There
fore, to that extent the fact that they 
have to pay customs duties over a 
certain period of time has already 
been taken into consideration. In 
other words, we cannot consider here 
the general validity of the financial 
arrangements made with Part B iJtates 
in deciding whether they should or 
should not be subject to the five per 
cent, surcharge. So I regret vei;y 
much that I am not able to nccept his 
amendment.

Similar remarks apply to the obser
vations made by Shri Gokulbhai 
Bhatt. If there are certain factors to 
be taken into consideration, especial
ly the backwardness ofjhese areas, 
then I think they ought to be taken 
into consideration in the financial 
settlements that are being negotiated— 
some of them have already been made 
—with many of these States. Consi
derations like those that he has ad
vanced would be valid there but I do 
not think they are valid in considering 
the effect of clause 2.

Then I come to Dr. Panjabrao Desh- 
mukh’s observations. In part they 
have already been answered by Shri 
Krishnamachari. The proposal in the 
Finance Bill has been criticised on 
two grounds: one, that the other pro
posals of the Income-tax- Investigation 
Commission to reduce the taxation on 
life insurance companies have not been 
implemented, and secondly, that the 
reduction in the rebate is in excess of 
what is warranted by the Commis
sion’s recommendation. As regards 
the first criticism, the House is aware 
that it is our intention to bring for
ward an Income-tax (Amendment) 
Bill, and although I am not at liber
ty to give out the probable contents 
of that BiU before it is introduced, 
the hon. Member would probably be 
78 PSD

justified in expecting that some at
tempt will be made to implement the 
remaining recommendations of the 
Commission through that Bill rather 
than here.

Shri Sondhi (Punjab): Why increase
the taxation on insurance companies?

Shri C. D. Deshmukh: There, are
two different kinds of reliefs. There 
are some kinds of reliefs which might 
be provided for in the Income-tax

• (Amendment) BiU.
The other criticism is also not justi

fied. I have got here certain elaborate 
calculations. I  do not know v/hether 
T should go into them, but the result 
is that what we are doing today more 
or less leaves the insurance companies 
where they are. The Commission's 
recommendation was that the rebate 
of two annas in the rupee should be 
withdrawn in respect of the portion 
distributed as dividend, that is m res
pect of Rs. ten which is the amount to 
be distributed as dividends on a sur
plus of Rs. 100. Therefore it is cur 
duty to assess the rebate so that we 
get back twenty, annas. As the assess
able income is Rs. 40 the effect Is the 
same as if the rebate on super-tax on 
the assessable income of Rs. 40 is re
duced , by half an anna, and mat is 
what is proposed in the Finance BiU 
I have got the detailed calcul-^tions 
here and I shall be able to satisfy the 
hon. Member that the insurance com
panies are more or less left fn the 
situation in which they would have 
been before.

Dr. Deshmakh: They are in need of 
certain assistance at the moment.

Shri C. D. Deshmnkh: WeU, that I 
have not denied. As I said there are 
certain other measures which are 
contemplated and which v̂ill be 
brought forward before the House in 
due course.

Then I come to the speech made by 
Mr. Hussain Imam. He refuses to 
pay any consideration to the argu
ments advanced by me from time to 
tune and keeps on repeating what he 
has said before. He has also the ha
bit of saying that the House feels 
strongly in favour of whatever he has 
to urge......

Shri Hussain Imam: Not always—
on some points.

Sliri C. D. Deshmukh: He is the
best judge of what he feels, I cannot 
correct his own impressions. I  think 
one has to be conservative in ^naking 
estimates of duties like the jute export 
duty. Even now, as 1 said in the 
course of the speech I made just now.
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[Shri C. D. Deshmukh] 
there has been a certain reduction in 
the purchase made in certain countries 
of our raw jute manufactures and if the 
international situation is likely to re
flect itself in revenue estimates m ^e 
conspicuously, it is ui export duties of 
inis kind. In anv case, whether the 
requirements of this “particular year 
warrant taxation or not is a point 
wnich I have dealt with at some length 
in the course of my speech and I do  ̂
not think it will serve any useful pur- ' 
pose if I were to traverse tne .same 
ground once again. Another instance 
of Mr. Hussain Imam’s disregard of 

' What is said is furnished by what he 
said in our keeping mum in regard 
to the disclosure of the assessees who 
have been assessed for concealed in
comes by the Income-Tax Investigation 
Commission. The whole of that point 
was gone through in the course 
the debate on the extension of th6 
period for the Commission and I gave 
reasons. Those reasons may not ap
peal to Mr. Hussain Imam, out they 
are there and we as revenue collec
tors fee] that it might produce im- 
favourable consequences on ihe collec
tions that we may be able to make 
through the operations of the Com
mission if we adopt the course that 
he has suggested.

Shri Syamnandan Sahaya (Bihar): Is 
there nothing in some reports of (Jov. 
ernment where the names of the per
sons from whom taxes are ."olif' ted 
are published? What is the secrecy?

Shri C. D. Deshmukh: There is such 
G ining as section 54 of the Incomtv 
Tax Act unfortunately, and under it 
we are not at liberty to disclose ihe 
names. There is the provision m the 
Taxation on Income (Investigation 
Commission) Act, with regard to the 
noiding of open sessions in certain 
rases, but it is not for the -xecutive 
to suggest to this Commission presid- 
ea over by an eminent judge as to 
wnat procedure they should adopt 
within the limits of the law ander 
wnicii they are operating. It may be 
thai in certain cases they m)!?ht still 
decide to operate under that p^irtlciilar 
provision, in which case I take it that 
the Dublic will know what »s being 
done, but as a general proposition I am 
reluctant to accept the suggestion that 
Government should start! publishing 
the names of persons who pay income
do concede the validity of the point 
that Mr. Hussain Imam has made that 
sometimes the shareholders are left 
m thp dark. That again is a point 
whieh I think we shall be able to 
tax or fail to pay income-tax or who 
are oenalised because they nave sup
pressed this or that information. I

take care of in the Bill which we gire 
trying to draw up for the amendment 
of the income-tax law. We shall try to 
find out some means of passing on to 
the shareholders the knowledge that is 
essenual for their purpose. I'hat is 
not a promise.

Shri Hussain Imam: At least ycu 
are convinced.

Shri C. D. Deshmukh: I think some
thing has to be done. I do believe 
:nai a shareholder sometimes gets a 
raw deal. The hon. Member is a 
memoer of that Committee investi
gating company law, and indeed I 
think he is a bit premature in putting 
forward these criticisms here, be
cause we are awaiting all his cinsi- 
aered and mature recommendations 
aixer the Committee as a whole have 
considered these matters. ^

Shri Hussain Imam: I am just giv
ing information that we get by per
sonal knowledge or from the papers.

Shri C. D. Deshmukh: It may be
That the expert committee may have 
some observations to make and if they 
also find themselves in agreement 
•vvith the views expressed by Mr. 
Hussain Imam, then that certainly 
will reinforce his recommenfl.’ 
for the consideration of Government. 
I believe that those are all the points 
that have been raised.

^  ^  ^

m m

^  TO" ^  ^

^  ^  ^  

t  ?
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qr ^

3ft ^  ^  ^  ^

^
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. ^  snr. ^5^ : 3m ^ ywRwr ^  
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[Capt. A. p. Singh (Vindhya Pra
desh): In view of the fact that the 
hon. Minister of Finance wants the 
taxes to be imposed on the basis of 
complete equality, may I ask why such 
an equality is not being taken into 
consideration inasmuch as the political 
rights of the people are concerned 
and why no equal rights are pro\dd- 
ed to Part C states too when they are 
required to pay equal taxes?

Shri C. D. Deshmukh: The subject 
under consideration covers only 
financial equality and so far as other 
things are concerned, they may be 
considered at some other place and 
on some other occasion.

Shri J. R. Kapoor: You have opened 
the path of equality.]

Shri Sarwate: On a poiat of clari
fication. May I know from the hon. 
Minister whether tiie rates which 
have been given in the Part B States 
Order, 1950, would continue this year?

Shri C. D. Deshmukh: There is no 
intention to make any change in the 
basic structure as it is applicable 
either by the last arrangement or by 
special orders that are issued with re
gard to income-tax in Part B States.

Pandit Thakur Das Bhargava (Pun
jab): Since the Schedules form part 
of clause 2, may I suggest that we 
take up the amendments to the 
Schedules now?

Mr. Chairman: The Schedules v/iU 
come in their own course. Does Mr. 
Sarwate want to press his amendment?

Shri Sarwate: I beg leave of the 
House to withdraw it.

The amendment was, by leave 
withdrawn.

Mr. Chairman: The question is: 
“That clause 2 stand part of the 

Bill.”
The motion was adopted.

Clause 2. was added to the Bill 
Clause 3.— (Amendment of section 

17, Act X I of 1922)
Shri Jhunjhunwala: I beg to ir*ove:

In clause 3, in clause (b) of 
the proposed sub-section (1) of 
section 17 of the Income-tax Act,
1922, for “applicable in the case 
of an individual to the slab next 
to the slab exempt from super
tax, or the super-tax” substitute 
“ of six annas in the rupee” .

Mr. Chairmanr Is the hon. Ministei 
accepting the amendment?

Shri C. D. Deshmukh: No, Madam. 
But I would like to explain the situa
tion. So, let him make his speech.

Shri Jhunjhunwala: I am somewhat 
at a disadvantage because the hon. 
Minister has not told us at any stage 
the reason which has led him to pro
pose the amendment to give relief to 
non-resident assessees. I shall give 
the House the reasons for moving my 
amendment. In my opinion, there 
can be only two reasons for the hon. 
Minister’s action. One is that these 
assessees while filing their returns do 
not show their world income. There
fore the hon. the Finance Minister has 
thought it fit to rope in those asses
sees by realising at least some amount 
from them. As I had stated in my 
speech when I was speaking on the 
Finance Bill when it was being sent 
to the Select Committee, the amend
ment which the hon. Minister has 
brought is that so far as the dis
tinction regarding the charge of in
come-tax between the British non
residents and the other foreign non
residents is concerned, that has been 
done away. With and both the British 
non-resident assessees and the non- 
British non-resident assessees have 
been placed on the same footing. This 
is regarding income-tax and is only in 
the fitness of things: I welcome

Now, the other question is regard
ing super-tax. As I said before, these 
assessees have been up tiU now evad
ing payment of super-tax and the hon. 
the Finance Minister has thought it 
fit to rope in these assessees, by mak
ing it compulsory to pay the super
tax applicable in the case of an indi
vidual next to the slab e;xempt from 
income-tax. This figure comes to 
three annas in a rupee.

The other alternative which the 
hon. the Finance Minister has given 
to these assessees is that if they show 
their world income in that case it will 
be permissible to the assessees to 
make a choice as to whether 
they will pay the minimum 
super-L'?x nr the super-tax as will 
be applicable to the world income. In 
that spe3ch of mine, I had pointed out 
to the House that the assessee will 
never choose such tax which will be 
higher. He will always choose the 
lower tax. As such, I had pointed 
out that if the Indian income of such 
an assessee is Rs. 50,000 and his other 
world income is two lakhs imd 
both combined his world income 
comes to Rs. 2,50,000, in that case in 
the payment of income-tax there will 
be a diflerence of about Rs. 11,500. I f
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[Shri Jhunjhunwala] 
he will have to pay on the basis ap
plicable to the world income, he will 
have to pay Rs. 11,500 more and if he 
chooses the other alternative which 
has been given to him to choose, that 
is the minimum super-tax of three 
annas, in that case he will have to 
pay Rs. 11,500 less. Certainly, as an 
assessee, he will choose to pay the 
lesser amount.

Now, my amendment to this is that 
ill place of three annas it should be 
raised to six annas, so that we can 
get something more. Here it is that
i  wanted to know—and I want to 
know now—from the hon. the Finance 
Minister as to what his intention is— 
whether he wants to give relief to 
such assessees, or to take from them 
as much income-tax, not exceeding the 
super-tax realisable under the pre
sent law made by the British Gov
ernment which was made applicable 
to them then and which is applicable 
to them even now. If the intention 
is to realise from them the amount of 
tax which they are liable to pay un
der the existing law, in that case I 
would suggest that the figures three 
annas in a rupee should be raised to 
six -annas. My reasons for this in
crease is that in that case while sub
mitting their world income when they 
will have an opportunity of choosing 
between the two, if the rate of six 
annas is more, that is, if they will 
have to pay more under the rate of 
six annas, they will have the choice 
to pay the income-tax under the ex
isting law and we shall get the tax 
which is really realisable from them 
under the existing law. But the hon. 
the Finance Minister does not accept 
my proposal. I am really at a loss to 
understand why he does not. We are 
not charging him more. We are 
giving him the option to choose bet
ween the two. For his introducing 
this amendment the only other con
clusion to which I can arrive at is 
that he is either giving them relief or 
giving them some concession. I have 
my own ideas as to why he is giving 
this concession. It is for this reason 
that I wanted to know in the very 
beginning as to why the hon. the Fi
nance Minister had introduced this 
amendment. Presumably it is to at
tract foreign capital. If it is to give 
concessions, then the hon. Mijiister 
should have told the House and told 
us as to what has led him to give 
that concession, what it is that we 
are going to get in return for this 
concession and for this relief which 
we are giving to these assessees. I f  it 
IS not that, in that case I would like 
to know from the hon. Minister why 
he is not prepared to accept my

amendment of six annas. As I have 
said before, by introducing this 
amendment we are not charging them 
more. We are giving them a choice. 
It will be for them to choose whether 
they want to pay according to the ap
plicability of the world income or the 
applicability of the slab system. We 
are not doing any injustice to them.

As a matter of fact, I should have 
plicability of the world income or the 
be eight annas six pies, but when I 
thought that the hon. the Finance 
Minister will be reluctant to accept 
even six annas I did not propose eight 
annas six pies. In respect of the loss 
which we shall incur by the introduc
tion of this amendment, as I said in 
the beginning, the proper figure can
not be arrived at. If it can be found, 
it is by the Finance Minister and his 
Department. But from whatever I 
have heard and from whatever I 
have come to know after consultation 
with persons who are connected with 
the Income-tax matters, the loss in 
revenue which we shall incur in this 
will be to the extent of about l i  to 
two crores of rupees. But, as I have 
said, I  cannot vouch about this figure. 
Therefore, so far as the first point is 
concerned I shall request hon. Mem
bers to consider as to what can be the 
difficulty in the way of accepting this 
amendment of mine. This is a very 
fair amendment. We do not want to 
charge anjdihing more from them. We 
are giving them the choice: either you 
pay what 'is reasonably due from you 
under the existing law, or it may be 
the other thing. So this is very fair 
and I would request the hon. Members 
of the House to give their due consi
deration to it and to say while voting 
as to what is reasonable.

Then there is the other point, that 
is of giving a concession to the non
resident assessees. That, as stated 
before, I presume, is for inviting 
foreign capital. That may be one of 
the reasons for giving this relief. But 
this is a background which I have not 
been able to understand up till now. 
This is not only an isolated instance. 
There are many instances in which we 
go and give relief, give concessions in 
advance, in the hope that something 
will be done for us. But the result is 
that they do not do it. 1 do not for a 
moment question the honesty or the 
good intentions of those who think 
like that. They are fuUy justified in 
thinking like that, according to their 
background. But the results have 
proved otherwise. I had introduced a 
similar amendment regarding the 
sterling and dollar companies—on 
miper-tax. Here I would request those 
hon. Members who may think that I
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am rubbing this point again and again 
to take a charitable view of my doing 
so, as I am opposed to the background 
of the policy followed, that is, of going 
away in the hope of getting something 
which is not materialised, and second
ly, because this involves more or less 
a sum of five or six crores of rupees 
from them, and that means a great 
thing to a poor country like ours. My 
Dbject in bringing that matter in is......

Mr. ChairmanrMay I know which is 
that similar amendment? May I 
suggest that the hon. Member has made 
his point quite clear and if he gives an 
opportunity to the hon. Minister he 
may like to clear up the matter, so 
that some of the conclusions which he 
is arriving at may be cleared up?

Shri Jhunjhunwala: As I said in the 
very beginning, I wanted to know from 
the hon. the Finance Minister as to 
what the background for this is and as 
to why he has brought an amendment 
of this nature.

Mr. Chairman: But he has not been 
given an opportunity as yet to explain.

Shri Jhu^hunwala: He should have 
explained in his reply to the speech 
which I had made. As such I have 
simply to proceed on guess-work. 
After all, if you give me an opportunity 
of giving a reply to the statement he 
may make, in that case I can stop here. 
Otherwise I should have the oppor
tunity of explaining to the House as 
to what the background is and whether 
we are getting any return by this. 
If I am convinced by the reply of the 
hon. Minister that we give this con
cession and in return we get this, that 
will give me a consolation that the 
amendment which I am proposing is 
wrong and that we are getting a 
greater thing in return. But as I shall 
not be having any other opportunity 
of explaining my point of view. I am 
taking this opportunity. If the hbn. 
Minister had given.........

Mr. Chairman: ivly complaint is that 
the hon. Member should not repeat— 
not that I want to deny an opportunity 
to the hon. Member to explain his point 
fully. He is at perfect liberty to ex
plain his point at any length.

Shri Jhimjbunwala: I have not re
peated a single thing. But I was 
pomting out this anomaly, that we 
have lost five or six crores of rupees 
m the hone that we shall get foreign 
capital. But we are not getting any 
foreign capital, and we are losing our 
tax. As I was saying, I would request 
hon. Members to be charitable to me 
when I am bringing that point. When 

amendment it was said 
 ̂ position to 

realise the super-tax. that the .share

holders are not filing their returns and 
therefore we are not getting our super
tax and that it is for this reason that 
we are removing that clause and that 
in exchange we are putting one anna 
more in the corporation tax, and that 
thereby we shall get something in re
turn. The same- argument was given 
by the then Finance Minister at that 
time, that we want to rope in those 
assessees who do not file their returns. 
But if it is our intention that we should 
try to get as much income-tax as is 
reasonably due from them under the 
law which was made by the British 
Government, I would say that we 
should take the strictest measures to 
get their returns. I f in place of one 
anna we had put in three annas or 
four annas, then it would have shown 
them the way and we could have got 
more tax from them and they would 
have been taught to file their retime 
and give us the actual, reasoname 
amount which was. legally due from 
them. As I said, we do not want to 
charge them mor#»: we want to charge 
what is just actually due from them.

Now I come to the question of con
cession. At the outset I might say 
that I shall give them as much 
concession as they want, if at all they 
bring their foreign capital, if at all they 
can meet the demands of our country. 
Not only this concession, but I shall 
go to the limit of requesting the 
Finance Minister and the House that 
even if we have to exempt them from 
all taxes we shall do it, provided they 
meet our requirements, provided they 
start the industries which are so badly 
required in our country. Let us make 
a sort of arrangement with them for 
a particular industry or for particular 
things—“you start this industry and 
we shall exempt you from such and 
such taxes” . I have no objection to 
that but we simply go on giving them 
concessions and in the end we do not 
get anything. You might have seen 
that in the case of jute export as a 
philanthropic move— t̂hat is what the 
hon. Commerce Minister himself said— 
we directioned our jute at a low rate 
to them apart from the black-market
ing done by our own people. As I said 
we directioned our jute' at a lower 
price and thereby we lost Rs. 100 
crores. We directioned these things to 
the Americans. In what hope, I do not 
know. When the officials of the Gov
ernment went to Calcutta and they 
consulted some people, they were 
asked: “Why are you doing like that? 
Qur country can get more money” . 
And the reply that they got from the 
officials was: “There is some higher
politics involved in it.............”

Mr. Chairman: May I know whether 
the hon. Member is speaking on the
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[Mr, Chairman]
amendment? If he is speaking on this 
amendment, I think the scope of the 
discussion is limited to the amendment.

Shri Jhunjhunwala: I am speaking 
exactly on the amendment and not a 
point outside it, here or there.

Shri Tyagi: May I know if the hon. 
Member has moved his amendment or 
he is only making remarks on it?

Shri Jhunjhunwala: I f the hon. 
Minister has heard me, I have moved 
my amendment and I have explained 
what my amendment is and I have also 
explained the background which has 
led the hon. Minister......

Mr. Chairman: I am afraid he is 
going into broader questions and the 
whole aspect of this subject. His 
s<Wpe is limited only to the wording of 
this amendment. ,

Shri J. R, Kapoor: Perhaps the
absent-mindedness of the Treasury 
Benches is inducing him to emphasize 
his point. My hon. friend the Minister 
of State does not know whether he has 
moved his amendment or not.

Shri C. D. Deshmukh: The hon. 
Member has been speaking so long that 
one has failed to notice whether he did 
move his amendment or not. It was 
such a long time.

Shri Jhunjhunwala: That is unfor
tunate but I have to place my point. 
What I want to bring to the notice of 
this House is that we are giving the 
non-resident foreigner concessions but 
when our time comes and when we are 
starving for food, the U.S.A. whom we 
gave Rs. 100 crores by way of contri
bution in the price of jute for higher 
politics, they are now humiliating us 
by asking us so many questions when 
we are in need so badly of food grains 
which they will prefer to burn because 
of so much surplus rather than give us 
and this is the result of our misplaced 
philanthropy. If we had charged 
proper price for our jute goods this 
question of begging Americans would 
not have arisen.

Shri Sondhi: Is that also in the 
amendment?

 ̂ Mr. Chairman: I do not like any 
mterruptions because we have to get 
tlirough a large volume of work.

Shri Sondhi: He is talking of
Americans. Where do they come in?

^  Hon. Member: It comes, 
quite relevant. It is

Shri Jhunjhunwala: What I was say
ing is that before this amendment is 
rejected, I would request hon. Members 
not to give me permission to withdraw 
my amendment, unless all the hon. 
Members are convinced that by fore
going this concession either we are 
getting something or we are getting a 
higher amount of tax under the present 
law.

Mr. Chairman: Amendment moved:
In clause 3, in clause (b) of the 

proposed sub-section (1) of section 17 
of the Income-tax Act, 1922, for “appli
cable in the case of an individual to 
the slab next to the slab exempt from 
super-tax, or the super-tax” substitute 
“of six annas in the rupee” .

Shri C. D. Deshmukh: I must make 
it clear at the outset that I oppose this 
amendment. The hon. Member has 
made some calculations in regard to 
the possible loss based on some con
versations he is supposed to have had 
with some personnel of the Income-tax 
Department. I do not know whom he 
has been interviewing but if he had 
told me that he intended to do that......

Shri Jhunjhunwala: I did not say 
‘ the Income-tax Department’ but the 
high placed Income-tax practitioners 
who are conversant with the income- 
tax business both inside as well as out
side.

Shri C. D. Deshmukh: If it is the
Income-tax practitioners, I think he 
went to the wrong place. If he had 
asked for my advice, I would have 
asked him to see the Chairman of the 
Central Board of Revenue or my hon. 
colleague and the House might have 
been spared a great deal of this eloqu
ence. (Interruption) I am only saying 
that he must not base his arguments 
on consulting somebody who has 
nothing to do with framing of these 
estimates.

Shri Jhunjhunwala: I have discussed 
this with important sources and have 
placed the matter before the House. 
In the absence of any assistance from 
the Income-tax Department to get the 
figures by such questions î i Parliament 
resulting in reply that figures are not 
easily available we have to try to get 
from and rely on such sources and 
responsible persons as are available to 
us and these informations come out 
approximately true. It is now for the 
hon. Minister to say as to what the 
actual loss is.

Shri C. D. Deshmukh: I only suggest
ed. a better source. I would now like 
to go into the details of this rather 
complicated technical matter. I will 
first deal with the existing basis of the
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liability of a non-resident to income- 
tax. At present a non-resident British 
subject is liable to income-tax on his 
Indian income at the rate applicable 
to his world income and any other non
resident is liable to income-tax at the 
maximum or standard rate. All non
residents, whether British subjects or 
not, are liable to super-tax on their 
Indian income at the rate applicable 
to their world income. This • is the 
position in law. But in fact* the 
position is as follows:

A non-resident can be assessed direct 
but being outside India we are not in 
a position to enforce the law rigidly 
except with his goodwill and co-opera
tion or he can be assessed through an 
agent in India but the agent can only 
know the income which the non
resident receives through that agent. 
The agent himself cinnot know the 
non-resident’s world income. By and 
large a recovery of tax from a non
resident is made by deductions of tax 
at source, that is to say, taxation at 
source. Whenever a person makes a 
payment to a non-resident, that is in 
the way of interest, royalty etc., he is 
required to deduct income-tax at 
source at the maximum rate, that is 
four annas in the rupee or 25 per cent. 
Otherwise the amount paid may not be 
allowed to him as a deduction in his 
own assessment or he may be treated 
as an agent of a non-resident. So to 
avoid this situation, he deducts income- 
tax at 25 per cent. If the amount paid 
by him exceeds Rs. 25.000, then he is 
required to deduct super-tax also with 
reference only to the amount paid by 
him as he cannot know either the non
resident’s world income or any other 
Indian incomes of the non-resident. I 
notice. Madam, that the hon. Member 
is not listening at aU.

Mr. Chairman: Will the hon. Member 
listen to the remark made by the 
Finance Minister? The hon. Member 
asked for an explanation but he is not 
now listening to it.

Shri Sondhi: That was his grouse 
with you also. He is only reciprocat
ing that-

Shri C. D. Deshmukh: Taxation at
the source occurs in the case of share
holders of a company in respect of 
dividends paid by a company distribut
ing. dividends in India. The Income- 
tax, but not Super-tax which is a 
Corporation tax. which is paid by a 
company appropriate to the dividend is 
regarded under the law to have been 
paid by a share-holder. As regards 
Super-tax, the dividend paying com
pany will deduct the Super tax from 
the dividend only if the amount is in 
excess of Rs. 25,000. The upshot of

the whole is that though in law a non
resident is liable to be charged on the 
basis of his world income, in fact, we 
recover tax practically with reference 
to his Indian income by deduction br 
taxation at source, and a large number 
of non-residents paid Income-tax only 
at the maximum rate of 25 per cent., 
and with the surcharge the rate will 
be 26 25 per cent The average rate 
of 26 per cent, is reached on earned 
income of about Rs. 40,000 and on un
earned income of about Rs. 36,000. 
Non-resident British subjects, whose 
Vvorld income was less than Rs. 36,000 
could apply for and obtain a refund 
of the Income-tax paid at source. We 
naturaUy did not hear of persons with 
income exceeding Rs. 36,000.

Coming to the proposed provision, 
the maximum rate of Income-tax of 
25 per cent, plus a flat rate of Super
tax of three annas plus a surcharge of 
five per cent, brings the flat rate to 
nearly 46 per cent. This flat rate of 
46 per cent, is reached at the level of 
about Rs. 80,000. The effect is that 
a large majority of investors receiving 
interest, dividends or other chargeable 
income, who had not been claiming 
refund on the basis of their world 
income will be made to pay some 
additional tax. and persons with a 
world income higher than Rs. 80,000 
naturally will not come to our know
ledge and myy escape some Super
tax. That is no worse than the state 
of affairs today. But, if their Indian 
income is higher than Rs. 75,000, that 
is to say, if they are beyond this 
group of Rs. 36,000 to 75,000. then, they 
will pay Super-tax at the slab rates and 
pay a higher amount than the Super
tax at the flat rate of three annas. 
Therefore, on the whole, our estimate 
is that the proposed provision will 
bring under full charge a large class 
of non-residents who derive income in 
India and who were escaping with 
light Income-tax only at the maximum 
rate. Therefore, far from there beii^ 
a loss, there is likely to be a gain in 
revenue. This is what the proposed 
provision in the Bill seeks to achieve. 
Logically speaking, the same result 
could be achieved obviously by putting 
a higher surcharge as a f\at rate. But, 
then, there is the possibility of a great 
many people looking at the thing 
somewhat irrationally and deciding to 
get out of Indian investments. After 
all, it must be remembered that all this 
is deducted at the source, and that 
every man who has paid a tax wili 
have to send an application for a 
refund and would have to establish a 
case and may have to wait for years. 
Therefore, many of them might decide 
not to have anj^ing to do with Indian 
investment. I myself feel that that It 
a real danger and therefore in the
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[Shri C. D. Deshmukh] 
year in which we are trying to effect 
some improvement on the existing 
situation, I think it is our duty to 
exercise a certain amount of restraint 
It has been represented to me that 
even the present proposal will lead to 
a certain amount of dis-investment. I 
do not know. I believe that it is 
moderate and that it should not. But, 
we shall have to watch the course of 
events. That is all that there is with 
regard to the background of this 
proposal.

Shri Jhunjhunwala has made certain 
calculations. But, those calculations 
are theoretical. He gave an instance 
of a non-resident having an Indian 
income of Rs. 50,000 and a world 
income of two lakhs, with a total in
come of 2i lakhs. Before I go forward, 
as a parenthesis, I might say that I 
could not answer him because I did 
not have the time to reply last time 
when he made these observations. As 
you are aware, I am only given an 
hour or so to reply to about 20 speeches 
of 15 minutes each, each of them con
taining an accusation.

Shri Kamath (Madhya Pradesh): 
Bach of them?

Shri C. D. Deshmukh: Most of them; 
though intersi>ersed with compli
ments, bulk of it is accusation. It is 
quite impossible to deal with them 
in the short time at my disposal. 
Otherwise, I should have made 
reference to this in the course of 
my speech.

To resume, at flat rates, this man 
with an Indian income of 50,000 and a 
world income of Rs. two lakhs, with 
a total income of Rs. 2i lakhs, he will 
pay Rs. 21,875 plus surcharge of one- 
twentieth, a total of Rs. 22,968 as 
against a tax of 69 per cent, that is to 
^ay, Rs. 34,500, payable at the rate 
applicable to 2i lakhs. In theory it is 
correct. On the existing basis, Super
tax would have been deducted at the 
source on a dividend of Rs. 50,000. On 
this basis, he will have paid Income- 
tax, Super-tax and surcharge amount
ing to Rs. 16,496 only. In other words, 
in such cases what we really get is 
Rs. 16,496. We have no means of 
getting at the additional income. The 
Department would have never come to 
know of the foreign income of two 
lakhs. So, while Mr. Jhunjhunwala 
thinks that we are losing a tax of 
Rs. 11,000 in such cases, we maintain 
that we practically gain the difference 
between 22,968 and 16,496, that is 
Rs. 6,500.

Shri Jhanjhnnwala: This is on the 
presumption that they do not get a

return of their world income. You 
may compel them to give a return and 
make them pay higher, though not to 
the extent as is reasonably due from 
them.

Shri C. D. Deshmukh: The other 
point is, in compelling them to pay a 
higher tax, you get into the danger of 
scaring away all possible and actual 
investors. Anj^way, these are the con
siderations that have appealed to us 
and I have put them before the House.

I repeat that I am not able to 
accept the amendment moved by Mr. . 
Jhunjhunwala.

Mr. Chairman: May I know whether 
the hon. Member is satisfied or he is 
pressing his amendment?

Shri Jhunjhunwala: I f the House
gives leave, I shall withdraw the 
amendment.

The amendment was, by leave, 
with drawn.

Mr. Chairman: The question is:
“That clause 3 stand part of the

Bill.”

The motion was adopted.

Clause 1— {Amendment of Act I of 
1944 etc.)

Shri Tyagi: I want to make one 
request. In view of the pressing de
mands from hooka smokers and a 
majority of Members of the House, we 
are inclined to agree to reduce the 
duty on hooka tobacco from seven 
annas to six annas. This pertains to 
clause 7.

Shri Kamath: Did the hon. Minister 
say that a majority of the Members 
are hooka smokers?

Mr. Chairman: When one hon.
Member is on his legs, he should not 
be interrupted thus.

Shri Kamath: He was not distinctly 
audible.

Shri Tyagi: I am afraid the guillotine 
may be applied at one o’clock and we 
may not be able to reach this clause. 
Again, there is another amendment.
If the House accepts this reduction of 
duty from seven annas to six annas on 
hooka tobacco, we have to refimd the 
higher duty we have collected already. 
So, my hon. and senior colleague has 
given notice of another amendment en
abling Government to refund the 
excess duty we have already collected.
I therefore submit that if the House 
agrees, clause 7 may be taken up first.

Shri Sidhva (Madhya Pradesh): Why 
return? Do not refimd anjrthing.
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Mr. Chairmaii: May I know whether 
it is the desire of the House to take up 
clause 7 in preference to other clauses?

Hon. Members: Yes.
Shri Sondhi: No refund.

12 N oon.
Shri Tyagi: What I said includes 

chewing tobacco also.

Mr. Chairman: Then I take it that is 
agreed to take up clause 7 now. There 
are a number of amendments to this 
clause. Members wishing to move 
them may take them as moved.

Mr. Chairman: Amendment moved:

(i) In part (b) of clause 7, in the
'proposed item No. 9 of the First
Schedule to the Central Excises and 
Salt Act, 1944, under the heading “1. 
Unmanufactured tobacco,” for entry 
No. 6, substitute:

“ (6) if other than flue cured and 
not otherwise specified—six annas” .

(ii) In part (b) of clause 7, in the
proposed item No. 9 of the First
Schedule to the Central Excises and 
Salt Act, 1944, under the heading “I. 
Unmanufactured tobacco” , against entry 
No. 6, in column 2, for “seven” substi
tute “six” .

(iii) In part (b) of clause 7, in the
proposed item No. 9 of the First
Schedule to the Central Excises and 
Salt Act, 1944, under the heading “ I. 
Unmanufactured tobacco” for entry 
No. 8. substitute:

■‘ .'8) Stalks and other refuse of 
tobacco, crushed and uncrushed, 
intended for use in hookah 
tobacco,—One anna” .

(iv ) In part (b) of clause 7, in the 
proposed item No. 9 of the First 
Schedule to the Central Excises and 
Salt Act. 1944, under the heading “ I. 
Unmanufactured tobacco” , against 
entry No. (5 ), in column 2, for 
“ fourteen annas” substitute “twelve 
annas” .

And there is also the amendment 
standing in the name of the Finance 
Minister.

Shri Tyagi: Yes, No. 37.

Shri Syamnandan Sahaya: But that 
amendment has to be moved only after 
the reduction from seven annas to six 
annas has been moved and accepted.

Shri Tyagi: That is not so. Since 
the date of the introduction of the Bill 
coUections were made at certain rates, 
>vhich the Select Committee has now 
changed. Even if the reduction now

proposed in regard to hookah tobacco 
is not accepted, we have to refund the 
difference between the rates of the 
Bill as introduced and Bill as amended 
by the Select Committee.

Shri C. D. Deshmnkh: I beg to mover

Renumber clause 7 as sub-clause (1> 
of that clause, and after sub-clause (1)* 
as so renumbered, insert:

“ (2). The amendments made in 
the Central Excises and Salt Act, 
1944, by sub-section (1) shall be 
deemed to have had effect on and* 
from the 1st day of March, 1951,- 
and accordingly—

(a) refunds shall be made of all? 
duties collected which would not 
have been collected if the amend
ments had oome into force on that 
day, and

(b) recoveries shall be made of 
aU duties which have not been 
collected but which would have 
been collected if the amendments 
had so come into force.”
Mr. ChairmaB: Amendment movedr

Renumber clause 7 as sub-clause (1> 
of that clause, and after sub-clause (1)*. 
as so renumbered, insert:

“ (2). The amendments made in 
the Central Excises and Salt Act,. 
1944, by sub-section (1) shall be 
deemed to have had effect on and 
from the 1st day of March, 195U 

. and accordingly— '

(a) refunds shall be made of all 
duties collected which would not * 
have been collected if the amend
ments had come into force on that 
day, and

(b) recoveries shall be made of 
all duties which have not been 
collected but which would have 
been collected if the amendments 
had so come into force.”

Now clause 7 and the amendments 
are open for discussion.

Shri Syamnandan Sahaya: So far as.
my amendment is concerned, it looks 
as if it is going to be a bloodless 
victory as the Government has already 
announced that they are willing t »  
reduce the duty even farther than the 
recommendation of the Select Commit* 
tee, and bring it down from seven 
annas to six annas. And so, I think 
wisdom seems to have dawned on the 
Government and I must congratulate- 
thern on this though it has come to* 
them a little late.
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Shri Sidhva: Why late? They are 
even prepared to refund what has al
ready been collected.

Shri Syajnnandan Sahaya: The
reasons for such a reduction need not 
be gone into now because of the short
ness of time and also because the 
purpose has already been served by 
the Government agreeing to reduce the » 
rate of tax.

I would like to invite the attention 
of the House to the other amendment 
standing in my name. It reads as 
follows:

In part (b) of clause 7, in the 
proposed item No. 9 of the First 
Schedule to the Central Excises and 
Salt Act, 1944, under the heading “ I. 
Unmanufactured tobacco,” for entry 
No. 8, substitute:

“ (8) Stalks and other refuse of 
tobacco, crushed and uncrushed, 
intended for use ^n Hookah 
tobacco.—One anna” .

As it is, we have only the word 
•"‘stalks” in the clause and I do not know 
whether the word “refuse” has been 
omitted on purpose and if so whether 
now refuse will be taken under the 
item of unspecified tobacco. If that be 
so, then the duty on this will also go 
up to six annas. My amendment is 
that if the tobacco is other than flue 
cured and not otherwise specified, then 
tl^e rate should be six annas. Now, 
if the hon. Finance Minister has full 
knowledge about this part of tobacco 
production he must be aware that it is 
really screenings mixed with earth that 
is termed as ‘refuse’ and it is used 
only for the purpose of mixing it with 
third class hookah tobacco. He will 
therefore appreciate my suggestion 
that it will not be fair to treat this on 
the sa ne lines for the purpose of tax
ation as good tobacco leaf. In fact, 
if this item is supposed to be included 
in tbp item of “Not specified” and is to 
be charged at the rate of six annas, 
my apprehension is that the Govern
ment would really lose even the one 
anna tax on this which they otherwise 
would get. Surely no manufacturer is 
likely to pay seven annas per pound • 
for what is termed refuse in the pre
vious Act. If we refer to previous 
Finance Bills, it will be found that 
refuse has been classified with “stalks” .
I therefore see no reason why the hon. 
"Finance Minister should exclude it 
-from this item and include it in. the 
liigher taxation group.

Shri Tyain: It comes under the item 
^ o t  specified” .

Shri Syamnandan Sahaya: If that is 
so, then my apprehensions are justified. 
I would therefore request the hon. 
Finance Minister to examine the 
question very carefully, for no one is 
going to pay seven annas for screen
ings and sweepings and earth, when 
the only purpose is to mix it with bad 
quality hookah tobacco. And in this 
matter the whole House expects—and 
here I may claim to speak for the 
whole House—something from the 
rural Minister about this rural amenity 
of which we heard him speak so much 
when he was sitting on this side of 
the House. We would like to know if 
he has now decided to tax heavily 
hookah tobacco which as he very well 
knows, is the only amenity or luxury, 
if you like to call it so—if it is a 
luxury at all—that the rural-popula
tion has. I will particularly entreat 
him and appeal to him as also request 
him to entreat on our behalf his senior 
colleague to have “ refuse” included in 
the item with stalks.

I have not been able to follow why 
this sudden change has been introduc
ed. . I feel that in this matter the 
Government has been wrongly advised 
by their tax collectors. I do not charge 
the Government with any bias either 
in favour or against anybody. They 
have no such bias but they really go 
by the information which their tax 
collectors give them. I do not know 
why in the case of hookah and 
chewing tobacco the tax was original
ly raised by 100 per cent. If you now 
include refuse in item 6 as against 8 
you are raising the tax in this case 
from one to six annas, an increase of 
600 per cent.

Mr. Chairman: I would request the 
hon. Member to be brief. There are 
about 50 Members who ^ant to speak 
on this amendment.

Shri SyamHandan Sahaya: I will be 
very brief. I will therefore suggest 
that this matter should receive the care
ful consideration of the Finance Minis
ter. This “refuse” is actually sweep
ings and screenings and you wiU not 

. be able to recover six annas from this. 
It will be thrown awaj and nobody 
will buy it after paying six annas a 
lb. So far as the agriculturist is con
cerned he will not get an5rthing out of 
it: it is not worth the tax and the 
manufacturer will be hard put to it to 
pay six annas per lb. Therefore this 
matter should be carefully considered 
and should be included with stalks as 
had been done previously. After all, 
considering the items of increase in 
taxation an increase on one variety



of tobacco from one to six annas is an 
unreasonable increase and I hope the 
hon. Minister will agree to the sugges
tion made.

Shri Khandubhai Desai (Bombay); 
Clause 7 is under discussion. The re
duction of the tax on tobacco used in 
hookah from seven to six annas has 
been accepted by the Government and 
therefore this is not the stage at which 
I should go into the question of the 
merits. But there is one point to 
which I would draw the attention of 
the Finance Minister.

The incidence of taxation on those 
who smoke bidis and those who smoke 
hookahs requires consideration, if not 
this year at least next year, because I 
feel that two-thirds of the tobacco used 
is for hookah and one-third is for bidi 
but the taxation on both is the same. 
It means that the incidence of taxation 
on a bidi smoker is nearly double the 
incidence of tax on a hookah smoker. 
That is the point I am placing before 
the Finance Minister. This whole 
question of excise duty is open for dis
cussion and I would therefore crave 
your indulgence for five or six minutes.

It is well known that the excise duty 
is now playing a very important part 
in our taxation system. A few years 
ago excise was practically nil but 
during the last years the excise has 
come up to a substantial figure of 84 
crores per year. Sugar, cloth, matches, 
etc. pay excise duty and the total reve
nue fronwit is to the extent of 25 per 
cent, of the whole taxation. TiU then 
income-tax, super-tax and customs 
duty were playing a most important 
part. Those two systems of taxation 
up to now had received the attention 
of the revenue department and pro
bably the system and structure of the 
collection as also the proper incidence 
of taxation on individuals may have 
been looked into during the last so 
many years. But as far as excise is 
concerned it is a new taxation and 
therefore it requires very close 
scrutiny, because in the years to come 
this is going to play an important part, 
and as such any ad hoc taxation on 
this account is likely to be unjust to 
the people.

It should be known to the House that 
the excise duty is a general levy on 
the daily necessaries of life and the 
poorest man as well as rich pay it. 
Equity is not there, because the rich 
or the poor man has to pay the same 
amount of duty on consumption. It is 
an equality of tax on inequality ot 
income and therefore it is Inequitable.

This duty has also to be looked at 
from another point of view and that 
is the sales tax. Every State is relying 
more and more upon the sales tax and 
now that excise is playing such an im
portant part the time has come for 
the Finance Ministry to look into the 
whole question of the incidence of 
taxation as it arises out of the excise 
duty.

It is a very simple tax, easy to 
collect and evasion is little. Without 
looking into the incidence which falls 
on the poorest man in the country the 
collection department will be always 
very quick, whenever there is a deficit, 
to rely on this tax alone. Therefore, 
if I may, I would suggest to the Finance 
Minister to place before the House as 
early as possible the incidence of the 
excise duty on the various items of 
the family budget of an average 
family, in relation to the capacity to 
bear this burden.

Not only that, but he has also to 
take into consideration the sales tax 
which is there on all the items on 
which an excise duty is levied. I have 
taken a few minutes of the House to 
place before it the new structure ol 
taxation that is evolving itself in this 
country during the last three or four 
years. Of course the answer will be 
that the National Income Committee is 
going into the question. They will find 
out what is the total per capita income 
and its distribution among the different 
sections of the society. But the time 
has now come when no further excise 
duty on the necessaries of life should 
be levied, unless the incidence of these 
duties is made available to the House.
I have something to say on the question 
of the export duty but there is no 
time and that will not be coming up 
before the House, as this item has 
been given priority.

Before I sit down I would like to 
say that the excise duty on cloth, 
particularly after the prices have been 
increased during the last fortnight, is 
going to weigh very heavily on the 
consumer. I would suggest that the 
export duty on cloth may be increased 
in order to reduce the excise duty on 
cloth, because according to my own 
rough calculation, the profits from the 
export of cloth, even on a very con
servative estimate, this year would not 
be less than 20 crores. in addition to 
the normal profits which the industry 
is going to make. I hope the hon. 
Minister will look into the question 
whether it is possible to mop up the 
extraordinary profits on the export of 
cloth and bring them to the exchequer, 
instead of leaving them into the coders 
of those who are making huge profits.
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Shri Raj Bahadur (Rajasthan): The 
hon. Member who has just resumed his 
seat seems to be labouring under the 
impression that there is a great lack 
of rationalisation so far as the ratio 
between the duty on bidis and the 
duty on hookah tobacco goes. He seems 
to think that the incidence of taxation 
on the bidi smoker will be much higher 
than on ihe hookah smoker. Let me 
only try to inform him as to what has 
been the progressive increase in the 
taxation so far as these two items are 
concerned. I am not going to enter 
into lists or enter into a competition 
or challenge with my hon. friend.........

Shri Khandubhai Desai: On a point 
of explanation. I am not asserting one 
way or the other. Prima facie some
thing has come to my notice, so I o ^  
want the Finance Minister to examine 
the position.

Shri Bahadur: And I say prima 
facie that it is not tenable. The fact 
is that whereas in 1943-44 the hookah 
tobacco was charged only one anna 
per pound, bidi and snuff tobacco were 
charged six annas per pound. Now 
from one anna in 1943-44 the duty on 
hookah tobacco is proposed to be raised 
to six annas, whereas in the case of 
bidis it was raised from six annas to 
twelve annas and is now proposed to 
be raised to fourteen annas. If you 
calculate it you will find that whereas 
it comes to hardly 15 per cent, increase 
in the case of bidis, it will come to
50 per cent, if this amendment is ac
cepted. So the complaint made by my 
friend is hardly justified. I may also 
point out that so far as my part of 
the country is concerned hookah, and 
so far as the south is concerned 
cheroots, are the means of popular 
recreation for the producer. The 
pity is that very few of us realise 
how much he has to pay on what he 
produces. It has been calculated that 
the incidence of taxation per acre of 
tobacco would come to Rs. 251 on the 
basis of figures, that I have got for the 
year............

Mr. Chairman: May I suggest that 
since this position is accepted by the 
Government it is not necessary that 
we should have further arguments on 
it to induce the Finance Minister to 
accept the position?

Shri Raj Bahadur: I bow down to 
your ruling and resume my seat.

Shri Naziruddin Ahmad (West 
B en ga l)I have a different amendment. 
It is different from what is being 
accepted.
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(English translation of the above 
speech).

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): The hon. Minister has 
just stated that he will accept the rate 
of As. 6 and we all felt pleased over 
it. We thought it was a great con
cession and we have obtained some
thing really big. But, if you reaUy 
look mio tne matter you will find that 
the increase wnich has been effected 
comes to about 50 per cent. It has 
been raised from four annas to six 
annas. The Budget has been present
ed before us in a masterly way. 
Inspite of the many taxes which were 
included in the Budget, apparently it 
seemed that nothing significant has 
been done. Either heavy duties have 
been imposed on the intoxicants or 
the rate of income-tax has b^en 
enhanced and these do not affect 
the common man. This impression 
was created on the first glance of the 
Budget. But when the Budget came 
before us.........

Mr. Chairman: You have already
spoken on the Budget.

Pandit Munishwar Datt Upadhyay:
This is a part of that; I have not com
pleted my speech on Budget as yet. 
This is also a part of the same Budget 
and I am speaking on it. But when 
we thoroughly examined the Budget we 
found that the tax which has been 
imoosed on tobacco, hookah tobacco, 
and biri etc. reaUy affects a good deal 
of our poor villagers and labourers. 
And slowly we raalised that in fact it 
was just like inflicting a punishment 
on our poor people by imposing such a 
heavy tax on them. The nature of the 
tax is such that the poor people cannot 
avoid it. It is such a tax that if the
cultivator even wants to avoid it he
cannot do so as it forms an important 
link in his social life. The hookah 
occupies a prominent place in the daily 
social life of the cultivator. If any
body is admitted into their social life, 
he is offered a hookah in the first 
instance and if anybody is excom
municated from their social life, the
hookah is the primary th:ng of which
he is deprived of. Thus it is apparent 
that hookah or tobacco occupies a pro
minent place in the social Ufe of our 
poor men. They can never discard it 
from their daily life. The imposing of 
a tax on it to such an extent that it 
increases its price by 50 per cent., is 
really putting a heavy burden on them 
In the first place the tax had already 
been imposed at such a high rate that 
the price had increased by 75 per cent, 
but on the recommendations of the 
Select Committee it has been reduced 
to 50 per cent, and it seems that we 
are pleased with it. But I think this

increase is also sufficiently high. I f we 
look back, we will find that in 1943 
it was onê  anna only and subsequent
ly it was increased to two and then to 
four annas. Now it has been enhanced 
to six annas, i.e. an increase ol oO per 
cent. Therefore, I suggest that this 
tax on hookah tobacco is really a tax 
on those poor people who should not 
be taxed.

Shri J. B. Kapoor (Uttar Pradesh): 
Let us not now at last in deference to 
the sentiments of our Sikh brethren 
further advertise the benefits of hookah. 
We may proceed to other more import
ant clauses.

Pandit Munishwar Datt Upadhyay: 1
do not think that there is any need of 
anybody feeling hurt if the importance 
of hookah in the social life is explained.

I would also like to take a minute 
on the question of biri. The bi,i tax 
has also to do a great deal with the 
poor people. The increase in the tax 
on biris adversely affects our workers 
and poor people. They are the people 
who smoke biris.

[M r . Spea k e r  in the Chair]

Now, the tax has been aboUshed o » 
the manufacture of biris but ii hag 
not resulted in anything good. It has 
not reduced the prices. The tax on 
biris is stili very high and it will not 
result in substantially reducing their 
price

I will mention one more difficulty 
regarding it. It has been laid down 
that the tax should be realised from 
that type of tobacco from which tiris 
are manufactured. But I may tell you 
that it is bound to create many difficul
ties. There is every possibility of 
people taking undue advantage of it. 
It will be another problem to judge 
whether a particular tobacco is fit for 
bin manufacture or not. It will call 
for lot of administrative work. I think 
it is sufficiently clear and I need not 
dilate upon it. It would have been 
better had the tax on tobacco been 
imposed at a uniform rate. But as 
the hon. Minister has just stated that 
even this rate of six annas would not 
be possible should the uniform rate be 
imposed. But if the rate increases to 
eight annas by imposing the uniform 
rate on hookah tobacco, then it 
is better that it should remain at 
six annas which he* has already ac
cepted. I think, there is no possibility 
of Its being reduced. Whether there 
IS any possibility of some flat rate or 
not but this rate should be maintained 
But it will have its own difficulties 
There will be administrative difficul
ties. It will be a problem to jud«e 
which tobacco is suitable for the



7576 Finance Bill 26 APRIL 1951 Finance Bill 7577

IPandit Munishwar Datt Upadhyay]

manufacture of b im  and which not. 
This will afford ample opportunities to 
the employees of taking undue ad
vantage and it will increase the cor
ruption from which we want to escape. 
Therefore, we are not accepting the 
flat rate because it will result in the 
enhancement of the tax which will 
consequently increase the price of 
biris which our poor people would 
hardly afford to pay though it is an 
-essential thing for them.

Apart from these social practices, I 
find that tobacco occupies an important 
place in the fields and the factories. 
The cultivators and the labourers feel 
refreshed after smoking tobacco or 
hiris. Therefore, it occupies a place of 
its own. It has become a part of their 
daily life. Therefore, as far as possi
ble less tax should be imposed on it. 
Only then, I think, they will get some 
relief.

That is all I had to say. I will 
support all the other items of the 
Budget.

Mr. Speaker: Before we proceed
further, I would like to know how much 
time the hon. the Finance Minister will 
take. If we do not reserve time for 
him and the discussion on this clause 
goes on till one o’clock, he will have 
no chance to reply as the guillotine will 
be applied at one.

Shri C. D. Deshmukh: I shall require 
«bout ten minutes.

Mr. Speaker: That means he will 
“begin at 12.50.

Shri T. T. Krishnamachari: Since 
clauses 4, 5 and 6 have been passed 
ovef and clause 7 has been given 
priority, why not we finish this clause 
and take up the other ones?

Pandit Thakur Das Bhargava: The
guillotine may not be applied at one; 
at may be. applied at 1.15.

Mr. Speaker: That is not possible. It 
is a mandatory rule under the financial 
provisions and we cannot make it lax. 
From 1.15 someone may suggest that 
we may go on till two. The guillotine 
is definitely at one as I announced 
yesterday and also this morning.

Shri Chattopadhyay (West Bengal): 
There has been sufficient discussion on 
this clause. Why not put it to the 
vote?

Mr. Spej^Eer: If that is the desire of 
the House, the Finance Minister may 
reply and then I shall put the 
amendments.

Shri Naziruddin Ahmad: I have one 
amendment, No. 2 in list 2. I f it is 
acceptable, then I need not speak; if 
it is not acceptable, then a debate must 
be had.

Mr. Speaker: Is the hon. Minister 
prepared to accept it?

Shri C. D. Deshmukh: No, Sir.

Shri Kiimbhar (Bombay): I have to 
ask for an explanation before the hon. 
Finance Minister replies.

According to his amendment there 
wiU be a refund of some taxes already 
collected. I want to know whether 
there will be some retrospective re
covery of some taxes: for instance b ill 
tobacco now will be taxed at 14 annas, 
that is, six annas more than the 
original proposals. I f sd, from whom 
will that extra tax be recovered? 
WiU it be recovered from the 
manufacturer of bidis or from the 
original tobacco merchant?

Shri C. D. Deshmukh: The question 
has arisen as a result of the changes, 
how the provisional collection of taxes 
made during the interim period from 
1st March, 1951 till the passing of the 
Finance Act, 1951 is to'̂  be finalised. 
We first assumed that as the changes in 
the system of taxing hidis were an 
integral proposal, the refund to the 
assessees should only be the net 
amount, that is the difference bet
ween 14 annas rate proposed in the 
Finance Bill as amended by the Select 
Committee and the gross amount of 
the leaf and manufactured tobacco 
duties on bidis. The Ministry of Law, 
when they were consulted, were of the 
opinion that the entire duty CDllected 
on the manufactured product, bidis, 
snuff, and pipe tobacco, would have to 
be refunded since the duties on these 
products have been removed by the 
Select Committee and since they were 
entirely new taxes imposed by the 
Finance Bill, read with the declaration 
under the Provisional Collection of 
Taxes Act, 1931. So, despite the fact 
that the original intention was to split 
the duty on the unmanufactured 
tobacco into a duty on the manufactur
ed product and a duty on unmanufac
tured leaf, it has been held by the 
Ministry of Law that for the purpose 
of the Provisional Collection of Taxes 
Act it is not possible to regard the 
two duties as part and parcel of a 
single proposal and that they should 
be regarded as two distinct taxation 
iTieasures. Inasmuch as the Provi
sional Collection of Taxes Act provides 
only for refunds of duties collected in
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excess, the result would be that re
funds will have to be made to the 
extent that individual rates have been 
brought down by the Select Commit
tee’s amendments or as a result of the 
present proposals, as against the 
original Finance Bill. On the other 
hand, in consideration of the with
drawal of the manufactured tobacco 
duties on bidis', and as the Select Com
mittee have recommended enhance
ment of the duty on unmanufactured 
tobacco capable of being used in the

■ manufacture of bidis to 14 annas per 
pound, it is considered that the effec
tive rate would be only the reduced 
rate of eight annas as contained in the 
original Finance Bill. At present there 
is no legal authority for recovering 
the additional six annas per pound till 
the new rate comes into effect on the 
ratification of the amended Finance 
Bill by the House and the President. 
In regard to’ duty already collected on 
hidis, including the leaf duty as weU 
as manufactured tobacco duty, we can
not deny full refund of the manufac
tured tobacco duty which would 
average to eight annas per pound on 
the basis that the assessees would 
alternatively be liable to pay the 
difference between eight annas and 14 
annas or even the difference between 
eight ann^ and twelve annas, that is, 
the rate in force for 1950-51 which was 
replaced by the rate in the Finance 
Bill, 1951. In the circumstances which 
are somewhat unprecedented and ex- 
oeptional the remedy lies in incorporat
ing a suitable provision in the Finance 
Bill itself, giving retrospective effect 
from the 1st March. 1951 for all the 
amended provisions relating to tobacco, 
so that refunds will be made on all 
amounts realised in excess of the 
amended rates and recoveries can also 
be effected on all amounts short- 
collected in view of the rates revised 
in the upward direction in the amend
ed Bill. Now, the first part is nothing 
more than the natural consequence of 
the application of the Provisional Col
lection of Taxes Act. The second is 
a provision of a special character, and 
that is Tvhy it is necessary to introduce 
it here by way of an amendment in 
the Finance Bill.

As regards amendment No. 31, my 
colleague has already indicated that 
we are prepared to accept it.

Then I turn to the speeches made by 
some of the hon. Members, in particu
lar to the point so eloquently urged by 
Mr. Sahaya. So far as the formal 
amendment is concerned I must re
ject his appeal, and I would try and 
explam the reason. It was advisedly 
that the definition of ‘stalks* in the 
tariff was sought to be restricted. The 
7S PSD

original tariff heading as it stood 
before 1951 included in the same 
category other refuse tobacco intend
ed for use in the preparation of any 
form of m^ufactured tobacco. Now» 
this was a source of perpetual abuse 
and put imnecessary opportunity for 
corrupt practices in the hands ot 
officials as well as assessees. A con
cession is already available for tobacco 
unfit for human consumption, namely, 
that it could be destroyed or used for 
agricultural purposes, without recovery 
of duty. The price of refuse tobacca 
is only a fraction of the price of good 
tobacco. Whatever the owner of suc’.i 
tobacco can get is a sort of additional 
earning or a sort of by-product, so far 
as his costs are concerned. So long: 
as such tobacco dubiously called refuse 
tobacco is capable of being used in. 
the manufacture of hookah mixtures or 
for bidis of cheaper varieties, there i* 
no reason at all why it should not pay 
the same rate of duty as other tobacco- 
going into the manufacture of this 
article, that is to say the unspecified 
list. And it is with that object that 
the definition was narrowed down to 
‘stalks* only. Although the amount o f 
tobacco cleared as ‘stalks’ under the 
old system seldom exceeded 25 million, 
lbs. a year, with the new rates of duty 
which are higher than under the old 
tax structure, a greater margin is 
allowed for the person who could 
attempt to clear by doubtful means 
useful tobacco as refuse, and the loss 
in revenue would extend to lakhs un
less this source of leakage is checked. 
But I take notice of the difficulties 
pointed out by the hon. Member and I 
should be prepared to ask the Dq^^t- 
ment to watch the situation, especially 
the application of the definition 
“capable of beiim used” and to take 
such executive action as they feel 
would meet the situation.

Now I come to the observations 
made by Mr. Khandubhai Desai. I am 
quite neutral in regard to this hookah- 
phnkka business. In other words, 1 
am indifferent as to whether i t . if;. 
hookah, furka, thukka or siirka. It is 
all the same to me. I am content with 
the present state of affairs. I would 
only like to add one thing more, and 
that is most people thought that there 
was rather a wide discrepancy between 
the rates on tobacco, chewing tobacco 
and hoofcah and bidis. That is to sav 
the relation was as of four to twelve. 
Under the new rates it will be five to
14 and to that extent perhaps we have 
moved in the direction indicated by 
Mr. Khandubhai Desai. He then refers 
red to the excise duty on cloth From 
an economic pmnt of view, I think we 
ought to be able to find out what is 
the incidence of various duties on the 
cost of living and with such statistical
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[Shri C. D. DeshmukhJ 
resources as we have, we might as a 
matter of interest take up this matter 
and I shall see what can be done.

Then I do not propose to make any 
remarks in regard to the export duty- 
on cloth. It is always dangerous to 
make remarks in advance of action, if 
any. As regards the excise duty on 
cloth, I have examined the position 
because this is not the first time that 
the matter has been mentioned by the 
hon. Member and I find that the duty 
is one quarter of an anna per yard. 
A  yard of cloth costs from twelve annas 
to one rupee and the per capita avail
able is at present less than ten yards 
and the incidence of the tax must be 
scarcely 2̂  annas per head and ten 
annas per family per year. Our only 
fear is that if we remove this al
together—because there is no scope for 
modification and if any modification is 
to be attempted, it has to be removed— 
then as in the case of the salt tax a 
portion of the duty will not benefit the 
consumer but might go to the mills 
and the middlemen and that principle 
is not stopping us from proceeding 
further with the consideration of this 
matter. Now that a point has been 
made, we shall be watching the situa
tion throughout the year. He made 
also some reference to watching the 
export duty, I think, in connection with 
the same subject, namely export duty 
■on cloth. That again, in view of the 
powers that have been vested in us is 
a matter to which we have to pay 
constant attention and from the point 
o f view of not only mopping up proflts 
as bet\«pen producers and others but 
also from tlie point of countering infla
tion, it is necessary that we arrange 
our export duties so that excessive 
purchasing power does not get into the 
hands of people and we shall not lose 
sight of that objective.....

Or. Deshmukh: Do it quickly.

Shri C. D. Deshmukh: I think I have 
t:overed all the points. I do not know 
what sort of reply I should give to 
Pandit Munishwar Datt Upadhyay. 
The principal object of his observations 
was to urge a flat rate instead of the 
present rate. After very mature con
sideration, we have come to the ccm- 
clusion that a flat rate would not be 
In the interests of revenue and after 
all this is a Finance BilL As regards 
the working of the formula I think the 
arrangement that we are proposing if 
an improvement on ttie present 
arrangement and we certainly believe 
that we shall be able to work it with 
lair satiafaction. .

Saikh Mohiuddin (Bihar); Is it not a 
fact that due to the tax on bidi tobacco, 
the price of bidi has been in c rea ^  
and this realized money would be re
turned to bidi manufacturers? In that 
case would not the big manufacturer 
be benefited at the cost of consumers?

Shri C. I). Deshmukh: That may be 
so, but I do not know how one can 
get out of the situation.

Shri Sidhva: The refund should not 
be given. Actual smokers......

Mr. Speaker: Order, order. That is 
not the way to proceed.

An Hon. Member: The matter is im
portant......

Mr. Speaker: The matter Is un
doubtedly important but there is a 
certain proc^ure. Lot of people 
should not stand up together. Only 
one hon. Member should stand at a 
time. There are only ten minutes now. 
The best course, if Members want in
formation, is to put such questions for 
explanation as they may like, instead 
of carrying on a discussion and passing 
remarks. If that is not accepted, I 
will put the clause and the amendments 
to the House.

Shri Kumbhar: I understand from 
the reply of the hon. Minister that the 
retrospective recovery of six annas on 
bidi tobacco will be made. The 
question that I put was whether the 
recovery of the tax will be made from 
the manufacturer of bidis or from tlie 
original tobacco dealers?

Shri Tyagi: We have to refund the 
money to the bidi manufacturers from 
whom we have realized the duty. We 
have already realized something in the 
shape of manufactured tobacco duty 
and that has to be paid back to them. 
We realised a duty on tobacco leaf to 
the extent of ei/?ht annas only. Go 
that account we have also to realise 
from them at the rate of six annsm 
more to make it 14 annasi That will 
not be realised from the bidi manu
facturers, because bidi manufacturers 
do not generally purchase it from ware
houses. It is the business-man who 
purchases from the warehouse. He 
pays the duty to us. So, we shall 
realise this balance of six annas from 
that very business-man who comes to 
purchase. Ari^ under thg of
Goods Aijt,^ne will realise from hii 
customers, that means, bidi manufac
turers.
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Shri Sidhva: What is the difference 
between actual realisation and refund? 
That is not stated. It is so inequitable 

-that the refund will go to the merchant 
whereas the actual smoker who has 
paid more does not get the benefit. 
Therefore......

Mr. Speaker: The hon. Member may 
^put a question.

Shri Sidhva: I want to know what is 
the difference: how much they will re
fund and how much they will realise 
from the increase? I wanted to know 
that if it is possible to give.

Mr. Speaker: Is it possible to calcu
late and state?

Shri Tyagi: It is not possible for us 
to give exact figures. In fact, the tax 
was on the private manufacturer who 

’ has transferred to some other party. 
In fact, the smokers were not taxed, 
at is the manufacturer that has been 
taxed (Interruptions).

Mr. Speaker: Order, order. The hon. 
Members may ask questions.

Dr. Deshmukh: May I know if there 
is any legal obstacle in stopping this 
Tefund? Suppose the House decides 
not to refund because it is not going to 
go back to the persons who have 
actually paid it, but to middlemen, 
would it not be possible to refuse 
refund?

Mr. Speaken I think the hon. Minis- 
*ter has already clarified the position.

Shri C. D. Deshmukh: 1 think it is 
obligatory under the law. Otherwise, 
"we shall have recovered under it......

Dr. Deshmukh: We will ratify ihe 
-action.

Mr. Speaker: Even for that. Parlia
ment has to enact a law. It cannot 

<do it by a vote.

Shri Hussain Imam: There is an im- 
jportant point which arisen out of this. 
Many of the duties in excise and 
‘Customs have been varied by this 
amendment. Duties have been in
creased; duties have been decreased. 
For instance, petrol duty has been 
decreased from 20 per ceot. to 16 per 
*ceat. or whichever is higher. The 
'Qiwstion is a major question whether 
w un d  is going to be given to those 
^ o  have already paid it or as a proflt 
^  somebody who does not deserve ft. 
T lw  IS a matter which requires clear 
thinking. What I suggest is iet us pass

this Act as it ii. The hon. Minister 
should tell the House some time after
wards what the position is and if theitt 
is need, we may amend this porticm 
relating to refunds, after a great deal 

'o f  thinking. It is not a thing which 
could be decided on the spur of the 
moment as it has been brought in. 
Government will decide what measures 
should be adopted. This is a matter 
which should be considered cooHy 
whether there should be refund, 
whether surcharges that we are going 
to make by increased taxation should 
not be made effective as from this dat* 
and not from the 1st of March. I sul>- 
mit this for your consideration.

Shri T. T. Krishnamachari: There
seems to be a l of confusion. Tax 
collected under the provisions of the 
Provisional Collection of Taxes Act has 
to be refunded if that tax is not ratified 
by Parliament. In fact, the hon. 
Minister has put in a clause for refund 
merely to regularise the procedure 
which will be inevitably legal on th« 
part of Government. There is no 
question of who is being benefited- 
The refund has to be made. There is 
absolutely no option.

Mr. Speaker: I will put the question 
now. We will first take up the amend
ments to clause 7.

Shri Sonavane (Bombay): Before you 
proceed. Sir. I ŵ ant to ask one 
question. Under clause 7, entry (4)» 
-the charge is nine annas. Tobacco 
used for the manufacture of (a) 
cigarettes or (b) smoking mixtures for 
pipes and cigarettes is charged at nine 
annas, while tobacco which is capable 
of being used for ' le manufacture of 
hidis is charged at 14 annas. Why this 
difference? Tobacco for bidi is charg
ed at 14 annas and tobacco for 
cigarettes is charged at nine annas. I 
would like to know the reasons for 
this difference.

Shri Tyagi: We are realising at a 
very high rate from manufactured 
cigarette tobacco, the duty being about 
rupees seven per pound or even more.

Shri S. C. Samanta (West Bengal): 
May I know from the hon. Flnaace 
Minister whether in his opinion 
tobacco used tor Wdi, chefwing and 
hookah, is an article of luxury or near
luxury as was mentioned in........

Mr. Speaker: (Drder. order. Th«
hon. Member is going into aomething 
which is not very pertiaent at thift 
stage.
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Ch. Raabir Singh (Punjab): May I
•know, Sir, whether even now, at this 
late stage, it is possible to accept- an 
amendment to the amendment, stating 
that till this date the tax may be charg
ed at the present rate and from to-day 
onwards the new rate may be put in 
force?

Shri C. D. Deshmukh: I do not think 
that is possible unless you alter the 
provisions of the Provisional Collec
tion of Taxes Act.

‘ Mr. Speaker: All these difficulties
have arisen because I believe hon. 
Members have not properly appreciat
ed the opii)ion the Law Minister on 
this question.

Shri Sidhva: We appreciate it, but 
we can change the law.

Mr. Speaker: Well, till the law is 'so 
changed it has to be respected as it is. 
Now I shall put the amendments to 
the House and there are many of 
them.

Hon. Members: But they were not 
•ctually moved. They were taken as 
moved.

Shri Syamnandan
moved mine.

Sahaya: But I

Shri Naziraddin Ahmad: And I would 
like to have my amendment put to the 
House. >

Mr. Speaker: Very well. I  shall put 
it to the House.

The question is:

In part (b) of clause 7, in the pro- 
)»osed item No. 9 of the First 
Schedule to the Central Excises and 
Salt Act, 1944, under the heading “ I. 
Unmanufactured tobacco’*, against entry 
No. (5), in column 2, for “fourteen 
annas'” substitute “ twelve annas*'.

The motion was negatived.

Mr. Speaker: Now amendment No. 30 
ift list.

The question is:

Ib part (b) of clause 7, in the pro
posed item No. 9 of the F^st 
Schedule to the Central Excises and 
Salt Act W44, under the heading “ I. 
Unmanufactured tobacco*’, for entry 
No. 0, substitute:

“ C6) i< «ther than flue cured and
«ot otherwise specified—six annas.**

The motion w.is negatived.

Mr. Speaker: And what about amend- - 
ment No. 31?

Shri C. D. Deshmukh: I  am accept
ing amendment No. 31, Sir.

Shri Syamnandan Sahaya: But how
can that be. Sir? My amendment 
which has just now been negatived is 
the same as amendment No. 31. - I f  
there are two amendments in identical 
terms and one of them is rejected, the 
other also falls through.

Mr. Speaker: That ‘if ’ is there. The 
amendments may be similar in sub
stance, but there may be difference in-, 
the wording.

Shri Syamnandan Sahaya: No, they 
are indent ical, Sir.

Shri Hussain Imam: And one of them. 
is rejected, the other also falls through..

Mr. Speaker: There may be differ
ence so far as wording goes.

1 P.M. .

Skri Syamnandan Sahaya: It is ab-- 
soUitely identical and there is not one 
word of difference.

Mr. Speaker: Is the hon. Member 
prepared to have it in terms of amend
ment No. 31?

Shri Hussain Imam: The House
’ having once rejected the amendment, it  
cannot be accepted again.

An Hon. Member: It is reopening the- 
whole thing again.

Mr. Speaker: It is not a question o f 
reopening it. There is still a proce* 
dure for it and that is the House may^ 
ask for a division or I may give ax 
division. My decision is based on the: 
voice of the House.

An Hon. Member: We should not 
have a division again.

Mr. Speaker: I can call for the voices^ 
again. I might again put amendment 
No. 30 to the House.

Shri Tyagi: The purpose of the two 
amendments being the same I have no
objection to accepting it (Interrupt 
Hens).

Mr. Speakerc Order, order. I am put
ting to the House amendment No. 30,. 
haring onee put it.
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The Minister of State for ParliamaU- 
ary Aifairs Vdlin 5acy« JianjMM 
binlia): U  tnere is no oujection wtiai 
will nappen to amendment XMo. 31?

Mr. Speaker: There has been a con
fusion worse confounded, because of so 
many diiferent suggesUons coming at 
tne same time. In order to obviate the 
dinicuity tne procedure I am going to 
loiiow IS cnat 1  put amendment Mo. 3U, 
because I have once put it to the 
House. Because the language of 
amendment No. 31 is preferaDle to the 
if'inance Minister, in putting amend
ment No. 30 again I shall put it with 
the reservation that the language will 
be amended in the language of amend
ment No. 31. That will solve the 
duhculty. I shall thereiore put the 
revised amendment of Mr. Sanaja in 
tne language of amendment No. 3i.

The question is:

In part (b) of clause 7, in the pro
posed item No. 9 of the First 
Schedule to the Central Excises and 
bait Act, 1944, under the heading “1. 
Unmanufactured . tobacco”, agaii^t 
•ntry No. 6, in column 2, for “seven'* 
■ubstitute “six” .

The motion was adopted.

Mr. Speaker: Now amendment No. 34 
ol bhri Sahaya.

The question is:
In part (b) of clause 7, In the pro

posed item No. 9 of the First 
bcnedule to the Central Excises and 
5alt Act, 1944, under the heading **L
Unmanufactured tobacco” , for entry 
No. 8. substitute:

“ (8) Stalks and other refuse or 
tobacco, crushed and uncrushed 
intended for use in Hookah 
tobacco—One anna”.

The motion was negatived.

Mr. Speaker: Now the amendment 
moved by the Finance Minister.

The question is:

Renimiber clause 7 as sub-clause (IX 
ol that clause, and after sub-clause (1 )' 
as so renumbered, insert:

"(2 ) The amendments made in 
the Central Excises and Salt Act, 
1944, by sub-section (1) shall be 
deemed to have had effect on and 
Irom the 1st day of March, 1951, 
and accordingly—

(a) refunds shall be made ol all 
duties collected which would not 
have been coUected il the amend
ments had come into force on that 

osy, and

WPSD —  -

(b) recoveries shall be made of 
ail duties which have not been coir 
lected but which would have beta 
coUected if the amendments had ao

come mto force.”
The motion was adopted.

Mr. Speaker: Have GovCTnment to
move auy other amendments to any oi 
the clauses?

Shrl C. D. Deshmnkh: No. Sir.
Mr. Speaker: The question is:

**That clause 7, aa amandad,

stand part of the BilL”
The motion was adopted.

Clause 7, as amended, was add^ 
to the Bill.

Clauses 4, 5, 6, 8 and 9 were added 
to the BilL

Mr. Speaker: We will now take up
the First Schedule.

Pandit Thaknr Das BhargaTa: With
your permission, Sir, 1 will just move 
the amendment and say only this much 
that I move the amendment

Mr. Speaker: No, no. That was why 
I enquired as to whether Govenunent 
had to move any amendments.

The First, Second and Third 
Schedules were added to the Bill.

Clause 1 was added to the BilL

The Title and the Enacting Formula 
were added to the Bill.

Shri C. D. Deshmnkh: I beg to move:
“That the Bill, as amended, be 

passed.”

Shrl Hussain Imam: On a point of
order, may I draw your attention to the 
fact that this BiU has faUed to giva 
two essential things......

fiftr. Speaker: Order, order. No dis
cussion now, and it is not a point o| 
order.

Shrl UuaudA Imam: I  want your
ruling.

Mr. Speaker: Nothing now. T h a  
guiUothie has been applied.

The question is: '

“Tlwt the BiU, as amended, be 
passed."

The motion was adopted.

The House then adjourned till Half 
Pott Eight of the Clock on Friday, IHt 
2Tth A p ril IMA.




